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LOK SABHA DEBATES

LOK SABHA

Monday, August 28, 1978/Bhadra 6,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Deputy Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS
Object of Introducing prohibition

469. SHRI G. NARASIMHA RED-
DY: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) what is the main object of in-
troducing prohibition of liquor by
legislation;

(b) whether Government are aware
of the fact that earlier in some States
this was introduced and due to its
failure it was withdrawn; and

(¢) whether Government are aware
of the fact that such legislation will
take away the right of some people
for relaxation by taking drinks ete.
after hard work?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER) : (a) The object of prohibition
of liquor is improvement of public
health and securing betterment in the
social and economic condition of the
people as enunciated j, the Directive
Principles of State Policy.

(b) Some Stateg have amended or
withdrawn their enactments in the
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past. However, Tamil Nadu reintro-
duced prohibition. Prohibition being &
state subject, they are competent to
decide the pace as well as changes.

(c) Government are aware that such
legislation will put restriction on tak-
ing drinks but the object of the mea-
sure, which is in pursuance with the
Directive principle of State Policy, is
to improve health and alleviate the
social and economic distress caused by
intoxicating drinks.

SHRI G. NARASIMHA REDDY: I
would like to know whether the Min-
ister is aware that smoking is more
injurious to health and if so, whether
the Government is considering prohi-
bition of smoking also and including
the ‘ban on smoking’ in the Constitu-
tion as one of the Directive Principles.
If this is not possible, then why not
delete prohibition also from the Di-
rective Principles?

DR. PRATAP CHANDRA CHUN-
DER: Sir, it is a debatable question
which is worse. That is the position.
However, if the hon. Member brings
a Bill for amendment of the Constitu-
tion, certainly this House will consider
this, .

SHRI G. NARASIMHA REDDY: He
has not answered my first question.
I wanted to know whether smoking is.
more injurious, if not equally inju.
rious, to health.

MR. DEPUTY SPEAKER: He has
already answered, he said it is debat-
able as ty which is more and which is
less.

SHRI G. NARASIMHA REDDY:
This is a social problem which cannot
be solved by legislation, as it has al~-
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ready been proved and the best way
of solving it is by all party cooperation
and propagating it. In view of this I
would like to know whether the Gove
ernment would stop banning prohibi-
tion through legislation, If the Gov-
ernment is serious in achieving this ob.
jective by legislation, then, I would
like to know whether the Government
is prepared to introduce this as one
of the disqualifications to hold any
elected posts....

MR. DEPUTY SPEAKER: The
question cannot be that long. You
cannot make a speech.

SHRI G. NARASIMHA REDDY: 1t
is not a speech. I would like to know
whether the Government is prepared
to issug necessary orders, to start with,
asking all the Ministers of the Central
‘Government and the State Govern-
ments to stop drinking or quit the
posts.

DR. PRATAP CHANDRA CHUN-
DER: The Government believes that
legislation and education should go
together. We are quite aware of the
fact that mere legislation would not
be sufficient. Therefore, ample empha-
sis is also being put on the education
part of it. As regards putting a ban
on the Ministers taking to drinks,
already we have made a request to the
Ministers not to drink.

SHRI EDUARDO FALEIRO: This
policy of prohibitioy, had been tried in
several countries and failed every-
where, In India itself, in the erstwhilc
Bombay State when thg Prime Minis-
ter was the Ciief Minister, it was tried
and it has miserably failed. (Interrup.
‘tions).

SHRIK.S. CHAVDA: He is mislead-
ing the House. This is unfa'r.

MR. DEPUTY SPEAKER: Mr.
Chavda, it is very unfortunate that
you should enter the controversy. (In-
Terruptions)
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SHRI EDUARDO FALEIRO: Mr.
Chavda, I know about prohibition
more than you. (Interruptions)

MR. DEPUTY SPEAKER : Come to
the question.

SHRI EDUARDQ FALEIRO : In
Goa, there are more bars than tea
shops,

MR. DEPUTY SPEAKER: Put vour
questjon.

SHRI EDUARDO FALEIRO: There
are no health hazards whatsoever from
liquor in Goa and there have been no
deaths while there are so many deaths
in Gujarat and Tamil Nadu, Will the
Government put this very serious .
policy or very great implication to an
opinion poll or referendum?

DR. PRATAP CHANDRA CHUN-
DER: The hon. Member has stated
many things and has drawn many con.
clusions which are not borne out by
facts, In the first place, the Maha-
rashtra Government has not scrapped
prohibition. According to the official-
ly stated policy, they have rationalised
the palicy of prohibition. Mr. Naik
gave a declaration, how it can be ra-
tionalised. Then again, we cannot
have a comparison, that as prohibition
has faileq in some of the countries
outside India, it is bound 1o fajl here
also, because in some countries in the
West, perhaps eighty per cent of the
people take to drink, whereas in our
country only twenty per cent of the
people take to drink. S0, it is not true
to say that this will fail. It has not
failed in Gujarat and it has not failed
in Tamil Nadu and both these States
are progressing industrially, sduca-
tionally and in other respects.

SHRI EDUARDQ FALEIRO: He
has not answered my question. Wil
the Minister gsubmit thigz matter to
referendum? My question has not been
answered,

MR. DEPUTY SPEAKER: Mr.
Barrow.
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-BHRI A.'E. T. BARROW | Will the
Minister tell us what subsidy is being
given to the States and whether the
subsidy is not only for implementing
prohibition but also for stopping illicit
distillation and what amount of money
has been earmarked by the Govern-
ment for educational purposes and
what programmes do they have in the
educational fleld for this purpose?

+ DR. PRATAP CHANDRA CHUN-
DER: The hon. Member has clubbed
many gquestions.

AN HON. MEMBER: rose.

MR. DEPUTY SPEAKER: ! am
sorry, if you keep on standing 1 will
never call you. You have been stand-
ing from the very start of the question
hour. That is not the way to attract
the attention of the Chair. You must
only catch the eve, but not by stand-
ing.

DR. PRATAP CHANDRA CHUN-
DER: 8o far as the compensation is
concerned, the Central Government
has assured the States that it will
bear fifty per cent of the loss on
account of excise duty resulting from
introduction of proMbition.  Other
schemes are also being formulated for
utilising alcohol for other purposcs
like industrial purposes by mixing it
up with petroleum. Schemes are also
being drawn up by the States for pur-
poses of providing jobs to people who
go out of employment.

SHRI A.E. T. BARROW;: How Much
will be the loss of revenue? He has
not answered that.

DR. PRATAP CHANDRA CHUN-
DER: I have already prefaced my
answer saving that several questions
have been clubbed in a single question.
Tf these questions are put separately, I
shall try to answer. For the loss of
eéxcise revefue, amount is not calcu.
lable now beécause prohibition is not
‘Bethg iritroduced- all at once: it will be
- Jatfodiited in a phased programme of
fdr ydlirs, THerdfore; the total
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amount whh:h will haﬁ- to be paid
will have to be calculated in stages.

SHRI YASHWANT BOROLE: I
would like to know from the Minister
whether ‘there is any programme
which is being chalked out or phased .
out in order that there will be comp-
lete prohibition within four years.

DR. PRATAP CHANDRA CHUN-
DER : Last year, Ministers from diffe-
rent States assembled at a meeting of
the Central Prohibition Council and
decided that prohibition will be intro-
duced through a phased programme in
four years, and it is for the State
Governments to draw up their pro-
grammes. Accordingly, many States
have drawn up programmes,

As far as the Central Government
is concerned, we have issued guide-
lines. In some States, certain districts
are being made. dry.while in -other
States certain dry days per week are
being introduced. In this way, they
are chalking out their own program-
mes. -

SHRI L. K. DOLEY: On principle, I
do not object to this Government in-
troducing the policy of prohibition.
But the point is that there are a large,
number of people, particularly people
from whom this material is a vital part
of their food. Moreover, most of the
tribals are in neéd of this material.
for many of their religious ceremonies
as this is part of their culture.
1 would like ty gsk the -Government
as to how this section of the popula-
tion of the nation can be forced to fol.
low ' the policy of - vrohibitidn  unless
alternative measures.like. some other
substitute to form nart of thexr food
and to serve the purpose of their cul-
ture, are provided for. Therefore, we
are opposed to this policy....

MR. DEPUTY SPEAKER : But what
is your questlon’ It is not a question
of your opposing it.

SHRI L: K. DOLEY : 1 wuld'lxke to
know what is the alterhative,
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DR. PRATAP CHANDRA CHUN-
DER: Government is aware of the

need for special provisions for tribals,
and the following are the main guide-
lines which have been decided upon.
In tribal areas where prohibition is
enforced, no precipitate action will be
taken. The contract system of liquor
vending in tribal areas should be
given up. Where prohibition is not in
force, the tribal people should be
allowed to prepare their beverage for
individual and social purposes, but not
for commercial purposes.

In this way, various guidelines have
been provided for, especially for the
triba: areas.

oFF PO W WEN : HAT AT ¥ wqF
%% & 3% § qarar § e fem ot
gwrs fed &1 & swr wgar § fe G
fram wem & I5Eid wa a% w9 fa=is
EWR ¥ 1 wraR ag Wi wgr & e e
F<RT franr &S #G0 Indd ) 353
g wred WY B Aife fraifir #Y &,
a5t fraifea fiar & fe & gt sgraar
T UVGT F7 47 | WY GEIRAT T 9%
few wqma & &, fam fow usdi &
dar wiwr & Iawr Aov av ¥ wodr
RISHGHAT & KT 9 7 7

o WY WX WK : RIS, Fod1d
TATI A 7€ an fear § fe <rog w9
#Y & afer il TEET 50 P wHE
% &R tor fed ug @ it gw A
g w5a i fead arfr §ofr 1 o wfig-
faww #I FT7 TEF e ¥ 49 qwT
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a3 R Wi A7 57T @ § wnT ewey
wig & & 5g dgfoen fewsr sway §
*Gife 9% ®X FAT | IO 4G FAG |

DR. SAROJINI MAHISHI: MaylI
know whether the Government have
any information as to how many licen-
ces have been issued for setting up
new distilleries and breweries in the
different States and whether the Gov-
ernment wil; ever think of going in
for a technical audit of the to-
tal production of alcohol so as to
avoid misuse in the name of medi-
cine and also industrial purposes?

DR. PRATAP CHANDRA CHUN-

DER: 1 require notice for this ques-.
tion, <

SHR1 K. LAKKAPPA: No country
has succeeded in bringing legislation
for curbing social evils like drinking,
We have seen and experienced....

MR, DEPUTY SPEAKER: But
where is the question?

SHRI K. LAKKAPPA: & number
of people are dying as a consequence-
of the manufacture of....

MR. DEPUTY SPEAKER: Mr.
Lakkappa, please come to the ques-
tion.

SHRI K. LAKKAPPA: Due to adul-
teration and other things, liquor tra-
gedies occur. I would like to say that
instead of bringing such legislation,
it is better to see to it that the ma-
nufacturers introduce a lower  per-
centage of alcohol content and produce-
it without any adulteration. The per-
centage of alcohol ghould be 3 per
cent or 4 per cent instead of 10 per
cent. Thereby, you can diminish the
evil of drinking, but, at the same time,

. you should control the manufacture.

Will you bring up such . legislation?
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DR PRATAP CHANDRA CHUN- -

DER: The Hon. Member is not right
in saying that liquor deaths occur
only in dry States or in dry areas.
‘There are lots of liquor deaths in
Cities like Delhi, Calcutta and Bom-
bay where there is no  prohibition.
“Therefore. his whole premise is
wrong. Mere reduction of alcohol
content will not bring about the
desired effect because, if a huge quan-
tity of these drinks is taken. the
same deleterious effect will be there
ws when a small quantity with a
eavy dose of alcohol is taken..

Damage of wheat at Gandhidham

*470. SHRI K. A. RAJAN: Will
ihe Minister of AGRICULTURE AND
IRRIGATION be rpleased to state:

(a) whether it is a fact that about
1.4 lakh tonnes of wheat stored in
open for the last three years in Gan-
dhidham town has become unfit for
human consumption;

(b) if so, the detaiis thereof;

(¢) whether it is a fact that the
tife of CAP storage can hardly be
extended beyond one season; and

(d) if so, what is the reason for
not disposing the stock after its life
time?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). A quantity of 5.23 lakh tonnes of
wheat was stored under C.A.P. (Co-
ver and Plinth) at Gandhidham dur-
ing the year 1876, out of which only
a quantity of about 22,200 tonnes was
rendered unfit for human consump-
tion, At present, only a quantity of
1.63 lakh tonnes is in storage.

(¢) and (d). Life of CAP storage
depends on the climate, the site, the
condition of covers and dunnage as
also the adequacy of prophylactic
and curative treatment to the stocks.
While it may be desirable normally
not to extend the CAP storage be-
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yond a year, it is possible = to store
for longer periods under favourable
climatic and weather conditions and
with proper care. Because of paucity
of covered accommodation in  the
country and poor off-take, the stocks
at Gandhidham could not be disposed
of within a year,

SHRI K. A, RAJAN: Out of the
wheat stored in Gandhidham under
C.AP., it is reported that 1.4 lakh
tonnes of wheat has become useless
and is rotting, and it is reported that
the local authority has given nutice
that the goods may be removed from
there as they are contaminating the
city: the port authorities have also
given notice to this effect. I would
like to know from the Minister what
is the duration of CAP storage in nor-
mal cases and, in this particular case,
if at all it has gone beyond one year,
whether the FCI will remove the
wheat without much more loss being
incurred.

SHRI SURJIT SINGH BARNALA:
The information of the hon, Member
is not correct. There has not been
such a great loss as is contemplated
by the hon, Member. Abéut the nor-
mal life of the CAP storage, as 1
have mentioned, we keep it normaily
for one year. But it is hardly at any
place that we remove foodgrains in
one year; it goes on for more than
one year, Sometimes it is for 1wu
vears; sometimes it is for more than
2} years. The foodgrains that have
been lying at Gandhidham are for
24 years; and the condition of
foodgrains, excerting this damage
due to rains or floods, the total con-
tent of the foodgrains was good.

SHRI K. A. RAJAN: Now the Mi-
nister has mentioned that sometimes
it is for two years; sometimes it is
for more than 2§ years and all
that. Then it ijs reported that they
will take care to see that it is remov-
ed, in this case, particularly after
2} years. Will the hon, Minister
see that such foodgrain is not ¥ost by
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the inefiicient attitude of the bureau-
crats or the officials concerned?

SHRI SURJIT SINGH BARNALA:
1 may explain the position of the
foodgrains lying at that storage in
a bit detail. The total foodgrains
storage, as I have mentioned, was
4.23 lakh tonnes; and we had entered
into an agreement with Russia for
returning 1.5 million tonnes of wheat;
and this Russian team of experts
came to India. They were taken to
Gandhidham  open storages. These
are called Cap Storages. They were
taken to that place. They selected 3.9
lakh tonnes out of that shortage last
year in July 3.9 lakh tonnes of that
storage of specified quality of wheat
that they needed; and they agreed to
import from that stock; and only 3.6
lakh tonnes have gone to Russia from
that very storage. They were very
satisfied with the type of storage that
we have maintained and the quality
of foodgrains that was available
there. This damage and loss was
only due to heavy rains, Normaily in
that area, the rains are 16" to 17"
per year; and during the last two
years, the rain fall has been more
than 30”. This was the cause of floods
in that area, So, this damage has
taken place. Even the quality of
foodgrains that are lying there is
quite good.

SHRI M. RAM GOPAL REDDY:
Before the foodgrains get spoiled,
why do you not distribute them to
the hungry people? SuppoOsing there
is no demand.in the market. There
are so many hungry people in this
cougtry. Why do you not distribute
them among the hungry people?

SHRI SURJIT SINGH BARNALA:
This is not the question, We gre
trying to remove the CAP Storages.
We are already depleting the stocks.
Even today you perhaps have read
the news item in the papers that we
have this arrangement at certain air-
ports and out of that 11 have been
evacuated by now.
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Irrigation Froject Reports recelved
for Tribal, Sub-plan area of States

*471. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of AGRICUL~ "
TURE AND IRRIGATION be pleasad
to state:

(a) the major and medium irriga-
tion project reports meceived from.
the States and cleared for execution
in current financial year particular-
ly in the tribal Sub-Plan areas ot
the States; and

(b) the guide lines issued by his
Ministry to increase the irrigation
facilities in tribal areas?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI SUR-
JIT SINGH BARNALA): (a) and (b).
A statement is laig on the Tatle of the
House.

Statement

(a) Puring 1978-79, 32 irrigation pro-
ject reports have been received from
the States and these are under exami~
nation in Central Water Conmmission.
Only one of these will provide irriga-
tion to Tribal sub-Plan area also.

(bj A Working 'Group on Tribal

. Developmeny during the medium term

plan 1978—B83 wag constituted in the
Ministry of Home Affairs. In regard
to Irrigation Sector, the Working
Group have made the under-mentioned
recommendations. The State Govern~
ments have been advised to take
immediate action to implement thes2:—

(i) A master plan of irrigation
development in tribal areas includ-
ing flow irrigaton (major, mediumv
and minor) lift irrigation anq groung
water development should be pre-
pared within the next one year;

(ti) Investigation of all minor frri~
gation projects and 1ft irrigation
schemes may be completed withim
the next year or two in all States;
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(iif) A clear time schedule should
be prepared for development of this
potential through  execution of
various schemes;

(iv) Al the existing irrigation

works ghould be put to use by im-
proving them within the rext one
year. The renovation of existing
tanks should be given, the highest
priority in allocation of resources.
Their regular maintenance may be
taken up by the Irrigation Depart-
ment where other satisfactory
arrangements do not exist;

{(v) While preparing mast or plan
for irrigation, areas with growing
pressure of population and limited
agricultural land should be identifieq
for taking up irrigation on a priority
basis;

(vi) In each project priority should
be fixed inter se for each type of
irrigation projects, flow irrigation
projects, flow irrigation getting a
higher priority followeq by lift irri-
gation on open water sources end
ground water development.

(vii) Small irrigation wells should
be taken up in a big way where
there is a good chance of having
ground water;

(viii) There ghould Dbe no limit
about the size of holdings for teking
up small irrigation wells. This faci-
lity should be extended to all who
are willing to construct a well;

(ix) The rules gnd conditions of
the co-operatives and other instifu-
tions should be suitably modified;

(x) The risk involved in an unsuc-
cessful well should he fully covered
by the State;

(xi) The displaced tribals should
be rehabilitateq not as individual
But as a community, as far as possi-
ble. Advance planning by sensitive
officers gpecially charged with this
task should be done. Additionsl
financial expenditure may also be
provided wherever necéssary,;

BHADRA 6, 1000 (SAKA)

Oral Answers 4

(xif) The displaced persong should
be given alternative - land in the
command of frrigation projects by
acquiring and redistributing ade-
quate land for potential beneficia-
ries. Suitable legal measures may be
taken for this purpose;

(xlii) About 20 per cent of the water
in a river basin may be reserved for
minor irrigation and lift irrigation
scheme in the upper reaches of the
catchment area to be developed in
the due course;

(xiv) Development of the land gnd
fielg channely should bhe a part of
irrigatioin projects;

(xv) Water should be provided free
for the first three years without an
agreement ang the weter rates
should be gradusally increased to
reach the normal level in a period of
another three years;

(xvi) Intensive exfension suppert
should be provided for new irrigated
land in the tribal areas; and

(xvii) The repayment liability of the
tribaj] in irrigation schemeg should
start only after Iirrigation begins.
The risk liability for any failures
should be borne by the project
authority or the Cooperative for
which a suitable scheme may be pre-
pared,

SHRI GRIDHAR GOMANGO: It is a
pity that the Sub-Flan covers only 150
projects and so far only 32 project re-
ports have been gent by the different
States and they are under the consi-
deration by the Water Commission at
the Centre. The percentage of irriga-
tion facilitieg in the tribal areas is lesg
than 1 per cent and the proposal with
the Government of India to suggest
to the states to increase irrigation faci-
lites in these areag by submitting pro-
ject reports in time, investigating in
time and by earmarking money from
the Stafe as wel] as the Centre sectors?

SHRI SURJIT BARNALA: The Irri-
gation Department had held geveral
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meetings. The latest was in August
1977 with the Irrigation Sectetary in
which the State Governinents had
been requested to take an immediate
action in respect of some of the points,
and medium and minor irrigation pro-
jects which could be completed should
be taken up immediately in those
areas. Then maintenance of miedium
and minor irrigation works should
also be geared up. High level group of
officers from various disciplines should
inspect the triba] areas and issue de-
tailed inspection notes in respect of
leve} of existing irrigation development
and future possibilties Drinking
water needg should jlso be kept in
view in gll those areas. Report: pre-
pared by Rural Engineering Services
Directorate could be made yuse of in
this manner. Maximum possible water
resources shoulg be earmarked for trl-
bal areas. Major and medium irriga-
tion schemeg in tribal areas shculd be
planned for completion in 15 years and
minor irrigation within the next nve
years. N

Thereafter also another meeting was
called in August, 1978 in which em-
phasig was again Jaid that this matter
should be taken up urgenily in all
thosge areas.

SHR1 GIRIDHAR GOMANGO: 1
would like to know whether the Plann.
ing Commission has asked the Minis~
try to identity the programme for the
tribal areas. I am asking especially
about the Central allocation for the
tribal areas for the development of
irrigation. 1 am asking gabout the
guidelines adopted by the government,
not only through loans and grants, but
providing special allocation for the
tribal areas go that the work is expedi-
ted, because the State Governments are
diverting money which hag been given
for an overall development of the pro-
jects in the tribal areas.

SHRI SURJIT SINGH BARNALA:
Specisl allocations are being made for
tribal sub-plan areas. I have figures
for all the States. For example for
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Andhbra, allocation ot Re. 5.78 crores
has been made, For Assam Rs. 2.85
crores and for Bihar Re 28.92 crores
have been allocated. Rs. 84 crores
have been allocated for Gujarat. The
total comes to Rs, 105.89 crores which
has been given. For Orissa it is
Rs. 14.43 crores.

SHR] GIRIDHAR GOMANGO: What
is the amount specifically allotted for
the tribal agreas?

MR. DEPUTY SPEAKER: Is it for
the tribal areas alone?

SHR; SURJIT SINGH BARNALA: 1
have mentioned these figures which jre
only for the tribal areas.

gdeet @Y waY ot waw feacw §
i

471 (%) o guE oEAT: A=Wy
sfe a\ femti vt 7 a™ A s
i fg:

(%) ® gaext &7 4t wlv g%
faacor % wlrgfaearsi & @13 § wva-
G T WATC®Y gaArd &7 e §

(=) afx g, &t =7 I%w] 71
‘THT TETH A HT qETC Y Frary
t;

(w) afr &, & qegeredt sarer
T g; W

(w) afe =&Y, aY g ¥ wrow

yfe o feard Aot (o g
fag acarer) (W) oy gh

(=) o gt

() wrem gt F ITowl wv
“qBT TETe TR et frorn o &
ferar & 1w are Y gfee & vad gu,
wrefre wra faa” srad wrererd aar
wofg whamrd Wi awalr wierme
frrt & 600 ¥ wfgw ¥t 3 gaewt
w7 W war &
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(%) s dy i ghar

oft gwie wgen : e sl ot 3
wad wer % g2 ¥ aaar § e gew
g g afagfaaat w1 fawrad faadt
w1 sgm ag § e o &
wfaafaaams #r ga ool fwead
s gt & aar wex wxw ¥ feat
forrrad wf § wre 97 fmprad & 99X
sqr wramg M wE ¢ ?

it qealrr Tag woren @ g@ & A
F a1 ¥ 1 weT ¥ garw &0 g
fopart Ferra® wrd § 1 g g formraat
1 e at & agY xav g Hfwer o
it w8 & w1 faraa fodr acaT &
e & st 8 o el st wizemgane
®1 w57 ¥ §1 IR KU FF T A& QY
¥ w=dt w.fow w4 &

st g wgat : fred af wrAAE
ey ofY & warem grer wre faacr w1
5t gt fafves frar mar o |gETd
qat, wewrdr wdfeqt dc faofr qat
* gra IW * w1 AgETd @al Wi
werTd wiHfaat } W ST LA TR
gsrar wre gasT faaver faar o =fi ?
gat, dar wrAd ddY o ¥ g fe
690 Wi ¥ @z <ay ey § & o dt
¥ arz <A ¥ oAy fradr g ?

ot et feg womwy : g1l AXE
¥ 2z W geRe & § | foaet 22
Mam R I N[WI A
fgaa ¥ T w1d § | @2 g -
arw =@ ¥ fr &3 fefgsgma g,
wsrgfor @y & fear wawr @r
argdc gidr @ fear amen @ W
oA oy ¥ & W
IsMT . 7ar, IaHY  farnmdr ourzr-
aeedzw ox g {0 erh wifew
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ag § fr feefraum cxtege vorer 13
wrfeg 1 690 ¥ & farg wied qBT §,
g% qogw s ag & woow w4
ey W o6 X e S ATH A
9 SI® A AEETAT BIEwTEAC T
% war gom 0

SHRI BALWANT SINGH RAMOO-
WALIA: The bags containing fertilisers
were found lesg in weight by 2 to 3
kilograms in many cases in Punjab.
The farmerg of the State are perturbed
and agitated due to this state of affairs.
So, will the hon. Minister tell (a) what
the Government are doing to stop this
leakage, and (b) whether the substitu-

tion of bags by the tin drums is also
under consideration.

SHR] SURJIT SINGH BARNALA:
Sir, regarding the use of tin drums
there hag been an idea about it, but
no serious discussion has taken place
and I won't say that it is under consi~
deration. Regarding the shortage in
some of the bags, we did receive some
complaints and some enquiries were
made. There is a possibility that in
transi¢ and storage such losses do take
place. Efforts will be made to mini-
mise guch losses.

Proposal to raise procurement price
of paddy

*472. SHRI MOHINDER

SINGH
SAYIAN WALA: Will the Minister
of AGRICULTURE AND IRRIGA-

TION be pleased to state:

(a) whether it is a fact that the
procurement price of rice is proposed
to be raised by Rs. 10 per quintal
while the prices of paddy are stag-
nating since long;

(b) if so, whether the paddy price
is also to be raised in order to give
some relief and benefit to the real
growers and not the mill owners and
manufacturers as before; and

(e) if so, whether in the coming
procurement season sOme steps are
likely to be taken in this direction?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHR] SURJIT
SINGH BARNALA): (a) to (c). The
procurement price of paddy were rais-
ed from Rs. 48.58 per quintal in 1972-73
to Rs. 70/- per quintal in 1973-74 and
again to Rs. 74/- per quintal in 1974-
75. During 1977-78, the procurement
price of paddy was further increased

to Rs. 77/ per quintal.

The procurement prices of rice have
also been correspondingly increased as
they are derived from the prices of
paddy on the basig of hulling/milling
ratio and other incidentals.

The price and procurement policy for
kharif cerealg for 1978-79 season will
be decided in September-QOctober, 1978
in the light of the recommendations of
the Agricultural Prices Commission
and the views expressed by the State
Governments.

SHRI MOHINDER SINGH SAYIAN
WALA: Question was put in Punjabi,

SHRI SURJIT SINGH BARNALA:
The prices of paddy had been increas-
ed last year. They were raised to
Rs. 77/- per quintal and in proportion
to that, the price of rice had also in-
creased. This is the question that my
hon, friend has asked. I will mention
that the prices of paddy and rice
comparatively in both the States,
Punjab and Haryapa, are like this.
The paddy price was Rs. 77 per quintal
and then the total cost of one quintal
of paddy after purchase came to
Rs. 88.69 and the total cost of one
quintal of rice was Rs. 130. In 1876-77
the procurement of price of rice was
Rs. 126. After the rise in the price of
paddy, the price of rice had also gone
up to Rs. 130. So, the contention of
my honh. friend is incorrect ‘hat the
price of ri¢e has not gone up.

SHRI MOHINDER SINGH SAYIAN
WALA: spoke in Punjabi.

SHRI SURJIT SINGH BARNALA:
He has raised many questions. But I
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willtr§ to answer sbme of them. (In-
terruptions)

wr & W qordt § quwrw g 7

He is a. graduate himself. He under--
stands English also. But he has g flair
for speaklng in Punjabi.

fageft Tt & £ wrgw 77 wOF
9t vz dar §7 ool oo frear ar—
IE & gEray AT F wrew Tod 1w
& 9gW W19 126 @@ WY e w1
130 T @ ( AT ERET X AT
& s wu ®7 wrer fewr o7 g
fewrs ®1 sy ¥ fod wff gar
wiifr oz 4 37 v &) dww Wi
iy & W frsrw o F G
dui , mﬁws—mvvmnm
fasar &4

qradrr g ] s foar &
gz oY srew w7 o€ §, o fd 4
) XEF F7 WY SOAT qg WifEgd o
& o foy & fr g e & i
¥ w1z 78 ¥ qgE w7 GH H 3
7y ge-fraes sqar w AT IR R
feara & wnaw 91 3w grgw Wt 7@ §

gE<T Qs 3 ag o fe
wfgqr feew w1 wraw & o avewdT,
AT IR TAGTIE L1AT &, Tg FY A
FT omeT &Y Wiy 8, 5 TR & e
i feft s faw sar §, Afes Swsr
wraar fegra F1 wff g & qF ug
tr»vrsrf*'r —w & €51 guT Araw
& gEEy a19 79 {d & @ f"w
# 3% w1 F5 7 e v R
# #3g § 3% ¥ s avw AgTgaT
ot fad 77 890 & qwTad g d w
88 &t w& w1 § arf fwral B
R
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SHRI P. RAJAGOPAL NAIDU: 1
would like to know whether the hon.
Minister knows that the minimum price
that was fixed at the beginning was
unremunerative. Although the paddy
price was increased after the rise in
the price of fertilizer, still it is not
remunerative. Will the hon. Minister
consider all these thingsang raise the
paddy price?

SHRI SURJIT SINGH BARNALA:
While fixing the price, many considera-
tiong are taken into account by the
Agricultural prices Commission, viz.,
the cost of production, the availability
in the murket the condition of the crop.
Last year the paddy price had been
,raised fom Rs. 74 to 77 and this year,
the prices are still to be fixed and it
.will be fixed in the coming month viz.,
Sceptember or in the first week of
Octnber.

SHRI MOHINDER SINGH SAYIAN
Since the poor quality rice is sold at
Rs. 2 per kg. in the open market and
the so-called bansmatj at Rs. 550 per
kg. will the Government decide to raise
the average price of paddy by ten
rupeeg per quintal from the next sea-
son?

v SHRI SURJIT SINGH BARNALA:
1 cannot give an undertaking about it
pjust now,

wherdt aoniie fog : a wot wERE
FAATIG—ufeqr Traw w1 GO ¥ qON
77 €98 Wiz afgar & @R 88 TOF W&
@ g, @ & qErad wiend waw &
w130 ¥ 140 €T WX givwAd ¥
o 500 &ad ¥ BT E 1 AT FOor WY
i W< QAT avg ¥ e & wrAt
w1 Ry gu et W g A
o) 341 Wiy & agr€ mz, afs feerdi
®) FaEr § &% | fwars qoeY §9F 88
T § %, wafE 3T w AER 500
o g vaiEr arn a¢ el odt st
& G #F wrwe o a3 sy
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57t weele feg wowen : o afgur
forem ¥ iRt §, I fowTa %o @,
sifo ¥ qrw WA dwar & A WO
e §, v o et fewr oY 3t wff
&, frere wody woff § a9 &war Y.
feami $ wETE § ¥ ®/ FHY ATH.
fam aTeY § 1 oE a'c-a'r'am,s_.aq-&‘if;.
fag, @t 3§ *1 &N agT o F
fawal | gafed oY TQ W & TEE
fars §, aiewd! I TEKE I HAACGS
i g § wdifs ag aga % A K.
wiray & 1 e fwwr w7 wfedt ¥ wanan.
wres fasdy §, @ Ag 3@ w7 Al A
Zar § WY ¥4 fad e w1 Wegharor
it aen w2 2 ok § arfr w3 W
wiv warEy WER frw oRd & o 1
ST ATEH 9T AT G ) '

s Sy sE fred §, few aw Y
faen w2 & | aveeE foew it qigwdT
w1 88 TR AFLT fFar way & 1 wiHE
% frmra 94 & (7T WA € T8 WIE I%,
adt &n gdes wE §

SHKI R. V. SWAMINATHAN: May
I know whether any other State, be-
sides Haryana and Punjab, has asked
or represented to the Government of
India to increase the procurment price
to Rs. 100 per guintal and I would like
to know particularly whether the hon.
Minister has received any representa-
tion from the Government of Tamil
Nadu, to increase the procurement
price to Rs. 100 per quintal and whe-
ther they have also requested the Cen-
tre to increase the subsidy in case it
is not agreeable to increase the pro-
curement price to Rs. 100. I would like
to know whether the Government is
considering the proposal. will the
Government come forward to in-
crease the price to this level?

SHRj SURJIT SINGH BARNALA:
I have been receiving many represen-
tations from all the States, not onl
from Tamil Nadu, but from othei
States also and most of these represe-



23 Oral Answers

-ntations damand for a risein the pro-

. curement price or support price of
paddy. The hon. Member has asked
- whether there ig any proposal for sub-
sidizing the price of paddy. There is
no such preposal with the Govern-
ment for the time being.

Unauthorised colonies under green
belt arey of Delhi

-+
*474. SHRI RAMDEO SINGH:

SHRI RAJE VISHWESHVAR
RAO:

Will the Minister of WORKS AND
"HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether some unauthorised
colonies have been developed in the
. green belt area of Delhi;

(b) if so, names of such colonies;

(c) whether it is also a fact that
Government have a proposal to make
changes in the Master Pfan with re-
gard to regularisation of these un-
authorised colonies; and

(d) if so, the details of the propo-
sal and the time by which it is likely
to be implemented?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
"BAKHT): (a) Yes, Sir.

(b) List is given in the Annexure.

(c) and (d). In the process of regu-
larisation, wherever necessary, change
of lang use wil] be considered with
reference to the provisions of the
Master Plan/Zonal Plans. Effortg are
‘being made to complete the work with-
in a period of two years.

‘List of colonies situated in the Master
Plan Green Belt Area.

1. Anoop Nagar near Bindra Pur
Village.

2. Braham Puri—Nangal Rai

8. Indra Park—East Uttam
Nagar

4. Indra Park near Palam village

8. Milap Nagar—Pankha Road
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6. Mohan Nagar-—Nangal Rai

7. Pankha Road—Najafgarh Rd.
8. Puran Nagar

9. Swaroop Nagar—near Badll
10. Jeewan Park-—Pankha Road
11. Sagar pur West—Pankha Rd.
12. Andheri Mor.

13. Anand Ram Park
14. Binda Pur Extn.
15. Khajoori Colony
16. Karawal Nagar Extn.

17. Lado Sarai Extn.

18. Nala Pur Basti

19. Nangal Dewat & Extn.

20. Nangal Dairy

21. New Uttam Nagar

22. Prahlad Pur/Lal Kuan—Wis-
hwa Karma Colony

23. Ram Datt Enclave

24. Sadla Jalib Extn.

25. Samey Pur Extn.

26. Sultan Pur Extn.—Friends En-
clave

27. Shashi Garden—Harijan Basti
28. Bolar Band Extn.

29, Sant Nagar—Burari Village
30. Sultan Puri Majra

31. Kailash Puri Sadh Nagar

32. South Extn, Uttam Nagar 1
and I

33. Friends Enclave—sultanpur
Road

34. Palam Basti

35. Industrial Colony—Samay Pur
36. Nathu Colony Badihi

37. Teachers Colony—Samey Puh

38. Temple Colony—Samey Pur
39. Subhas Park—Uttam Nagar
40. Behari Park—Deoli

41, Bishan Park

42, Chandan Park—Saidu! Jat

. 43. Krishna Park-—Khanpur

44, Raja Park
45. Haryana Dairy
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46. Manas Kunj
47. Durga Puri
48. Dani Nagar
49. Krishna Purl
50. Mahabir Nagar
51. Palam Enclave
52. Raj Nagar

53. Sidh Nagar
54. Saini Pura

55. VADKU Extn.
56. Rang Puri

57. Samalkg

58. Rajokri

59, Bijwashan

60. Chand Bagh Colony—Karawal
Nagar

61. Khajoori Khas
62. Karawal Nagar
63. Azad Nagar—Partly
f4. Anarkali Extn—Partly
65. Anarkali Garden—Khureji Khas
—Partly.
668. Bhola Nath Nagar—Part
67. Gobindpura New A, B & H Block
68. Harijan Colony—Jatavy  Basti
69. New Anarkali
70. Radhey Puri Extn. 1 & 2 and B,
F & H Block
71. Raj Garh Extn. I & II

72. Kaushik Puri

73. Kasturba Nagar—Partly.

74. Vishnu Garden (Block W, E,
N, R/S).

75. Vishnu Garden (B-1, B-3, C,
E, A)

76. Hari Singh Park—Partly

77. Mansrover Garden F, A Block
—Partly.

78. Suraj Nagar
79. Baljit Nagar

80. Nehru
Road,

81. Industrial Area, New Rohtak
Road left side—DPaitly.

Nagar—Upper Ridge
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82. Kaurang
Nagar
83. Shastri Nagar ‘C’ Block.
84. Shastri Nagar ‘M’ Block
85. Shastri Nagar ‘D’ Block
86. Shastri Nagar
87. Shastri Nagar ‘F' Block
88. Shastri Nagar ‘E' Block

st owin Ty : ¥ sfsfuara srefaat -
ww wv @ ff 95 oRY ST AR
FIT W BT &ATA & TET 747 97 47 T
& F517 § wedw foar way av ?

SHRI SIKANDAR BAKHT: I would
like to have your direction as to whe-
ther this question flows from the ori-
ginal question,

ot Tww oy . T T warE
frar &, gl wwa § A war 1

IR AR : WITHT JE T [T
5% & SN wf g &1 Wi R
i feay s €y a1 @ wreifeai. sy

& Wi

ot omRe g . gETT A A
7% ¢ fv = s w1 wfugd ® &
& s #a7 WIS BTEY 1w § & iE Gfoade
Lac B -

o fawae e : S HTHES wg
vzt ¥ 7 w07 s07 5ff [Fa™E
) STo Wi wreek iR ® medfme
Fadifaat o wedr ghit ar dveqer
¥ v N we@ oFN a7 wg W
gt
SHRI MOHD. SHAFIQURESHI: I

would Iike to know from the hon.
Minister, what is the total area in
Green belt, how much of this area has
been occupied illegally and what per-
centage of the illegally occupied area:
is being legalised or regularised by the:
hon, Minister.

Nagar—near , Tri.
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.‘Sl::m SIKANDAR BAKHT: I will
notice for this, I do not know
. the area h st now. But I have just
given fhe nu, ber of colonies which
are in the Green? belt, which have to

~reguire .

Ibe regularised.

ot wAT T T WerE APV
RIANT War 7R FT TAR & fF w-
RERIESE FrAra 3§ wraf oy @ §
AT 7gi 9 #7E W Afas wifad a8
¥ wat ¥ Y facmw adf & awrav ¥
agt a« fr awrk w1, AT ¥, Frarsfy
T, QA &1 §S A gaw A &) T
T T WAUTT WA T AW
g aXEI & WA & a7 A1 vy 04y
i gu § Tgd WY 9 v AT A 4 ?
a1 ag 917 3% ¥ fF wefy av o5 fewr
# WX wrw wrdady A g€ oY aga
e FrErA § WA gh | xAer
adtor 78 § f faeelt & 507 A9 ara
&ty wrs weflag § ¥ owelr Jaromm
wEre qacwrdy § b agh fedt wrenAl
3 sfter @Y g€ oY Fred dro #ro dro
- #Y xg 3ore w¢ fre wfy w2 67 wrosfy
WL G | qgt a7 frarfear dw A E
Talfag & Adr AT & ST WA §
& wdY aF srad feadt srandrs Iga-
URH & HICHR 17 G FIAETS 7 ?
- FuLH g gear wigm § v w7 aw miw
L XA FTAATS BT [T FT a7 A%
F 89T W9 57 A # fafas wifads
AT & AT E « K197 FG 7

it fawae v #7 ag =di vy

f& o A T g% ¥, 8
fad ag w9 T 1 few N § fx o5
XRAAEUT TN ARAFT TAFC N
Iwiatoe ¥ qarfr nfr g a¥ wroeew
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g Fr g iregrd fe fram
HR AR IR0 § s 7 qa wrendie
TwaEw 1 I AT qETHw
& N oy fafae wafedra § & W
qrY qq TERE T F Ffw
ST

St g W wETa & omaer
mma’fmmﬁmawtfmﬁ
& ax g3 St A ug TR ITH
wTaYT Tt § 7 oo Fefy oy S
&8 @ I dx 17| WA ITH T
warEal § G @ ¥ G wreilra
& ar? ¥ wrowr way faar §, wre war
wFATATER E 7

ot fewmae wen: 37 fag o9-
HATALTE FyAtATw & Ay & wok fray
§, AT & ar & A

SHRI SAUGATA ROY: In Delhj,
there is an area calledq Chittranjan
Park which has been allotted for Ben.
gali refugees from East Bengal; and
there are certain unauthorised colonies
which have been set up within that
area of Chittranjan Park by some fol-
lowers of Mr Sanjay Gandhi, I would
like to know from the hon. Minister
whether the unauthorised squatters
would be evacuated from Chittranjan
Park and the land would be allotted
to East Bengal refugees.

SHRI SIKANDAR BAKHT: I am
afraid, the information of the. hon.
Member is not correct at all, because

_ there is no unauthorised colony withe

in the Chittranjan Park.
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- DR. SUSHILA NAYAR: There are¢
a number of places where unauthori-
sed structures are coming up daily
in the green belt even today. Right
in front of the Tughlakabad Fort
which is a protected area as a big
Park, and across the road from it are
«certain cooperative housing societies,
‘in that park. New unauthorised struc-
‘tures have come up and are coming
up. Is the hon. Minister going to re-
gularise all these or is he going to
have a clearance proposal for these
unauthorised structures?

SHRI SIKANDAR BAKHT: The
policy of the Government is very clear.
The colonies which have come up by
16th February, 1977 will be regulari-
sed; and any irregular colonies that
may have come up after that date,
will not be tolerated; they will have
to be removed.

Funds for propagation of Adult Edu-
cation

*476. SHRI R. K. MHALGI: Wil
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether Government have an-
nounced adequate funds for the pro-
pagation of adult education for the
next few years;

(b) whether these funds are pro-
posed to be given to regular schools
to conduct adult education classes or
programmes;

{¢) whether the Adult Education
Organisations all over the country
will be associated with the distribu-

BHADRA 68,1308 (SAKA)

ool Answers 30

tion of these funds for the spread of
adult education; and

(d) it so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). A Statement is
laid on the Table of the Sabha.

Statement

A provision of Rs. 200 crores has
been made in the Education Sector
for adult education in the Five Year
Plan for 1978--83. Besides, other de-
velopment sectors have been advised
to make a suitable provision for adult
education. Moreover, the Planning
Commission has stated that the allo-
cation of Rs. 200 crores woulg be
raised if capability is developed for
organisation of a programme requiring
larger funds. These funds will mainly
be placed in the disposal of the State
Governments and Union Territory Ad-
ministrations who would be primarily
responsible for implementing the Na-
tional Adult Education Programme.
Financial assistance to Voluntary Or-
ganisations could also be provided for
specific projects relating to adult edu-
cation. For this purpose it would be
necessary for them to fulfil the pres-
cribed conditions of eligibility and
their applications would be considered
by the Central Government on the
basis of the recommendations of the
State Governments/Union Territory
Administrations.

SHRI R. K. MHALGI: It has been
stated in the reply that besides the
provision of Rs. 2 crores in the Five
Year Plan, other developmental seetors
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have been advised to make suitable
provision for adult educstion. May I
know those other developmental sec-
tors and tie amounts expected from
them and when they have been advi-
sed to make such a provision and
what is their response?

DR. PRATAP CHANDRA CHUN.-
DER: The exact amount cannot be
specified at this stage because their
degree of involvement is still under
consideration. But there is a good
response from other developmental
sectors. For instance, I have had the
privilege of discussing this matter
with my respected colleague, Shri
Barnala and he has offered all help
80 that the Agricultural Ministry also
will participate,in adult education prso-
gramme, so far as developmental side
is concerned. Similarly, I had g dis-
cussion with my hon, c¢olleague Shri
Ravindra Varma and they have gnt
60,000 teachers in the field of wor-
kers' education. Their scope also will
be extended so that adult education
might be imparted in tie organised
sector. In this way, other develop-
mental agencies are being involved in
this project.

SHRI R. K. MHALGI: May I know
what is the State-wise break-up of
these funds which are to be placed at
the disposal of the State Governments
and the Union Territories Govern-
ment? What is the criterio adopted
in deciding a particular amount to a
particular State?

DR. PRATAP CHANDRA CHUN-
DER: The Planning Commission has
suggested that this Rs. 200 crores will
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be divideq between the States and
the Central Government on the basis:
of 50:50 involvement. In other words,.
the Central Government will provide
for Rs. 100 crores and the State Gov~-
ernments will provide for Rs. 100
crores. So far as details are concern--
ed, these matters are being worked
out with the State Governments also.

National Adult Education Programme-

*484. SHRI JYOTIRMOY BOSU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the National Adult
Education Programme (NAEP) even
before its scheduled inauguration on
October 2 this year, is undergoing
fundamental modificationg in itg con-
cept as well as in the method of its
implementation;

(b) if so, what are the facts there-
of?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE'
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). No fundamen-.
tal changes have been made in the:
concept or method of implementation:
of the National Adult Education Pro--
gramme. However, minor changes,
more in the nature of drafting to im-
prove and explain have been made inr
the Policy Statement and Outline of
National Adult Education Programme
of January 1978 as per Statement
placed on the Table of the House.



33 Oral Answers  BWADRA 6, 1800 (SAKA)  Oral Answers 34

Statement

Changes made in the Policy Statement on Adult Education and the OQutline
of National Adult Education Programme.

1. In paragraph 3, the second
gin have been replaced by the

i “..However, such !

mativation fo
sustained participa.
tion in literacy and

)
i

follow up prog-
rammes. in  (his

persons  often lack ’

context, SEress

o should  be laid on
i learning rathrr‘l
than teaching, on :
use of the spoken *
I language in lireracy :
prozrammes  and
on harnes ing t\{i

andtihe thirg sentences given in the mar-
following:

Many amongst them have grown up
in a culturally rich environment
where learning has been through the
spoken word transmitted from gene-
ration to generation. The adult
education programmes must respond
to their cultural and intellectual
level and build upon the innate
artistic perceptions and skill in
crafts. However, motivation for sus-
tained participation in literacy and
follow up programmes is an jssue
which needs to be faced. In this
contexi, stress should be laid on
learning rather thap teaching, on
use of spoken language in literacy
programmes, on harnessing the mass
media and the cultural environment.

the mass media,

2. A new short paragraph has been culture and industry and in rural lea-
y addeq after paragraph 5 to highlight dership.”

foll action:
ow up action Modifications in, the Outline of Nation-

All programmes of adult educa- al Adult Education Programme.
tion and literacy must be followed
up by effective arrangements for
continuing education——which would
include literacy services, group dis-
cussions and other forms of orga-
nised learning, reactivation of group

The following paragraph has been
addeq as the secong paragraph in the
portion on “The Approach” (to come
above the paragraph starting with
“Traditionally, distinction is made..."”

cultural activities and festivals and Our country has a distinclive value
community action. system with a tradition of learning—
perpetuated through oral communica-

3. In paragraph 7 (now to read 8) tion, fairs, festivals and informal skill
the following has been added below training—which dates back to the
“For example, programmes are need- earliest days of human civilization,
ed for” enriched and harmonised over the

centuries by the contact of diverse

“the rural youth {o train them in cultures ang religions. The distinctive
the scientific methods suited for feature of our cultural pattern iz that
small scale production, both in agri- production, art and education are in-

2536 LS—2
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tegral to each other. This must be
recognised by the planners and orga-
nisers of all adult education program-
mes, and by the learners themsclves
and, at the same time, they must ac-
quire a questioning faculty towards
features which shelter narrowness and
blind belief.

The revised complicte version of the
Policy Statement and the Qutline of
the National Adult Education Pro-
gramme which contains the above
changes has already been placed on
the Table of the Lok Sabha.

SHRI JYOTIRMOY BOSU: Accord-
ing to the UNESCO Year Book, we
see the size of the illiterate popula-
tion is going up tremendously. In 1961
it was 187 million of the total popu-
lation. Out of this urban population
was 21.838 millions and rural popula-
tion was 165 millions. In 1971 it has
risen from 187 to 211, 26 from 21 and
184 from 1G65.

Will the hon. Minister tell us, is
it or is it not a fact that the key
level personnel in the field of Adult
Education from all the States held a
meeting in New Delhi and they had
recommended several measures to en-
sure  proper  implementation cf
N.AE.P.?” Wilf the hon. Minister teli
us what are those recommendations
and how best are those going to be
implemented?

DR. PRATAP CHANDRA CHUN-
DER: Shri Bosu is armed with a lot
of details. But these details are not
with me. 1 am not challenging the
details which he has put forth.

* So far as the guide lines for N.AEP.
are concerncd they have already been
laid down and we are trying to work
out the details. So, the meeting of
the key level workers had teen called
and it has been decided that we are
to decentralise the whole operation. In
other words the whole programme will
be worked out with the help of the
State Governments. We have set up
National Boarq of Adult Education.
Similarly many States have set up
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State Boards and they are expected
to set up District Boards of Adult
Education. If the hon. member wants
to know about the details which have
been chalked out I can give the papers
to him for further scrutiny.

SHRI JYOTIRMOY BOSU: Let it
be laid on the table of the House. I
will ask a very brief question,

MR. DEPUTY SPEAKER: There is
no question of asking a second ques-
tion 1 allowed vou one question be-
cause your Q. 484 was a similiar ques-
tion to the previous one.

Now Shri Saugata Roy will ask
Q. 486 becausce it is also a similar ques.
tion.

Voluntary  organisation for
Education Programme

Adult

*486. SHRI SAUGATA ROY:
SHRI K. LAKKAPPA:

Wil the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are going
to launch adult education program-
me from October 2 this year;

(b) the names of the voluntary or-=
ganisationg who are taking parf in
the programme;

(¢) whether Government have re-
ceived some representations against
the involvement of Rashtriya Swa-
yam Sevak Sangh in the programme;
and

(d) if so, the reaction of the Gov-
ernment thereto?

-

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) to (d). A statement s
laid on the Table of the Sabha.

Statement

(a) Yes, Sir.
(b) A complete list of voluntary

agencies whose projects have b‘een
approved and are at present receiving
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financial assistance from the Ministry
for undertaking Adult Education Pro-
gramme is laid on the Table of the
House. [Placed in Library. See No.
LT-2708/78].

(¢) Yes, Sir.

(d) The National Adult Education
Prograrrme, which aims at provision
of adult education facilities to approxi-
mately 10 crore persons within a
period of about five years, can succeed
only if all agencies, official and non-
official, arc involved in the planning
and implementation of the Programme,
The matter regarding financial suppor{
by the Ministry to the various non-
(overnment agencies has been under
yonsideration from some time. This
matter was discussed in detail by the
Working Group on Adult Education
for medium-term Plan 1978—83 and
the representatives of the State Gov-
crnments.  After taking into conside-
dation their recommendations it has
been decided that financial assistance
may not be provided by the Ministry
to

—Political parties and their mass
organisation of women, youth, work -
ors and peasants;

—all India cultural, religious and
vouth organisations; and

—federations/associations  of tea-
chers, students, trade and industry
ete,

SHRI SAUGATA ROY: I am very
glad to see the Minister’'s answer to
my question No. 486 in which he has
given a complete list of the voluntary
organisations that have been given a
hope to participate in adult education
programme due ty start on 2nd Octo-
ber. I am glad to find that the name
of the R.S.S. is not on it. I would like
to know specifically has R.S.S. ap-
proached the Minister at any stage
to participate in this voluntary adult
education programme and if so, has
the Ministry later changeq the deci-
sion?

DR. PRATAP CHANDRA CHUN-
DER: We have called meetings of
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different agencies for the purpose of
participation in adult education pro-
gramme but the nature of participation
would differ with different agencies.
When we called the meeting of volun~
tary agencies, R.S.S. was also one
of tie agencies which had been in-
vited, T am glad to tell you that they
had offered to participate by setting
up certain centres. But later on we
discussed this at the Government level
and it was decided, taking into con-
sideration various aspects that finan-
cial assistance may not be provided by
the Ministry to political parties and
their mnss organisations of women,
youth workers and peasants, All India
cultural, religious and youth organisa-
tions and federation or associations of
teachers ,students, trade and industry,
cte. But, although financial grant
will not be given t; these organisa-
tions, they will be invited to create a
climate throughout the country so
that there is proper motivation for
the adult people who have come to
these schools. We may provide schools
and teachers, but the adults may not
come at all. So, motivation part may
be done by various bodies which |
have just now mentioned,

ST Wl AN wT@E ;o H

13 foreti & arv W vaa A Bfowa #)

# TR A7 Wy ag o faoby den fa

wEoanE A fa= g2t & o &

HET ? #7 d4 wdven waryn o
TRFT 0§ W wwar 7

Ao WAM FT =% : gHA wEg
Fra g fE sadt T fiw F 10 e
07 furfega 17 srfegd | e o saar
Forar 8, g6 g foers 5 @re W

10 453 ST Y forfiga swirair &)

DR. SUBRAMANIAM SWAMY: The
Minister has given the list of organisa-
tions for which money has been allot-
ted. I would like to know from the
hon. Minister, in view of what in my
view ig a wrong interpretation given
by Shri Saugata Roy, whether oragni-
sations like RSS and other such orga-
nisations, if they voluntarily like to
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make this adult education programme
a success by being engaged in motiva-
tion programmes and so on, whether
he would welcome such co-operation
and participation from organisations
like these?

DR. PRATAP CHANDRA CHUN-
DER; I have already said how all
those bodies which I have mentioned
can be associated with this program-
me. . .

T Qe QAo TLAL : wy=ATT HaT

o & qavay fw afy Foretor geaeeit a7

wgata o wwaaw, # IT% F1v w0z 1w

w%ar § i wigs arofta st forers

w9, fomd 26 gare wwwrie £ A

IqET W qgqr forar sraw:

To WA WA WX A agr
qAGR TR & oward # oy B
Associations of teachers, trade and
industry may not be provided with
funds, but if they come forward to
render assistance in creating motiva-
tion, certainly it will be welcome.

Cut in Excise duty on Sugar

*477. SHRI M. RAM GOPAL
REDDY: Will the Minister of AG-
RICULTURE AND IRRIGATION be
pleased to state:

(a) whether Government has been
urged to cut excise duty on sugar to
overcome glut in sugar; and

(b) it so,
thereon?

Government's reaction

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) The sugar policy has recently
been reviewed, and all controls on
distribution, movement and sale of
sugar have been removed with effect
from 16.8.1978. The two rates of ex-
cise duty on levy sugar and free sale
sugar in force prior to 16.8.78 have
averaged out into one rate without re-
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duction of the quantum of the duty
leviable on sugar,

SHRI M. RAM GOPAL REDDY:
Sugar is costly because the excise duty
is too much. Is the Minister going to
consider a reduction of exise duty?

SHRI SURJIT SINGH BARNALA:
Already considerable reduction in ex-
vise duty has taken place. There is
no proposal for the time being for any
reduction.

SHR1 M. RAM GOPAL REDDY:
Sugar stocks have been built up so
much that even if we do not produce,
any sugar next season, we will !g_e_
having surplus stocks, ang if the stocks
are tg be sold, they must be distributeg
to the people at a cheaper rate, Will
the Mirnister consider reduction of the
excise tluty so that the poor may can
purchase sugar at a cheaper rate,say,
Rs. 250 per Kg?

SHRI SURJIT SINGH BARNALA:
The tola]l excise duty is now Rs. 39 or
sa. It is not very high. So, there is
no possibility of reducing it still.

o JUEN ;. F7 & T Fr Fagam
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WRITTEN ANSWERS TO
QUESTIONS

Education pattern to help oreate
Employment Opportunities

*447. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the new pattern of
education system viz. 10 plus 2 plus
3 as per the decision taken recently
in the Chief Ministers’ Conference
will help to create employment
opportunities; and

(b) it not what additional measures
Government propose to take in this
éregard?

_—

THE MINISTER OF EDUCATION,
wOCIAL WELFARF AND CUL-
TURE (DR. PRATAP CHANDRA
CHUNDER): (a) and (b), The
Education Ministers Conference
(not Chief Ministers' Conference)
held on July 13—15, 1978 resolved
that the structure of school education
should comprise of elementary,
secondary and higher secondary
stages of 12 vears duration. The stage
of higher secondary of two years
duration is designed to provide both
for academic and vocational education.
The paitern of school will not by itself
treat: employment opportunities but
the programme of vocational education
dhich is an essential ingredient of the
pattern is designed to make the stu-
dents ecither more employable or 2n-
gage in self-employment.

Rural Water Supply in the Country

*468. SHRI C. K. JAFFER SHA-
RIEF:
SHRI ISHWAR CHAUDH-
RY:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the names of the States which
have not utilised so far the amount
allocated during the year 1977-78 by

the Union Government for the acce-
lerated rural water supply program-
me; and

(h) the
the amount?

reasons for not utilising

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHR] SIKAN-
DAR BAKHT): (a) According to
available information the amount
allocated/released to  States/Union
Territories had not been utilised in
full in Arunachal Pradesh, Mizoram,
Manipur, Assam, Meghalaya, Delhi,
Goa, Daman & Diu and Andaman and
Nicobar Islands.

(b) Late introduction of the
schemes, technical und administrative
inadequacies of State Governments/
Union Territories concerned and
scarcity of material like cement.

Lack of basic facilities in D, M. C.
Schools

*473. SHRI K. MALLANNA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
fo state:

(a) whether it is a fact that in a
number of  Corporation Primary
Schools of Delhi particularly in out-
lying colonies and rural areas, the
floors have been left uncemented;

(b) whether it is also a fact that
even basic facilities, like black-boards,
drinking water, urinals and latrines,
are not provided in some schools;

(c) whether it is also a fact that
under the mid-day meal scheme child-
ren are supposed to be provided with
milk, multivitamin tablets ang bis-
cuits, on a nominal payment and free
to some Harijan children, but there is
no evidence anywhere of milk or vita-
min tablets; and

(d) if so, whether Government
would like to conduct any survey in
this regard?



45 = wruten Anitbers

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) Acocrding to infor-
mation furnished by the Delhi Muni-
cipal Corporation this is the case in
some of the schools,

(hy This is the case in a few
schools,

(¢) Under the mid-day meal scheme
only nutrition biscuits are provided
free of cost to all children in Cor-
poration Nursery school/classes and
to children of primary schools in re-
settlement colonies and backward
areas including Harijan children,

(d) Does not arise.

Memorandum by Resident welfare
Association Baba Kharag Singh Marg,
New Delhi

*475. SHRI MOHD. HAYAT ALIL

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-

HABILITATION be pleased to state:

(a) whether the Baba Kharag Singh
Marg Resident’s Welfare Association
has submitted a representation to the
Chief Engincer regarding the difficul-
ties and sufferings faced by them due
to faulty/defective construction of
Government quarters (Type III) at
Baba Kharag Singh Marg;

(b) is it also a fact that the Wel-
fare Association has demanded to stop
the payment of amount to the coni-
ractor who has constructed these Gov-
crnment quarters; and

(¢) if so, the rcaction of the Gov-
ernment thereto?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHR] SIKAN-
DAR BAKHT): (a) Yes, Sir. A re-
presentation from Baba Kharag Singh
Marg Resident's Welfare Association
was received in July, 1878. ‘The repre-
sentation complained about irregular
and inadequate water supply and
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allegde faulty/defective construction
to be the cause for it.

(b) Yes, Sir,

(c) The system for supply of water
has been designed for water supply
through an overhead tank, which is
under consiruction. As a temporary
measure, water is being supplied to
these quarters by  direct pumping
from a sump. Occupantsfaced diffi-
culty due tg choking of the distribu-
tion system. The blockage has since
heen removed,

Payment to contractor is made only
after successful completion of the
work and security deposit is refunded
after rectification of defects, if any,
in accordance with the terms of con-
tfract. Thig will be ensured by the
concerned officers,

Lifting of ban on export of Potato

*478. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of AGRICUL-
TURE AND IRRIGATION bhe pleased
to state:

(ay whether it js a fact that the
Indian Potato Development Council
has recommended to the Government
of India to lift the ban on the expori
of potato and to fix a suport price of
potatoes for securing a remunerative
price for the growers;

(h) if sn. whether any recommenda-
tion has also been made to reduce the *
price of sced poiato and to make it
available in different States at the”
time of sowing; and

(c) if so, the reaction of Government
thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir,

(by No, Sir, but a reoemmenda-
tion has been made by the Council
that a Sub-Committee of the Council
may be constituted to look into the
problems of seed potaty production and
distribution to the farmers,

(¢) Recommendations of the Coun-
ci] are under consideration of the
Government.



45 Written Answers

Fragmentation of Land

*479. SHRI YASHWANT BOROLE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government are aware
of the fact that fragmentation of land
is being done intentionally to derive
benefits under Small Farmers Develop-
ment Agency, Marginal Farmers Deve-
lopment Agencies and other Govern-
ment agencies. and

(h) if so, how Government are go-
ing to check it?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI SUR-
JIT SINGH BARNALA): (a) No, Sir.

(b) The question does not arise.

Preservation of Wild Life

*480. SHRI AHSAN JAFRI: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government are think-
ing of a plan on the National level for
the preservation of wild life;

(b) whether Government are going
to help Gujarat State for the preser-
vation of “GIR Lions";

(c) details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Gov-
,ernment has alreday taken adequate
measures at the national level for the
preservation of Wildlife. Some of the
important setps taken are:-

(i) With the enactment of the
wildlife  (Protection)  Act,
1972 which has now been
adopted by all but two States,
viz, Jammu and Kashmir and
Nagaland, special legal pro-
tection has been given to the
endangered species from ex-
ploitation and stringent
punishment provided for in-
fringement of the provisions of
the Act. Further, the Sche-
dules of the Act have been
recently altered transferring
many species to Schedule I
of the Act wherein hunting
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is banned and ®lso including
many new Species under
other Schedules,

(ii) Export trade of most of the
threntened species have been
controlled particularly since
India became a Party in 1976
to the Convention on Inter-
national Trade in Endangered
Species of Wild Fauna and
Flora.

(iii) With Wildlife conservation
saking significant progress
during the last few years,
emphasis has been laid on
specialised management of
Wildlife and its habitat both
within @and outside the
national parks and sanctua-
ries. With this in view sepa-
rate wildlife wings have been
set up in majority of States/
Union Territories, the officers
of which would ultimately
be incharge of all wildlife
matter.

(b) and (c¢). The Central Govern-
ment have approved an amount of
Rs, 15,84,500 to be utiliezd for various
mecasures in the Gir Lion Sanctuary
for the preservation of Gir Lions,
Conservation of the habitat and re-
habilitation of ‘Maldharis’ in new
settlement,

The following are the details for
which Central Government have ex-
tended financial assitsance:—

(i) Ploughing and preparation of
land for sowing, agricultural
crops and for assistance for
procuring agricultural equip-
ment @ Rs, 1000 per family.

(ii) Transport of dismantled huts
and household effects to the
site of new settlement @
Rs. 200 per family.

(iii) Providing Community faci-
lities such ag School, gram
chora, wells, water troughs,
approach road, etc. @ Rs. 500
per family.

(iv) Purchase of vehicles, motor-
cycles and bicycles.
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(v) Construction of Garages,
Quarters for Wild Life War-
dens, Assistants Wild life
Wardens and Drivers.

(vi) Five protection measures,

Migration of students from one state
to Another

*481. SHRI NATVER LAL B.
PARMAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleasel to state:

(a) whether it a fact that stu-
dents who intend to migrate from one
State to another are facing severe
handicap because of some State fol-
lowing 10 plus 2 plus 3 pattern and
others not adopting it;

(b) whether Government had fixed
parity at each year of the 10 plus 2
plus 3 pattern so that easy migration
of students from one State to another
may be feasible;

(c) whether those students who
had passed first year of the plus two
in new pattern are entitled to seek
admission in the first year class of
a degree course in the States where
the new pattern had not been adopt-
ed; and

(d) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDER CHUN-
DER): (a) to (d). 1t will not be
correct to say that students migrating
from one State to another are facing
severe handicaps, because some States
have still not changed over to the
10+2 system of school education.
Majority of the States/Union Terri-
tories have already adopted the
1042 pattern (Annexure ‘A’). As
regards the others, it is hoped that
following the recent Education Minis-
ters’ Conference’s Resolution which
has accepted the 12-year pattern of
schooling, these States would also
identify an appropriate plan for a
smooth transition to the new pattern
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of education in the larger interests of
the sudents, However, during the
transition period also, there is no need
for anxiety since all the Boards of
Secondary Educaion in the country
have established, between themselves,
a mutual equivalence for their
secondary/higher secondary examina-
tions. Migration of students gtudying
in schools affiliated to one Board can
easily seek admission in schools affi-
liated to other Boards, since the equi-
valences are well-known and where
they are not known to the head of the
institution, be always seeks a clarifica-
tion from the Board.

As regards admissions at university/
college stage, each university decides
the parity of higher secondary classes
for admission t¢ degree classes. How-
cver, the Association of Indian Uni-
versitiegs to which all universitieg are
affiliated after due examination makes
a suitable recomendation to the Uni-
versities for according recognition for
purposes of admissions. The Asso-
ciation of Indian Universities has
taken due note of the States where
the 10+2 system hag been introdduc-
ed and States where the change-over
to the new pattern has not taken
place. Taking into account the reality
of the situation and in the interests of
ensuring that students who migrate
from one State to another go not
suffer, the Association has made the
following recomemndations to the:
universities:

(i) “The plus 2 stage of the Cen-
tral Board of Secondary
Education be treated in all
States where this pattern of
education jig in vogue at pur
with the plus 2 stage;”

(ii) “In all Stateg where the
pattern of education is such
as to require 14 years for the
first Degree (11+3), the new
plus two stage of Central
Board of Secondary Educa~-
tion be treated ag equivalent
to m pass in the first year of
the three year degree course
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or for admission to the first
year of the two years degree
course.”

Annexure A

The latest position regarding adop-
tion of 1042 structure of education
by the States/Union Territories ig as
under: —

States/UTs which are having the
1042 structure of school education
are:—

. Andhra Pradesh

. Assam

Bihar

. Gujarat

. Jammu and Kashmir
. Karnataka

. Kerala

. Maharashtra

. Manipur

. Meghalaya**

. Nagaland**

. Orissa

. Sikkim

. Tamil Nadu

. Tripura

. Uttar Pradesh

. West Bengal

. Arunachal Pradesh

. A & N Islands

. Chandigarh

. Dadra and Nagar Haveli
. Delhi

. Goa, Daman und Diu
. Lakshadweep

. Mizoram®**

26. Pondicherry

Stateg likely to adopt the 1042
structure from 1979-80 are:—
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1. Haryana
2. Punjab

BHAUKA U, 1UUU (OISt o ro e s s

N

States which have agreed in princi-
ple to adopt the new structure but the
finul date i yet to be determined: —

1. Himacha] Pradesh
2. Madhya Pradesh

3. Rajasthan

Operation Flood II Programme

*482. SHRI K. P.
NAN:

SHRI VAYALAR RAVI:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to refer to the reply given to USQ
No. 2077 on 31st July, 1878 regard-
ing progress of Operation Flood II
programme and state: :

(a) which are the States covered
under the Operation Flood II prog-
ramme; and

(b) the norms and criteria fixed
for covering the States under the
programme?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The States proposed tyo be covered by
Operation Flood II are
Assam, Andhra Pradesh, Bihar,
Gujarat, Haryana, Himachal Pradesh,
Jammu and Kashmir, Karnataka,
Maharashtra, Madhya Pradesh, Pun-
jab, Rajasthan, Tamijl Nadu, Uttar
Pradesh and West Bengal. Further
the Stmtes of Kerala, Orissa, Sikkim
and Meghalaya wil" be covered under
Centrally sponsored Dairy pro-
gramme patterned along the same
lines as Operation Flood II.

(b) The milk shed areas proposed
to be covered in the fifteen Opera-
tion Flood II States have been select-
ed on the basis of the recommenda-
tions of the Dairy Development Sub-
group of the National Commission
on Agriculture as best suited to
modernised dairy producion ag a part
of the local patlerns of mixed
farming.

UNNIKRISH-

**These States/UTs have 10 years school followed by two years Pre-

University.
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Set up of Rajasthan Canal

*485. SHR] YAGYA DATT SHAR-
MA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the Rajasthan Cancl
set up is being spruced up;

(b) if so, the details thereof; and

(c) the reasons for laxity in the
past?

Written Answers 52.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA: (a)
The Rajasthan Canal Project is
being executed by the Govern-
ment of Rajasthan. For this pur-
pose, the State Government has
set up the Rajasthan Canal Board for
the construction of the Canal and its
irrigation distribution system and also
for carrying out the works for the
Commanded Area Development. As
the Rajasthan Canal Board, with its
present set-up, is able to achieve the
envisaged physical and financial out-
puts, there is no proposal before the
Government of Rajasthan to spruce
up the sct-up for Rajasthan Canal
Project,

(by and (c). Do not arise.
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Appointment of Iuspector General
of forest
4539. SHR1 AHMED HUSSAIN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether a Junior person belong-
ing tg the Indian Forest Service cadre
has been appointed ag Inspector Gen-
eral of Forest in the Union Depart-
ment of Agriculture,  superseding a
number of senior incumbents:

(b) if so, the circumstanceg under
which he has been appointeq in
supersession: and

(¢) recruitment rules prescribed
and that followed for appointment to
this post during the last ten years?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI SUR-

JIT SINGH BARNALA): (a) to (c).
A copy of the  recruitment rules in
making this appointment  followed

during the last ten yvears is laid on the
Table of the House, [Pluced in Libe
rary. See No. LT-2710/78). Ac-
cording to the approved rules, the post
is to be tilled on a deputation basis,
from among the (i) the Heads of For-
est Departmentg in States and Union
Territories (ii) President, Forest Re-
search Institute and Colleges, Dehra-
dun.  Accordingly. all incumbents of
the above posts were considered for
aphointment to this post.

Since short-term appointments in
senior posts, particularly at the level
of Head of Organisation/Department.
are not favoured, selection was made
from among those eligible officers who
were due {o retire after a period of 2
years or more.

Aflotment of Lang to Scheduled
Castes and Scheduled Tribes during
VI plan

4540. SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

EHADRA 6, 1000 (SAKA) * “ Written answers

(a) whether the proposal for giv-
ing agricuitural land to landless per-
song belonging to SC and ST has been
inciuded in the Draft 6th Plan; and

(b) if not, what steps are being
taken to provide land to the persons
of the community during the next
five years?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). It
has always been the policy of the
Government to give priority in the
allotment of ceiling surplus land to
the Scheduled  Tribes and Scheduled
Castes. Most state laws and regula-
tions also provide for such prioritly in
allotment to the Scheduled Castes and
Tribes. This policy will be continued
during the next five years also.

Link Roads in rural areas of Gujarat

4541. SHRI F. P, GAEKWAD: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the approach of Government to
the problem of providing roads in
rural areas and linking villages hav-
ing a population of 750 and above
with all-weather roads, in the con-
text of Government policy towards
rural development.

(b) number of villages having a
population of 1500 and above and with
a population between 750 and 1500
which required to be connected with
all.weather Roads in Gujarat;

(¢} whether Government accepts
the fact that road communication in
rural areas assumes greater - impor-
tance for all-round development of
village economy; if so, whether Gov-
ernment intends to link these villages
with all.weather roads during the VI
Plan period; and

(d) the outlay required to be made
{p achieve this purpose; and the pro-
vision made for the same during
1978-79 in the Central Sector?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA.
TAP SINGH): (a) In the context of
Rural Development Programme, the
Rural Roads are proposed to be assign-
ed a comparatively higher priority so
as to bring villages into the national
main.stream. During the flve years
(1978—83) it is proposed to cover the
remaining villages with a population
of above 1500 and above with a link
road. In addition, about half the
number of villages that have a popu-
lation between 1000 to 1500 will be
provided with the link road, the re-
maining half will be covered in the
period (1983—88).

(b): The information is as follows.—

Population size Th- no. of villagess
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(a) the total expenditure incurred
in the Chatham Saw Mill, Andaman
and Nicobar Islands, during last three
years, year-wise;

(b) the total income earned by the
said mill during last three years;

(c) the total mandays lost in vari-
oug sections of the mill, section-wise
due to breakdown of machinery state
details of such break down; and

(d) the proposal
working of the mill?

to improve the

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a)’ The total
expenditure incurred in Chatham Saw
Mill of the Andaman and Nicobar Is-
lands during the last three years is as
folows:—

category remaining to be conn-
ccted with an  all-wea-
ther road as on 1-4-1978
(i) 1500 and above 1099
(i) 500-1500 2835

(c) Yes, Sir. As already stated in
reply to parl (a) above, it is proposed
to cover the remaining villages having
a population of 1500 and above with a
link road during 1978—83. In addi-
tion, about half the number of villages
that have a population between 1000
to 1500 will be provided with the link
road during 197883, the remaining
half will he covered in the period
(1983—88).

(d) A provision of Rs. 800 crores
has been made in the Plan (1978—83).
A specia] Centrally Sponsored Scheme
for construction of roads in tribal
areas is heing started in view of the
pressing need for  developing these
areas: this will supplement the outlay
of Rs. 275 crores in the Stale Sector.

Chatham saw mill, Andaman and
Nicobar islands)

4542. SHRI MANORANJAN BHAK-
TA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

Year ‘Fotal
expenditure
incurred
Ra,
1975-76 04- 64 lakhs
1976-77 . . 75° 89 lakhs

1977-78 78+ 66 lakhs

(b) The total income earned by
Chatham Saw Mill during the last
three years including sales of Swan
Timber through Andaman Govern-
ment Timber Depot at Calcutta and
Madras is as follows:—

Year Total income
carned
Rs.
1975-76 . . 69- 43 lakhs
1996-97 . . 80. 98 lakhs

1977-78 . . . 69-6g lakhs
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{c) Loss of mandays due to breakdown
of machinery in the Mill Section of the
Saw mill has been as follows:—

Year
1975-76 . . . Nil
197677 1125 mandays
1977-78 4880 mandays

There has been no loss of mandaya
in other Sectiong of the Mill due to
breakdown of machinery.

(d): The proposal of the Andaman
Administration for replacement of 8-
feet Band Saw Mill with a 1.82 M (72")
Hearing has been accepted by Govern-
ment and foreign exchange to the ex-
tent of Rs. 13,51,989 for the import of
the machinery from U.K. has been re-
leased. Government is also consider-
ing modernizing the Chatham Saw
Mill replenshing the old machinery by
modern machinery.

Jute Production

4543. SHR1 AHMED M. PATEL:
Will the Minister of AGRICULTURE
AND IRRIGATION be Dpleased to
state:

(a) the approximate production of
Jute in the country at present;

(b) whether the
has declined;

jute production

(c) if so, the reasons therefore;

(d) the annual consumption of jute
in the country; and

(e) the measureg taken by the Gov-
ernment to meet the demand?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to {c). The
production of jute during 1877-78 has
been placed at 33.4 lakh hales of
180 kgs. each. Jute production is

BHADRA 8§, 1900 (SAKA)
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marked by fluctuations but the over-
all trend indicates a growth rate of
1.62 per cent per annum between the
triennium ended 1970-71 and that end-
ed 1977-78. The production of mestia
which gupplements jute, hag registered
a growth rate of 6.2 per cent per
annum during the above period. The
combined production of jute and mesta
in 1977-78 has been 71.18 lakh bales.

(d) The annua] consumption of jute
and mesta has been estimated at 70 to
71 lakh of bales of 180 kgs. each dur-
ing 1977-78.

(e) The main effort of the Govern-
ment is that the entire demand for
jute and mesta is met from indigen-
ous production. A comprehensive
Centrally Sponsored Scheme of inten-
sive Jute/Mesta District Programme is
being implemented in 20 selected dis-
tricts of 6 major jute/mesta growing
States. The strategy adopted relates
to demonstration of improved package
of practices in rainfed and irrigated
areas, motivational campaign for use
of essential inputes at recommended
doses through larger flow of institu.
tional credit, extension of jute under
irrigation, adoption of suitable crop-
ping schedules and provision of im-
proved grading and warketing facili-
ties.

Effect of Bio-Gas Plant on use of

Firewood
4544. SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Mini-

ster of AGRICULTURE AND IRRI-
GATION be pleased to state:

(a) whether the Government are
aware that the consumption of about
130 million tonnes of firewood require
cutting down a few million trees
every year for burning alone; and

(b) whether Government see any
prospect of using bio-gas from litter
as fuel by giving facilities to the peo-
ple through Energy Ministry?
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THE MINISTER OF AGRICULTURE
ANR IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir,

producing bio-gas
from litter will only be confined to
areas near to forests. Howcver. no
suitable design has been developed so
far in the country for production of
bio-gas from litter. As such the ques-
tion of providing facilities to the peo-
ple does not arise at the present time.

{h) Prospect of
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(=) %ar 7g wa & fp sparera e
& drueg 93w & qAg A § fe
FIH, FAG A 20 FAAY, 1975,
16 wdA, 1975, 4 AEF, 1977, 12
fagmv, 1977 v 7 =g, 1978 F1
afrede sfgrae, g faaiva, =%
fameft &1 qrdew qar w9 @ ford ag wivy
Fr 7% oY fx umg v § aget &
et et A% wv veEw fagem
AT WIF

(w) =fz 7t A 3%1 Se@T WraRA
ga & feufaa w3 ahvraw £
L1t

(7) A=z & wfa feasm
A wwAr AT A0 3A | fawow
T #qi R § AW TN ORIEY H AW
v A & Ay s ?

faw, avm wewm A1 wepts
Harwg § g war (siwat Toper T
AW ) : () T T I TTHAT
(1963), wEgwErars (1964), T80T
(1965). wvwiz  (1965), HaA
(1965), wers  famenre (1967),
g7 (1871) Mt Ewe (1671),
mfo TTe UHe AHAE,  STHANY
(1972) 1

() feedt murst, e & ANTE
wge # Fm fammg qwa % fqo
WEATT NI GUT AT |

(m) o (7). dnen & foawi
¥ wqme, ¥l feomem wwd ow
weary Fw wewt & fyt faw
ar vy gogryaT mfva gz ymes
gr st far wifgw | ww o
wfgaofi # & faudy & o) vt aw
sEATT qier qE gWT &) 15% wear
F+dv fagrem < w1 fawi afgm, weaw

’



61 Written Answers

gl i wordn et
% Maw sregensi 1T 37X F
fag € ¥ *fifF ®Fm  faamws
g1 & frq fafwe e2adi & adig@uq
§ geAT wioT 1A §, AT GF e
it A wIAT & wWEP W oA T
T4 g wAard wfae dev @
“gR i

Drinking water in Maharashtra

4547. SHRI BAPUSAHEB PARU-
LEKAR: Wili the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(ay number of villages with names
which have been identified in  Rat-
nagiri district in Maharashtra under
centrally sponsored scheme for supply
of drinking water;

(b) if np villages from Ratnagiri
distriet are so identified, the reasons
for the samc; and

(c) will Government consider the
inclusion of villages from Ratnagiri
district jn Maharashtra under the said
scheme?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR!I SIKANDAR
BAKHT): (a) to (c¢). The villages in
Ratnagiri Distriet identified and ap-
nroved for grant-in.aid assistance
under the Centrally sponsored Accele-
rated Rural Water Supply Programne
are as under:--

A. Villages identified and for which
water supply schemes approved in
1997-78:

1. Bore-well schemes:

. Padave

. Nargoli

. Kongale

. Wavaghar
. Methegujar
. Sanghar

. Pure Kh.

o W N e
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8. Posare Kh.
Y. Asore
10. Ranvali
11. Mandavkheri
12. Manjutri
13. Pathe
14. Bhirkande
15. Tale
16. Muradpur
17 Purnagad
18. Chinchanti
19. Nivashi
20. Vezurle
2]. Yeravande
22. Penkhale
23. Chouke
24. Shejawali
25, Shivane Bk
26. Kashewaghotan
27, Omhal
28. Shevare
249, Kankavli
30. Malvan
31. Gele
3. Gharap
33. Shirwal
31. Bhikekonal
35. Phansavde
36. Vivdi
37. Naneli
I1. Piped water supply schemes ap-
proved:
1. Tiware
2. Mhapral
B. Villages identified and for which

schemes have been approved during
1978-79:

1. Palgad

9. Sondeghar
3. Nanoshi

4. Panchavati
5. Veduali

6. Matwan
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7. Tangar
8. Kankavali
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Government accommodation to

House owners

454Y. SHRI MUKHTIAR SINGH
MALIK.

SHR1 G. M. BANATWALLA:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer
to the reply given to Unstarred ques-
tion No. 133 dated 17th July, 1878
regarding change of rules of allotment
of Government Accommodation to
House Owners and state:

(a) whether an allottee of Govern-
ment accommodation can purchase a
D. D. A. flat or construct a private
house and can glso retain the Govern-
ment accommodation after the pur-
chase of such a house; and

(b) if so, why g house owners’s pri-
ority date has been changed to his
disadvantage to 1-6- 1877 ag a result
of which he cannot be allotted a Gov-
ernment acommodation till his retire-
ment?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir,

(b) Priority date of house-owing
officers will from 1st  June, 1877 on-
wards as they were made eligible from
this date.

Absence of sewer lines in Asajat-
pur, New Delhi

4550. SHRI SUSHIL KUMAR
DHARA: Will the Minister of WORKS
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ARD HOUSING AND SUPPLY AND
REHABILITATION be pleased to
refer to the reply given to Unstarred
Question No. 3327 on the 3rd April,
MRN8 and state:

(dy whether it is a fdct that in the
absence of sewer lines in Asslatpur
village, the whole area surrounding it
o Janskpuri, New Dethi has been
turneq into a health hazard with .the
imminent danger of outbreak of dis-
eases; :

(b} whether the residents Associa-
tions of the area and other public
men have drawn the attention of the
authorities to thig danger; and

(¢) if so, the stepg taken to con-
struct the sewer line there and save
the area from the danger?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) A complaint in this regard was
received by the Delhi Development
Authority from a Social Worker.

(¢) A scheme for laying sewer lines
in this village wag drawn up, but could
not be taken-up so - far for want uf
funds. '

Chilka fish Culture (Marime and
inland) project in Orissa

4551. SHRI PADMACHARAN SA-
MANTASINHERA: Will the Minister
of AGRICULTURE AND IRRIGATION
be pleased to refer to the reply given
to Starred Question No. 838 dated the
adth April, 1978 regarding Develop-
ment of fisheries in Chilka lake and
ltate;

(a) whether the Chilka develop-
ment fish culture (marine and inland)
project in Orissa is dtarting in 1978-79;
if so, what ijs the tota}l estimated
amount; and

(b) the amount provided during the
year?
2586 LS--3.

'HE MINISTER OF AGRICULTUR
AND INRIGATION (SHRI SURNT
SINGH BARNALA): (a) The Chilka
development fish culture (marine and
inland) preject in  Orissa lg recom-
mended for inclusion in the Second
Country Programme (1978—83) of
UNDP. The UNDP will study and
advise preparation of suitable projéct
for development of Chilka lake fishe.
ries. The tentative estimate as indi-

cated by the State Government is
Hs. 28.10 crores but this may have te
be reviewed in the light of expert
opinion in respect of some techmical

aspects.

(b) The question does not arise.

of houses,
for Indian abroad

Scheme for allotment
flats, plots etc.

4552, SHRI K. LAKKAPPA. Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILL
TATION be pleased to state:

(a) whether there is any scheme
for allotment of houses, flats and plots
of land to the Indians abroad;

(b) if so, details thereof;

(¢) what is the total amount to be
paid for house/plot and how much in
advance; and

{d) the area where
plots are allotted?

such houses/

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) There is a scheme only
for allotment of plots to non-resident-
Indiang living abroad,

(b) An Indian living abroad who
does not own any residential plot or
house in Delhi/New Delhi either in his
own name or in the name of his fami-
ly members as defined. under Urbaa
Land (Ceiling and  Regulation) Act,
1076 is entitled to  allotment of plot
under this scheme. The premium for
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land and the cost of construction is
payable in foreign exchange.

(c) The total cost of a plot is
Rs. 80,000 which is to be paid in
foreign exchange. The applicant is
required to send a  bank draft for a
sum of Rs. 10,000 in foreign exchange
48 earnest money alongwith the appli-
cation. Before the construction, the
.applicant is to deposit foreign exchange
in advance with the Reserve Bank of
India for full coverage of two and a
hall floors. It is permissible for an
allottee to deposit foreign exchange
eguivalent to the cost of construction
for full coverage on ground floor only,
if he wishes to construct only one
floor in the first instance, However,
the allottee will be required to de-
posit additional foreign exchange in
advance when he decides to take up
additional construction upto the per-
missible limit.

(d) The area in which these plots
will be allotted is situated in South
Delbi on Mehrauli, Badarpur Road
near Malavia Nagar Extension,

ey frk w fd fenf  afcditena

4553. < TN ; wqr Wi W
Yowr€ oY ag war? &Y g w5 fr :

(%) =ex w2w & <oy oy oY
3 fawrd afeammsit & amm #ay §
ot R aewre & ore dnfr g
wsfoffa odt & aqr & ofcomry ww
¥ wfmfle ot & ; o

(a) t= afcaiaamdt & at &
AT A R Wa qw ¥ar WA Ay

AUGUST 28, 1078

Written Anevers o5
N § ot o w7 o wipfy fed
ok # v & 7 ‘

whe o Tawrd soht (st o
Tag xowen) : (v) Wk (@). o

~uge afctoen aww ‘g faad

* g frdaw ofwtoar (fafenr oix
.m'iﬁ fa¥r)’ st ox s gwfea
Tz afdtom avrm ‘amt afegtoen
("(rrr%-r it fagie fodr)” aweiralt sriw
ot fafow wraeamii ¥ &1 garer T
o &g oo Wi § 27-11-
1977 % arar ¥ oY WX 3% fieird o
fewforgt wor qemT M o-1-78
) Wt 7f ff ) fewfuigi ¥ wec
19~5-1978 %1 AT Y 7T ¥ T g
ot Y st o Ty vl g

Tt afeator oz gwifeg fod
13-5-75 % Wiy g€ off Wi g%
e qx  feeforgi 11-0-75 Wi
7-12~76 ¥ TUST THIX ® Wohy
g ff ) o feorforgt &% 9w 12-7-
778X 21~3-78 WY ARA G ¥ WX
I Y Wit e # oy W &

& @ sfofle wvet B o
FEHT FICr aq #% foay oom 4% &
% ofcdtomdt A s & fing
TTATEY weTEaT whifir 41 seqe fenr
AT

sfcdtorrret &Y st v aer o
frde w0t fr frofomit % Fofige
wfwoffar aret W o qreae frdy
wraar & a7 st &



‘69 Wiltien Answers

Membery of UGC, LCESSR, and
Indo-US Joint Educaijon Commission

4554. SHRI VIJAY KUMAR
MALHOTRA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) when does the term of the
preseny memberg of the UGC, ICSSR
and Indo-U.S. Joint Education Com-
mission expire;

(b) what is the selection criteria
for filling up vacancies in UGC,
ICSSR and Indo-U.S. Joint Education
Commission;

(c) whether fast growing dis-
ciplines, like education, law, com-
merce, geography ete. find any re-
presentation in UGC and ICSSR; and

{d) by which ({ime the new mem-
bership of the UGC is expected to be
.announced?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The University Grants
Commission is composed of the Chair-
man, the Vice.Chairman and 10 other
Members. The term of the present
Chairman expires on 14-1-1981 and
that of the Vice-Chairman on 1-6-1979.
In the case of 1p other Members, the
term of 6 Members expires on
20-1-1979 and of the remaining 4
Members on 1-2-1979, 24-1-1980,
31-5.1980 and 16-5-1981.

The Indian Council of Social Science
Research is composed of the Chair-
man, 18 Social Scientist Members, 8
Government representiatives (out of
whom 5 are filled) and one Member-
Secretary, The present term of the
Chairman expires on 7th July, 1980
and that of the Member-Secretary on
81-3-1981. Amongst the Social
Scientist Members, the term of 6
Members expires on 31-3-1978, of
another 6 Members on 31-3-1880 and
of the remaining 6 Members on
31-3-1981

BHADRA 6, 1000 (SAKA)
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The Governmert representatives on
the Council hold their membershlp in
ex~officio capacity.

There ig no Indo-U.S, Joint Educa-
tion Commission as such. There is,
however, Indo-U.S. Joint Commission
consisting of the Foreign Ministers of
the two countries set up in October,
1974. Four Sub-Commissions were
set up under the aegis of the Joint
Commission for dealing with bilateral
relations in their respective spheres.
One of them is the Indo-U.S. Sub-
Commission on Education and Cul-
ture. The composition of the mem-
bers of the Indian delegation to each
meeting of the Sub-Commission is
decided before such meeting by the
Ministers of External Affairs and
Education by mutual consultation, and
their term expires as soon as the
meeting ig over,

(b) and (c). The composition of the
members of the University Grants
Commission js governed by the pro-
visiong of Section 5 of the University
Grants Commission Act, 1856.

The composition of the Indian
Council of Social Science Research is
as follows:—

(1) Chgirman: An eminent social
scientist nominated by the Govern-
ment of India.

(2) Social Scientists: 18 Social
Scientists nominated by the Gov-
ernmnt of India,

(3) Government Representatives:
8 persons representing Government,
nominated by the Government of
India which include one representa-
tives each of the Ministry of Educa-
tion & Social Welfare and the Mini-
stry of Finance,

(4) Member-Secretary; Appointed
by the Government of India.

The 18 Social Scientists Members
are nominated keeping in view the
various disciplines they are going to
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represent. The discipline of geography
is represented by Prof. M. Shaf,
Economics including Commerce is
represented by Prof, Balwanth Reddy,
Prof. D. M. Nanjundappa and Prof.
M. Dstta Chaudhary. Of the six
members representing the Govern-
ment on the Indian Council of Secial
Science Research only five are in
position at present. There is thus one
vacancy and it is possible that Law
may soon find a place when this
vacancy ig filled.

In the case of the Indo-U.S. Sub-
Commission on Education and Culture,
the membership ig decided, as already
stated in reply to part (a) above, be.
fore each meeting, having regard to
the functional needs and the agenda
foy that meeting.

(d) The earliest date by which the
vacancies in the present membership
of the University Grants Commission
are due to occur is the 20th January,
1879. The question of announcing the
new members of the Commission does
not arise at present.

Type 1V Quarters in D.LZ.  are
allotted to Ministerial Staff

4555. SHRI MAH) LAL. Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) number of type IV quariers in
DI1.Z. area, square-wise, ullotted to
the personal staff of the Minister and
Chief Ministers of the previous Gov-
ernment who were taken on depu-
tation from Jlower category of posts
during Emergency without consider-
ing their entitlement of accommoda-
tiony

(b) if so, the number of such
allottees square-wige who are not now
entitled for type IV accommodation
®vs a result of change of Government
and their subsequent reversion to
their Jower posts in their parent office;
and
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(¢) whether Government . proposg
to arrange for vacation of Type TW
accommodation from such officials
and allotting them their entitled type
(type II or IIT as the case may hej at
un carly date so that persons awaiting
type IV accommodation for long may
get their entitled type of quarters?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Nil

(b) and (c). Does not arise,

Amendment to North Eastern Hill
University Act.

45356, SHRI P, A, SANGMA; Will
the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to gtate:

(a) whether Government's  atien-
{ion has been drawn to the news item
published in the ‘Assam Tribunc’ on
26th July, 1978 under the caption
‘Amendment to NEHU Act suggested’;
and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DERj; (a) Yes, Sir.

(b) The suggestiong received from
the Chief Minister, Meghalaya as also
the Government of Mizoram for
amendment of certain provisions of
the North-Eastern Hill University Act
would be discusded with the State
Government/Union Territory Adminis-
tration. .

Units Hcensed to manufacture malted
Milk

4557. SHRI KIRIT BIKRAM DEV
BURMAN: Will the Minister of
AGRICULTURE AND ]RRIGATION
be pleased to state:

(a) the names of units licensed to
manufscture malted milk giving the
details of their licensed capacity and
their production during the last three
years, year-wise;
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(1) whether “there. 18 any propasal
under Government's consideration to
place malted milk food industry under
the ‘small gcale sector; and

{c) if not, what measures Govern-
ment propose to take to protect the
small scale units manufacturing malt-
ed milk food against the competition
by the multinationa] companies like
‘Hindustan Milkfood manufacturers
and Cadbury Fry (India) Ltd.?

EHATA 4, 1000 1AKA) -

SHE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHR!
SURJIT SINGH BARNALA): (a) A
statement is attached. o

(c) Government do not have aay
such proposal under consideration,

(c) Does not arise as Malted Mi‘._k
Food is not an article reserved for the
small scale sector.

Statemant
st Licensed Production (in tonnes)
No. Name of the unit pacity
1975 1976 1977
1 M/s. Kaira District Cooperative Milk !’ro-
ducers Union Limited, Anand . . 1,500 - 68 440
2 M/s. Cadbury Milk Limited, Bombay . 1,008 3.539 3,804 3,703
3 M/s. Hindustan Milk food Manufacturers .
Limited, Nabha and Rajamundry . . 10,800 8,644 9,268 12,238
\
4 M/s. Jagajit Industries, Hamira 4,800 2,239 5,308 1,215
§ M/s. Cocoa Products and Beverages. Madras. 750 1,07 15 ' !\‘"il
6 M/s. Alvitone Laboratories, Madras afio Rig 9 N
7 M/s. Vitalone Research Institute, Madras 360 Nil Nit Nil
8/ M/s. Foods, Fats & Fcrulxrm Y.imited. .
Padepallipudam . . . 600 13 16 Nil
M]/s. Jiwan Milk & Alli edSm:mlu caLumu-d .
9 4(3purthah . .l l. ' . 500 Nil Nil Nit
dhra Pradesh D, t Co .
© Ar:'ﬂdr):l . mma;;gm’?m%mm rpﬂ- 1200 ~Nil Nil it
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Adminisirative gystem of Indlan
Mountaineering foundation

4560, SHRI BIJOY MODAK:
SHRI ROBIN SEN:

w{n 'the Min}ster of EDUCATIdN,
SOCIAL WELFARE AND CULTURE
be pleased to state:

“)~ what -are the details of the
administrative system of the Indian
Mountaineering Foundation;

(b) whether the Presxdent is elected

©or nominated;

(c) 'it nominated by whom; and

(d) what are the terms and condi-
tiong of the present incumbent?

THE MINISTER OF EDCUATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). Indian Mountaineer-
ing Foundation ig g Private Body
registered under the Societies’ Regis-

tration Act of 1860 as amended from -
According to the infor-

time to time.
maion furnished by the Foundation,
its Executive body is
Committee comprising 12 members—86

well-known mountaineers; 2 Secreta- -
ries to the Government of India; and“.
4 persons actively associated with the
development of mountaineering acti- -

vity. Tts President is elected by the
General body for a period of. two

.-yoars. . The last election was helgd on’

5-8-1978. The President functions in
an honorary capacity.

0ﬂce bearers of Indian Mountaineer-
ing Foundation'

4561, SHRI ROBIN SEN: Wil the
Minister of EDUCATION, SOCIAL
WELFARE AND CUL'I‘URE be pleas-
ed to state: N

(a) the names of the present office
. bearers of the Indian Mountaineering
_Foundation and sipce when they are
’l’xoldmg the present post;

(b) whether any of the "office
hearers recetve any type of remunera-
tion;

L AUGUST. 204008

Sponsoring.

(c) if so, the details thereof;

(d) whether Government have any
proposal to nominate some MPs, of
both Houses of Parhament to the
IMF.-and .

(e) if not the reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (e). Indian Mountaineer-
ing Foundation is a private body
registered under the Societies' Regis-
tration Act of 1860 as amended from
time to time. According to the infor-
mation furnished by the Foundation,
its present office bearers are Shri #. C.
Sarin, President—holding this effice
since 1966 and Shri R. M. Chakravarty,
Hony. Secretary since 1964 Nop re-
muneration jg paid to them. As this
is a private body, the Government is
not proposing to nominate any person
to the Indian Mountaineering Founda-
tion,

Prosecution of Jeypore Sugar Com-
pany, Orissa

4562, SHRI M. R.. LAKSHMI-
NARAYANAN: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether the management of
Jeypore Sugar Company, Orissa will
be prosecuted under the Esseritial
Commodities Act for filling false
returng and cheating the Central
Government; and

(b) whether the Government have
prosecuted the concerned party or
noi if not, the reasons for the delny?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE ARD
IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). The
case relating to alleged diveraion of
fair price sugar to free sale by the
Jeypore Sugar’ Company Limnited,



Chagaliv, Andhn Pradesh during the
peviod 1-1.1972 to 30-6-1072, when the
scheme of voluntary dutr:bution of
sugar was in operation hag been re-
ferred to the Central Bureau of
Imwestigations for conducting neces-
W0y mvesugatlonu and taking suita-
ble action,

Clearance to shootingbali Federation
of lhdll for participation in Indo-Pak
'l'-nmmu

4563. SHRI VASANT SATHE: .will
the Minister of EDUCATION, SOCIAL
WELFARE® AND CULTURE . be
pleased (0 state:

(a) whether it is u fact that the
Shootingball Federation .of India was
invited by Pakistan Shooting Volley-
ball Federation and Asian Club Kara-
chi in the month of July, 1978 for
participation in Indo-Pakistan Shoot-
ing Voileyball {ournament at Rawal-
pindi;

(b) if so, whether the above
Federation/Association .approached
the Ministry of Education, Govern-
ment of India for the grant of clea-
rance to participate in the tournament
and the ground on which the request
was turned down;

(¢) the criteria  laid down by the
Government for giving clearance to
the Sportg Federation/Associations for
sending/inviting teams abroad from
abroad in their. respective gumes and
whether thig criteria was relaxeq in
certain cases and the justification
therefor; and -

(d) whether the Shootingbail
Federation of India have sought per-
misgion of the- Government for parti-
cipating in Indo-Pakistan Shooting
Volleyball Tournament at Toba-Tek
Singh District Faisalabad (Pakistan)
from éth.to 6th Octaber, 1878 und the
decision taken by the Government in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUATION, SOCIAL

DHRANNA SINGH GULSHAN) {a)
and (b): On un invitation *received
from the Asian Club, Karachi, ‘one of
the parallel Shootmgbnll Federatinons
of India of which Shri N, U. Siddiqui
is the Secretary General at present,
sought Government's clearance for
participation in the Indo-Pak Shoot-
ing Volleyball Tournament which was
scheduled to be held at Rawalpindi
in July, 1978. In pursuance of the
rccommendation of the Executive
Committee of the All India Council of
Sports, .it was decided that until the
Federation in  question is  accorded
recegnition its request for grant of °
clearance could not be congidered.

(c) On the recomméndation of the
Executive Committee of Al] India
Council of Sports made at its meeting
held on 16-2-1978, it was decideq that
as & general policy QGovernment
clearance should not be given in res-
pect of proposals sponsored by un-
recognised sports bodies except in the
case of cultural or commercial -organi-
sations like the United Planters
Association of India etc. which are
not sports bodies as such. In their
cases the proposals for holding private
matches as opposed to public tourna-
ments could be considered on the
recommendation of the concerned
National Sports Federations/Associa-
tions. No relaxation has beeri made
by Government since the above deci-
sion was taken,

(d) Yes, Sir. The Federation of
which Shri Siddiqui is the Secretary
General at' present has been informed
that until it is recognised by Govern-
ment its request for permission for
sending a team to Paklstan cannot be
agreeq to.
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Salwan Scheol, Delhi

4570. SHR1 C. K, CHANDRAPPAN:

SHRI MADHAVRAO
SCINDIA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a)- whether some teachers have
been dismissed by the management of
Salwan High School. Pusa Road,
Delhi;

(b) whether teachers have been on
dharna and agitating for reinstate-
ment of these teachers;

(e) if so, the detailg thereof;

(d). whether Dethi Education
Department hag. taken note of these
developments; and

oy T A mem>
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- () un.mmuhn by the
Department. .qf Education ang . the
Government? -

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATEI  RENUKA DEVL:
BARAKATAKI): (a) snd (b). VYes,
Sir.

(c) to (e). According to the in-
formation furnisheq by the Delhi Ad-
ministration the services of two
teachers, Smt. A. S. Vyas, Assistant
Teacher and .Smt. S§. Luthra, TGT
and Compounder Sis Pal were termi-
nated. The students of the school
started an mgitation against the illegal
termination of services of the emplo-
yees. Consequently the Chairman of
the School had decided to close down
the school for an  idenfiite period
since Tth August, 1978. The Manage-
ment of the school has already been
directed by the Education Directorate,
Delhi Administration to reinstate the
employees of the school whose servi-
ces were terminated. The school has
now reopened on 16th August 1978.
It is understood that the Management
has now taken back the three dismiss-
ed emplovees in the school.

Yaking over of S.D. Polytechnic at
Baijnath

4571, SHRI DURGA CHAND: Wwill
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the Central Govern-
ment are gware that the Himacha!
Pradesh Government have recently
acquired the properties of S.D, Poly-
technic in Baijnath;

(b) whether the Central Govern-
ment have asked the State Govern-
ment the details regarding acquisition
of the said properties; and

(c) if so, at what cost and for what
purpose the properties have been
acquired?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
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DER): (a) to (c). The State Gov-
ernment has been asked to furnish the
details. The information will be
placeq on the Table of the House
‘when it is received.

Amount required for sanitary works
, by DM.C.

4572. SHR] G. Y. KRISHNAN: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
item published in ‘Indian Express’
dated the 21st July, 1978 that an
Inter-Ministry dispute at the Centre
has deprived the Delhi Municipal Cor-
poration of the much needed money
for carrying out ganitary works in the
city; and

(b) it so, the details thereof?

THE MINISTER OF WORKS AND
‘HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER
BAKHT): (a) and (b). The informa-
tion is being collected and will be
Jaid on the Table of the Sabha.

PM’s appeal to U.S. Businessmen
to invest in rural development

4573. SHR1 T. A. PAIL
SHRI DURGA CHAND:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
1o state:

(a) whether the Prime Ministet
appealcd to the American businessmen
to invest in Rura]l Development in
India: and

(b) the nature of participation he
suggested?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI

AUGUST 23, 1078 Written Avswers 3.

SURJIT SINGH BARNALA): (a)
and (b). No, Sir. However, in reply
to a Question as to how the Govern-
ment would like the mmjor compa-
nies—Indian and non-Indian—tor con~
tribute in the efforts, the Prime
Minister only said that if these com-
panies could help in the rural deve-
lopment, he would be happy.

urilr  fawe  wriww & ownie
T ™ & fag g ag sre

4574 S wRAT THRE et :
w11 wfw wtx fawr war gz FR
w war 4 e

(%) %1 3w ¥ 3= 2700 faarw
sref & aat w1 faofw a4 fom
vy & fomsr andor fagra wrdwy
& g qof Srame ¥ Hfeg 1978
79 % faqg g7 s g wie afe a,
ar A% wua E fag w0 qord
ey

(@) #v Fam i fawra
SRl ®Y Y w8 Yo & weaia foy
ar g ¥ faaid fogsht wowred o
ar w9 fewa faera  demr =g
wt o wqxr gaEmes  gwdag @
fasre Mo & wawtg foar v
ot afr @, & @ fegHl wTerT
& wra ¥ foar aur fasw swrel
1 adfes srooif & faera srdwat
¥ w1 & a3 @ T M A1 wqp
agmA g W1 IAm Qi YramT
&t Fyaar & A § afaa caTr T
g, o

(v) afe dfeex dead wa aw
gy @ feo fuell e famre
swret ¥ fada safiedi w1 ofraateref &
¥ agw Srwew WA & fAg wrw



oy wmm«, mme 1900 (RAKA)

woy vw&ﬁ mmm
- wgraar € o

- pf sire fawrg simee & o
wit ( showm wew feg ) (%)
1978-79 & faw Fwi & agA
farre & wiaw & anfaar wm
faw1® T TF FEWT TX QAT E
2,000 awi ¥ y® frwyor w@rd
forg oy Tow fasre A, qumwe
qq TP JAT FAYE RA fawrw
¥ ww § @ qur AT fasre et
¥ ware o £ ¥ arar mw
g @uEl 7 qIgA Wy fawon
¥ foqr war § 1 WU, AWEH,
g @9t afwaTg 1 eEw
oq awr ma’t/mr wica &al A
AP F g W w A
gtk a1 wiew s faar )
FUEY 7 wAA T T, TSY gwrdd
& farr qyoRvet 1 eqTA ¥ @A ¥
fery wqre Ty at :—

(1) =% wox fasra o4,
qEEE qa FAWR qWT FAE
da fara & w=md  fEagw
e g wdw famr ¥ fag s
TG WETT T woE wrafea
Forr av-dna grar afge

(2) 20 sfowar & wias
wigfea wfa & swaerr I
st & agx ftar sar g

(3) afe wiwg sresw &,
@ FAIME aqr HETOAMT
# wfgw T #r e § ow@w

strar @iy |

(4) &z fog wg fasre
ant quEAnas gy & fog
qrEATSIET |

(5) == wfe seareman |

(6) woalt & wx & AW
it W AW Iueer T adT
HEH |

wmmmm 94

wgx fawre & fog wwfoy aq
%7 2,000 wowt & waray, af 1978~
79 R wWrow @-’rmﬂm«‘fﬁ
wafy fae wgr aw @z
s aar fasra ¥g wfvad 300
W w8 uE FW T qFT
21 € 300 Ut YA WA
®Y 0T WA & o wiam e
fear or @y § aur ofrm @ ]
¥xwfer qaf s ghea s fam
FAT L YT QU ¥ aga & fan
wmaRd g -

(1) wgn fasrg w@l &
faq w& frg sy A senfaa
2000 w9 W ¥ Fw wwt €
den & vy 40 wawa
g1 3 usEl, wgr 2000
gl w1 dfawmfor @ wwa
40 stfowrg  qvet Y FT FTAWAT
F sy wE0 9T T R, WY
1978-79 & wer # wiafew
300 @Ef ¥ ¥ wifga e
wrifer # sreAt qrfs Y w7
1 fear o w% qur %W 40
sfamg & ®1d@a 9 04T A7
el

(2) ¥w¥ wedw foy, forad
are ®r§ fadw saww W@ g
F AeAFTEA  greT & ¥R
wfgad % @ve wifew faar
ST



.95 Il'mdm mnm " Wivisten Answery ,5

(s)m%‘witrﬂ!dm
fefre v @ ag gffewr wcx
¥ fag fog wrdt fie wnbww

vy St faw ae sl

‘TeTitEr AW F I AN wwa wy
arr ey & fal 20 sfawe
& wfew s sy
wnferdt ®r )

(4) o5 &1 uwEi § @9
IRET ATHT AAGHAT F WHTT GT
qter g

¥H g 2,300 A gt frg
1978-79 & NUx  wwfaa ymw
fawra Frdwn & seda & fr o
W

(%) wrdww & st w5 P
AT @ 2000 G R forg 7Y 7uw
feare  odd, gEned dw wdww
w7 FwoE qa fawra ¥ qw vy A9
fafe qer am fasre srdwwi &
wa g © F WA g o qarfy,
WA AR N7 qvSt T g@ Frivw
¥ uwd afww wff femr oo
T ¥, Fiw ¥few G § qE
fomrar @ d aw # 5004 @y
#8 wrww 3000 gt wr wA @
Iger A fadw grdwet § @
TS a1 Afas & weada wwy v
ak &, 1978-79 ¥ #NUA 2000

wit W mmmm
¥ w e fr o v &) i,
197879 ¥ wrow ¥ wEw
it aar fewre & fag wdlw
wd q¥ feq oy w300 whafenr
e 3T /Wt § g Frf oW www
frwrg oY, qunres dw sriww awr
Fae G faww ¥ A fede
FheN] & weoda @ ww oww {
Y TETC oTe Avwar & wiaw oF
o waferwr I fawre widww &
Yt 3500 west w1 wrav oA
v geEl & grOEr Poar F HA
foar srgr aifr 10 a9t &Y wafy
# qritwr gl el <ornw WA

o Frar s oA

(w) aeme &t Afs ag g fe

5;:; FraArs & WS 9V FraieAgw
@i % wkfven srsAi ¥ miaw fea

arg 1+ fewow  afafa foad
wow gromrt # agavr 3 oAt @foew
st & avft qgeel # wiw Sy,
¥ wudr fedrd sega ¢ Y 4, formwy
A wr A Wy wWE gt
# w7 wigleam # cdfews oAt
 guesw 5 A gAY wgraeT
¥ gaeg ¥ frere famroawr s
1 fotd Y atw Xy aar gAY
femrfoaif o frolg ¥ & e
foqr o



8

£ oy . 9L . Lt Rleb
131 69 st ot S11 sz 0s vig 1BigR
BU 34 . 12 - .. 1§4 : R o
L L .. . uw . .. vz . . E
s v : 1 L . 1. 9z . abinje
911 1 0T sz 811 £t v 962 . © honde
921 6L sz zz 161 v 8¢ scw . © MRk sk
9y st- ot 8§ e L 1241 : : e
58 (] 114 0z 99 47 ve SLt S2lik
8¢ 87 L £ oF 4 v sL : Akl 1k Jetie
u i - . 81 = - 69 © upk Beindy
- 8€ 61 L el zs 21 2z L8 § tatyd
96 14 14 61 98 , 134 ze 817 By
voe 12} ve 871 9z Ls £1z L8s 23}
6 st . v 8% " Ly vel bBl
891 o8 134 £14 124 L Ve 244 BRE Hali
o 8 -4 9 [ 14 € z L
t+9+ts °h  olw ok
u.t.*o...n ok * omwonow by ofpose okjogok &Fo»:nohow,w ok ofpotk
5 12Dk 1% |9aB 0007 Jt Linkh itap ki
i ks PRJIS Ea/hol

PRTTTRATTINTIT WIS Sy ST SIS TS gy
- -



100

5

- AvGURY 38, 08

g9 Writtex Anvodbs

000z €601 zze 58§ 8181 ses zL6 v00s

c z . . v .. . v - ot
.. .. .. .o . .. . oz oy
; L . . z1 .. . z op & kb2 ‘luly
e e . .. c . .. c ) ey
. . ve .. .. .. 8y s

. . . . . . .- . " hb P 2ieig) 1aD liaen
8l o8 1z 29 £E1 ve €01 see Blkk heagh
ree st 134 co1 101 6¢ 0ze 9L8 BEK 208
L L " - T o T L DEwy
oct oot o¢ . L91 8y o vie " Buemp
s z . .. v .. .. . gy
so1 oy Ly ot oL 8L Lt zee © eiwakn
. 8 L 9 s v £ 4 1




101: Welthes Anacers. BEADRAS, WN.SAKA)  Neifae ANNGR 103

m— g T o

4575. BHR; P. RAJAGQOPAL NAI-

DU; Will the Minister of EDUCA-
CULTURE be plessed to state:
- {») whather the Government sug-
gested to Andhra Pradesh State Gov-
ernment to introduced prohibition in
the tribal! areas in that State; and

(b) whether the Government pro-
mised financial assistance to help to
introduce prohibition as suggested by
the Government ? :

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The State Goverament
has been requested to:

(i) take steps for discontinuance
of vending of country liquor
in the tribal ereas wherever

: they still remain, with effect

A from 1-4-1979, if not within
the current financial year it
self;

(i) in areas where prohibition is
not in force, the tribal peo-
* ple should be allowed to
prepare their beverages for
individual end social pur-
poses, but not for commercial
purposes, wherever tradition-

al practice prevails.

(b) It has been decided by Gov-
ernment of India that in general the
States be compensated to the extent
of 80 peyi cent of the established loss
of excise revenue resulting from the
introduction of Prohibition in each
year, commencing from 1978-79, trat-
ing the uctual excise revenue of 1977-

78 as the base. The compensation will
be paid :ﬁlto 1883-84.
on Cow Slsughter

4376. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(n) whether several gocial organi-
sations have written to Government

requesting totsl ban on cow slaugh-

[

(b) whether Akhil Bharsfiya Krish
Goseva Sgmitl has orgsnised a com-
paign viz.. ‘Govamshsraksha Paksha’
between September 1 to 11, 1978 to
create public opinion on this issue;
and

(¢) what is the policy of the Gov-
ernment hroadly on cow slaughter in
the country, as per the directive
principles of the Constitution?

o

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Ves, Sir.

(b) Government is not aware.

(¢) The Government have accept-
ed in principle the imposition of ban
on the slaughter of cow in the Union
Terirtories end have accordingly ini-
tiated action in this behalf. The State
Govts. are also being advised to con-
sider enactment of legislatoin impos-
ing ban on cow-slaughter in accord-
ance with Article 48 of the Constitu-
tion as the subject of preservation,
protection and improvement of stock
comes under Entry 18 of List II of
the 7th Schedule of the Constitution
and, therefore, is a State subject.
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Number 'of Indians welit abroag for
study

4578, SHRI SURENDRA BIKRAM:

Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleased to state: -

(a) how many Indians have gone
to foreign countries in 1077 and 1978
for study purposes;

(b) what are the statistica] figures
of these students in individual
foreign country; and

e ftne HhitH Wb
which maximuni” Kttt
have gops? .

¢ of Y

of students

- THE :MIMISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to the lutest
available information 3854 and 3761

‘Indian students/trainees went abroad

for studies/training during the year
1975-76 end 1876-77 respectively.

(b) statement T giving statistical
figures of the students who have gone
abroad for study is enclosed.

“(c) Statement II reveals that the
Engineering is the main subject of
study in which maximum number of
students have gone abroad, is enclos-
ed,

Statement I

Numbor of Swdents/Trainess who went abroad Country-wise distribution

Sk Year
No. Country
1973-76  1976-77
1 2 3 4
1. Australia . B 35 N
2. Austria 113 12
9. Belgium . 18 30
4. Brasil . . 1 18
5. Bulgaris . 4
6, Canada 215 © 124
7. Crechoslovak's a1 6
8. Denmark . . . 19 14
9. Bgypt . . ]
10. Federal Republic of Germarv %27 226
st. Finland . H
12. Fizi 1 .
13. France 107 77
14, German Democratic Republic 8 26
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15 Oreeee . . . . . o . ‘ 5
a6. Holland . . . B . . . 10 3
17. Hongkong. B . . 6 I
18, , Hungary . . . . 4 9
19. Iran . . . 14 7
20, Ireland . . . 1 1
21, Itlay . . v . » . ' 70 114
2. Japan . . . . . 100 85
23. Korea . . . . 2 2
24, Mauritius . . 1 5
25. Netherlands . . 39 50
26. Newzealand . ' . . 2 4
27. Norway . . . . . . 3 2
28. Philippines . . . 26 23
29. Poland . . . . 23 20
40. Romania . 2 7
31. Singapore . 18 4
g2. Spain . . . . 3
43. Sri Lanka . . H r
84. Sweden . . . . . 16 12
35. Switzerland . . . . _‘_36 66
46. Thailand . . 9 15
97. Turkey . . . 1‘ 6
$8. UK. . . 858 618
39. USA. fEe 66y 1,668
40. UBSR. . - 66 us
#1. Wat Indies . . - 2 Y
an . VmgoRavin . § .o e e RN 7 SR RSO L
48. Others/Not specified , . H P T

':,;}r,;: T e o Tora . 8854 g6t
L b omdinientiogus - e A 3 e
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Numbder of Students|Treiness whe went cbroad : Subject-wise distribution

81. Year
No. - Subject
1973-76  1976-77

—

3 2 3 4

1. Arts . . . s . . . . . . . 204 a3

2. Science . . . . . . . . . . . 6g1 624

3. Education . - - . . . . . . . 45 6

4. Engincering - . . . . . . . . . 1,066 1,079

5. Architecture & Design o e+ . . . . . 30 82

6, Technology & Indwtry . . . . . .o . 573 848
7. Medicine . . . . . . . . . . . 138 100

8, Veterinary Science . . . . . . . . . 6 21

9. Agriculture & Forestry . . . . . . . . 3 6t
10. Law . . . . . . . B . . . 20 28
11, Commerce . . . . : . . . . B 205 227
12. Banking & Insurance. . . . . . . . . .o ]
13. Fine Arts . . . . . . . . . . . ] 3
14. Numing . . . . . . . . . R . 41 26
t5. Library Science . . . . . . . . . % 'y
16. Other Subjects/Subject not specified . . . . . . 778 369
Total 3,854 3,761
Alleged Irreguiarities in Appointments WELFARE AND CULTURZE be pleased

in Kendriya Vidyalayas. to state:

(3) whither it ia & fact that & good

) numbser of nesr relstives of Kendriya

4570. BHRI VABANT SATHE: Will Vidysleys Sengethan sre smployed in’
the Minister of EDUCATION, BOCIAL Kandriys Vidyalayss; . .
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(5) it so, Jutails thaves!f and the

canphinum!m’ln this re-

gard;

(¢) what action is being taken/pro-
posed to be taken to ensure that the
irregularitigs and mapotism axe -deeit
with effactively snd results thercof;
and

(d) how many vacancies have been
filled in during the last one year under
the Sangathan and the manner of
selection, complaints received in tiis
regarq ang bow these have been dis-
posed of?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SBHRIMATI RENUKA DEVI BARA-
KATAKI): (a) to (d). The information
is being collected and wil} be placed
on the Table of the Sabhe.
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Ademission in Central Schools at Deihi

4582. SHRI FAQIR ALI ANSARK:
Will the Minister of EDUCAYION,
be pleased to state:

(a) the number of students in each
of the Central schools funcltoning in
Delhi an& there locatiens;

(b) the criteria adopted for admis.
sion to these schools;

(c) the number of children of busi-
nessmen in esch such school;

(d) whether the criteria/principles
laid down for admission to these
schools ig strictly adhereq to; and

(e) if not, the reasons and the action
proposed to be tsken against the offi-
cers for the violations?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI: RENUKA DEVI): (a) to
(c). A statement is attscived.

(d) Yes, Sir. The criteria laid down

for admission heve been strictly fol-
lowed. -

(e) Does not arise.

Statement
@)

Names of the Vidayalayas Total
located in the Union Territory  number
of Delhi and their location of
students
L [ -]
1. Kendriya Vidayalays, Sa-
dar Bazar Road, Delhi
Cantt—110010 .

2. Kendriya Vidyalaya,
C.R.P.;. Campus, Jharo-
dakalan, New Delhi-110043 449

3. Kendri Vidalays, Sec-

tor-I1, R.K. Puram,
New Delhi-110022 . . 1,698

4 Kendriya Vidyalaya, Sec-

. 2,714

tor-VILI, R.K. Puram
New Delhi-1p0082 . ' 1,679
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5. Kcodriys Vidysleya, Mas- B
i Lo, o
l('twt “i100aa . 519
6. Kendriya Vidy: , An-
drewsganj, New i-110049 1,040
7. Kendriya Vidyalaya, Law-
rence Road, Wasirpur,
Dethi . . . (314
8. Kendriya Vidyalaya, Ro-
berts Square Gole Market,
New Delhi-1j0001 . 1,896
- Rendtiys Vidyalays, LLT.
b Havs Klhiss, Ayu.r’o&ndo
Marg, New - Belltictiongg . - 2,04
10. Kendriya Vidysiaya, LN.A.
Colony, New elhbgl;oons . geo
11. Kendriya Vidyalaya, Janak-
puri, New Dethi-1 10058 1,886
12. Kendriya Vidyilaya,
Tagore Garden,
New Delhi-110027 . 1,850
Gaamwo Total 16, oo

I

In addition, there {4 a Visesh Ken-
driva Vidyslaya with enrolment of
about 104 students located in’ Janak-
puri, New Delhi which caters for
students belonging to Ladakh and
other Himalagsn border arees.

(b) The sole ctiterion for admis-
sion is the o of the
perent subject ‘to the clifld: qualifying
in the test. Bimte the demand for
admission is much larger than the
seaty avsiluble in the Vidyalayss the
Sengathid hes luid down pricrities
a8 underi— :

Kewdviya Vidyalopas .in Defince

. and. Civit Sectors im el Kondriya
Vidyateyae in Dethi  except lea-
driya Vidayalaya ILT: Belhti

1. Transfersble Central Government
nel.
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Admission of children of trans-
.ferable Central Government em-
‘ployees  including the Defence/
CRP¥/BSF personnel is determined
by the test of transferability of the
parent iel'the number of times the
parent has been transferred during
the last seven years, subject to the
child qualifying in the admission
.test. !

‘2. Transferable Employees of Auto-
:nomous Bodies:

Next priority is given to the chil-
dren of transferable employees of
autonomous bodies|Public Hector
Undertakings fully financed by the
‘Central Governmént depending
upon the number of transfers of the
employees and the availability of
seats,

II. Kendriya  Vidyalayas in Institu.
tions of Higher Learning i.e.
Kendriya Vidyalayas, I1.T., Delhi.

1. In Vidyalayas opened so far in
the Institutions of Higher Learning
where land, building and equipment
are provided by the Institution con-

cerned, the fifgt priority is given to
the clifldren df !hg, employees of the

Institution.”

2. The ueond priority is given to
the wards of all transferable Central
Covernment emaployees including Def-
ence/CRPF/BSYF personnel depend-
ing upon:their sjumber of transfers
during the preceding 7 years.

3. The third priority goes to chil-
«ren of transferable employees of au-
tonomous bodies and public sector
Undertakings, fully financed by the
Central Government depending: upon
4hefr: number- of transfers Curing the
-preceding 7 M nm 10 avail-
ability of séats. . .

LTI Admisdtth ‘of chiliren -of - non-
*‘trantferdble  Céntral Government
employees and others.

e FAYGUST 238550080
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Where séats for freash admission
a7e still available - -in‘a class after
meeting she' demand of higher prio-

Tity category, admission may be made

from amongst the following catego-
ries in the order given below:—

(i) Children of nan-transferable
Central Government employees in-
cluding Defence/CRPF/BSF person-
nel,

(ii) Children of floating popula-
tion, that is, those whose language
is different from that in the State
where the Kendriya Vidyalaya is
located.

IV. Reservation for Scheduled Castes/
Scheduled Tribes Children

15 per cent and 7-1/2 per cent of
the fresh admissions in a Kendriya
Vidyslaya will be trom amongst the
S8C/ST children of transferable Cen-
tral Government employees respec-
tively. Vacancies reserved for Sche-
duled Castes are not transferable to
Scheduled Tribes candidates or vice
werss, Further these percentages will

. apply to total admissions in a Vidya-

laya every year and not to the num-
ber of admissions in each class.

(¢) Break up of 163 students be-
longing to Categories other than those
of the children of transferable Cen-
tral Government Employees, Pub-
lic Sector Undertakings and Autono-
mous Bodies fully financed by the
Central Government etc,

1. Kendriya Vidyalaya,

Tagore Garden . . . 83
2. Kendriya V’dynhya,

Janakpuri . 3 43
3. Kendriya Vldynlayl,

INA Colon . . 1
4. Kendriya Vldyllnyl, LLT. Nil

. Kendriya Vidyalaya .

s Gole My:rkct Yd ", . a1
6. Kendriya Vid ya, .

Lawrence Ron )ml- e Nil

‘y. Kendriya Vidyalayd, =
! cngan) v Y" . Ni)
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8. Kegdriya Vuir-hvu,

Masjid Moth oL N
9. xa, Lty
z’-ﬂl, K‘ K. Puum o8
10. Kendriya Vidyalaya, o
Sector 11, R.K. Pcram . Nil
11. Kendriya Vidyalaya, .
Jharoda Kalan . . . Nil
12. Kendriya Vidyalaya .
Dt G T i
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Wheat Loan to Pakistan

4583. SHR] M. N, GOVINDAN
NAIR:

SHRI JANARDHANA
POOJARY:

SHRI P. K. KODIYAN:
SHRI RAJKESHAR SINGH:
DR. BALDEV PRAKASH:
SHRI EDUARDO FALEIRU:
SHRI CHHITUBHAI GAMIT:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be vleased
to state:

(a) whether the World Bank have
approached the Union Government to
supply one million, tonnes of wheat to
Pakistan to meet their shortage;

(b) whether the Pakistan Govern-
ment have made any request in this
regard; and

(¢) Government's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The World
Bank has not made any request to
the Government of India to supply
one million tonnes of wheat to Pak-
istan to meet the shortage of wheat
in that country.

(b) There has been no request from
Pakistan in this connection, How-

dver, in*March, ma, the ‘Pakistani:
Embassy made an, ry, en-
quiry kboiit’the pouibmty J0rt-
ing whegt from India. 'This dus mot
been followed up subsequently.

(¢) Does not arise.
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{(7) 1977~78 & e fewlt B
qore_srirr et Wik we frelt o
weemn o o § T Ca9C WA o
16, 46,184/ WYT To 4,69,261/-
#r wwufr =g g€ &1 1978-79
¥ fwg 30 12,58,000/- ¥ wawrfor
Fr graam fear v

Guidelines on Demarcation of
Fishing Zotes

4585. SHRI AMRUT KASAR:
SHRI K. T. KOSALAM:

Will the Ministey of AGRICUL-
‘TURE AND IRRIGATION be pleased
to refer to answer given to Unstarred
Question No. 5304 dated 3rd April,
1978 regarding Amendment in Indian
Fisheries Act, 1897 and state:

(a) main features of guidelines
issued to maritimes States and Union
“Territories for demarcation of fishing
areas to protect interest of traditional
fishermen;

(b) the response from these States
and Union Territories; and

(c) the machinery
those guidelines?

to implement

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) The
main features of the guidelines are
.as under:

(i) Non-mechanised traditional
fisHing crafts should be allowed to
operate freely without any restric-
tion, but waters upto 3 kilo-meters
from the shore may be reserved
exclusively for such fishing crafts.

(i) Mechanised fishing vessels
should operate beyond five kilo-
meters limit from the coast.

(iil) Off-shore and deep sea fish-
ing vessels, ie, vessels of 25 gross
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tonnes and above which require to
be manned by skippers under exist-
ing statutory rules, should operate
beyond 10 Kilo meters from the
shore.

(b) Maharashtra and Andhra Pra-
desh have accepted the guidelines and
communicated the same to the execu-
tive agencies. Government of Tamil
Nadu hag fixed 3 mile limit for the
traditional fishermen and has issued
comprehensive instructions to vari-
ous executive agencies. Some State
Governments/Union Territories have
stated that no such problem has risen
to in their territory. Reaction from
other States is awaited.

(¢) Information is being obtained
from State Governments.

Licences given for Sugar Milis

4586, SHRI BALWANT SINGH
RAMOOWALIA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) the number of sugar mill licen-
ces given in the country, State-wise
during last three years; and

(b) the number, if any, out of this,
given to Punjab?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) A
statement showing State-wise break-
up of number of industrial licences
jssued (both for substantial expan-
sions and new factories) for manu-
facture of sugar during the last 3
years, lLe. 1975, 1976 and 1877 is at-
tached,

(b) Six (two new units and four
expansions).
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manyfacturs of sugar during the years 197521977, |

1998 1976 1977
Ngo‘: Neme of States New Subs- New Subs- New Subs-
Units tantial  Unies tantial  Unit tantial
t. Andhra Pradesh ] 1 ] 3 1
2, Bihar 1 2
8. Gujarat . . . 3 3 1
4. Haryana . 2 .
5. Karnataka ¥ 3 2
6. Maharashtra . . 3 . 2 1 3
7. Punjab 2 1 8
8. Rajasthan ‘. b
9. Tamil Nadu . . 5 g 1 ]
10, Uttar Pradesh . 1 3 2 3 . 11
Torar . 9 12 8 15 5 24

qaTeT wWETe  wriww
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. Rebabilitation of Handicapped

4589, SHR1 JANARDHANA
POQJARY:

SHRI SURENDRA BIKRAM:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

() whether Government have
drawn up a National Plan for Reha-
bilitation of handicapped in the coun-
try; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Rehabilitation of
the handicapped is the primary res-
ponsibility of State Governments.
However, the Department of Social
Welfare recently convened a Nation-
8] Seminar on Rehabilitation Research.
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In pursuance of the recommendations
of this Seminar, action has been ini-
- tiated tp draw up a National Rehabi-
litation Plan in consultation with ap-
propriate voluntary agencies and the
State Governments.

Cost of production of raw jute

4590. SHRI L. L. KAPOOR: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to refer to
the reply given to Unstarred Qnestion
No. 51 on 17th July, 1978 regarding
basis of fixation of price by Agricul-
tural Prices Commission and state:

Written Answers _ ¥30

(a) what were the available esti-
mates of the average cost of produc-
tion of raw jute while recommending
its price during the years 1874-75 to
1978-79; and

(b) whether all the considerations
mentioned in part (a) of the reply
were taken in view while recommend-
ing the price of raw jute for the year
1978.79?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Information
is given at Statements I and IL

(b) Yes, Sir.

statement |
£stanates of Aperuge Cost of Prodution of Raw Jute apeilof {etmads ¢ valdolle to the Aprictltiacl Prices
Commisrion

Latest Estima ed
Crop year to which State for which cost of year 1o Variety Cost of
Report of the Comnidssion  production data were which the Production
for raw jute related available ta the cost of (Rs./
Commission production quintal)
data
- reluted o
e (@) (3 ) )
107475 and 1975-76 . | {i} Arnand 1 tE-60®  Caysularis 133°02
196g-70*  Capsularis 118-91
{ii) Bihar 1g65-6(**  Capsularis 84° 73
Olitorius 463
1966-67%*  Capsularis 7318
Olitorius 62°29
(iii) West Bengal 1965-64**  Capsularis 8720
Olitorius 59° 27
1966-67%*  Capsularis 109° 89
Olitorius 83- 30
1967-68t  Not specified 104’ 53
1976-77 X - [ (i) Orissa 1973-74@ 77°13
(ii) West Bengal 1973~ 4@ 103° 43
1977-78 (i) Assam 1974-75@ 89°99
(ii) West Bengal 1974-757; 116 47
1978-79 (i) Assam 1975-76@ 110°64
(ii) West Bengal 1975-76@ 132+ 63
(iii) Bihar 1974-75@ 100° 71
(iv) Orissa 1974-75@ 101° 14

#Source:  Studies in the Economics of Farm Management in Nowgong District (Assam),
' Directorate of Economics and Statistics, Ministry of Agriculture.

*$Source:

Obtained from Institute of Agricultural Rescarch Statistics.

{Source: Studv on Farm Management and Cost of Production of Crops in West Bengal,

Government of West Bengal.

@Source:¥ Comprehensive Scheme for Studying the Cost of Cultivation of Principal Grope-
Directorate of Economics and Statistics, Ministry of Agriculturc and Irrigation.

2586 LS—3.
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Seatoment I

Estimates of Cost of Production/Cultiration of Raw Jute based upon infe ion made available ts the Agri-
cultural Prices Commissitn by the State Gooernments of Important Fute Growing States and the Directorate
r of Jute Development, Ministry of Agriculture ond Irrigation

Year to which State Reference  Variety/Method  Fstimates of Cost of
Report of the Year of Cultivation Production{Cultiva-
Commission rclated

tion of raw jute

(Rupees)
) (2) (3) (4) (5)
1974-75 -« . Assam N.S. 742 00 per quintal
’ Bihar N.S. Local 1456* 00 per hectare
NS Tmproved 2445° o0 per hectare
Orissa N.S, 6y 12 per quintal
West Bengal N.S. 140° 30 per quintal
1975-76 . Assam 1974 Traditional 142* cu per quintal
1074 Timproved L1200 per quintal
1974-75 126° 70 prr quintal®
Bihar N.S. Local 11300 00 per hectare
N.S. Improved 2045 00 per hectare
1974-75 (6: 66 per quintal@
Orissa N.S, 110 00 per quintal
West Bengal
Nadia Distt. 197475 110° 21 per quintal*®
Murshidabad Disu. 197475 74 37 per quiotal®®
‘onch-Behar Distt. 197475 123° 97 Per quintal )
1976-77 - . Assam 1974 Traditional 142° 00 per quintal
Improved 112° 00 per quintal
Bihar N.S. Local 1130° 00 pet hectare
Improved 2045° 00 per hectare

N.S. Not sp:cified.

#*Estimate (cost-C) supplied by the Dircctorate of Jute Development, Ministry of Agri-
culture & Irrigation, relstes to Darrang district.

@Estimate (cost-C) supplied by the Dte. of Jute Development, Ministry of Agriculture
and Irrigation, relatcs to Purnea district.

#*Estimate (cost-C) supplied by the Dte. of Jute Development, Minisiry of Agtriculture
and [Irrigation,



QOrissa N.S. 99 15 per quintal
West Bengal 1973-74 113° 50 per quintal
1976-77 16391 per quintal @@
4077-78 Assam N.S. Improved 98463 per quintal
Bihar NS, Local 1130° 00 per hectare
Improved 2060° 00 per hectare
Orissa N.S. Around

135°00 to
140° 00 per quintal
West Beogal 1966-77 163 g1 per quintal
957379 Assam N.S. Traditional 163- 00 per quintal
Improved 112° 40 per quintal
Bihar N.S. Local 1125° 00 per hectare
Improved 2000° 00 per hectare
Orissa N.S. 144" 00 per quintal
West Bengal 1976-77 197° 73 per quintal

197778

344 34 per quintal

‘@ @ Estimates by the West Bengal Governmeat keeping the physical inputs same as in

197374

Central Government buildings in major
cities

4581, SHRI VIJAYKUMAR N. PA-
TIL: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) what is the number of Central
Government Buildings located in the
major cities;

{b) the amouni allotted for repair
of these buildings for the last three
years and the criteria for allotment of
funds;

(¢) whether the Government are
aware of the fact that quite a large
number of Central Government build.
ings in the states are in a utter state
of disrepair and whether the authori-
ties have sought more funds for carry-

ing out the repairs and details there-
of; and

(d) what action has been taken by
the Government for grant of more
funds ty carry out repairs/major re-
pairs and on the proposals for conse-
truction of new buildings/extension
of the existing buildings?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (g) and (b). Informatian is
being collected and will be laid on
the Table of the Sabha.

(¢) Instructions have been issued to
CPW.D, to do white-washing and
color-washing every alternate years
and painting of doors and windows
every third year to keep buildings in
proper shape.



(d) During 1978-T9 additional funds
to the extent of Rs. 6§ lakhs have
been provided over the revised esti-
mates of 1977-78 for the repairs and
special repairs of the residential/non-
residential buildings.

As regards the new buildings the
tunds allocated are also being in-
creased every year. For the General
Pool accommodation Rs. 18 crores
were provided in 1977-78 whereas dur-
ing the current financial year Rs, 26
crores havg been provided.

Restoration of Education in State List

4592. SHRIMATI PARVATHI
KRISHNAN:

SHRI P. K. KODIYAN:
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE

be pleased to state:
(a) whether a meeiing of the State

Education Ministers sponsored by West
Bengal Government has made a strong
plea for restoring education to the
State List; and

(b} if so, who are the ministers who
attended the conference and what is
the Union Government’s reaction to
the demand made thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
.DER): (a) A conference of Education
Ministers of States and Union Terri-
tories was convened by the West Ben-

- gal Government on 27th July 1978 in
Calcutta. The resolution adopted at
the Conference indicates that while
differing views prevailed, the consen-
sus of the Conference was in favour
of transfer of education to the State
List.

(b) The Ministers of Education of
Andhra Pradesh, Bihar,
Madhya Pradesh, Manipur, Punjab,
Tamil Nadu, Tripura and West Ben-
gal, including the Chief Minister of
Meghalaya and the Development Com-
missioner of Arunachal Pradesh at-
tended th: Conference.
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The Constitution (Forty-ffth “Am-
endment) Bill, 1978 seeks,” interalia
to restore to Education the position’
as it obtained prior to the Constitu-
tion (Forty-Second Amendment) Act,
1976, and hence no further action Is
called for.

Offices and Godowus of Central Board
of Secondary Education

4593. SHRI RAMANAND TIWARY:
Will the Minister of EDUCATION, SO.
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the offices and godowns
of the Central Board of Secondary
Education are situated in the rented
buildings;

(b) if so, the full details thereof,
and the monthly and annual rent be-
ing paid for each building separatcly:

(¢c) the total amount paid by Board
so far as rent and whether Govern-
ment have made available any plot for
the Board for its own buildings:

(d) if so, the location, area and
price thereof and the action taken or
proposed to be taken by Government
for the construction of Board's own
building especially in view of huge
amount being paid as rent by Board:
and

(e) the remsons for delay for not
constructing Board's own building so
far? .

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir,

(b) A statement is attached.

(c) Rs. 17,73,000 from
1962 to date.

the ycar

A plot of land r:ncusurin:, aboud
0.258 acre was allotted by the Land
and Development Office in the Insti-
tutional area Rouse Avenue Of
9-7-1869, but possession of the land has
not yet been given to the Board, by
the Land and Development Office.
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(d) and (e). Plot No. 17, Institu-
tional area, Rouse Avenue, New Delhi.
Price paid Rs. 25,500 in 1968-69. Area
0.258 acre. The Board has not yet
been given possession of this plot by
the Land and Development Office.
‘Therefore, it has not been possible to
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Development Authority has also been
approached to allot a plot to the
Board but it has not allotted any land
so far. The Board’s authorities are
making best possible efforts to get

land ag early as possible and construct

construct the buliding. The Delhi their own building.
Statement
Address i Covered Monthly  Annual
Area rent rent
Sq.ft. ~ Rs. Rs.
1. Miin OTiceat 17-B, Indraprastha Estate, New Delhi. 13500 14050 168600
2. Branch Offite at 2/42, Ansari Road, Daryaganj, New Delhi 4700 6200 74400
*3. Godown No. 1 at Government Boys Higher Secondary
School, Lodhi Road, New Delhi. . .
2400 1
#4. Godown No. 2 near Government Boys Higher Secondary > 423 5076
School, Matiala (Najafgarh). N ¢ 3 2600 |
TorAaL ANNUAL RENT AT PRESENT . 248076

*Accommodation at S1. Nos. g and 4 above was given to the Board by the 'Directorate of

E11:atioa, D:lhi to keep the stocks of paper and answer books.
thz 6 roomsof Government Boys Higher Secondary School, Lodi Road, for

The Directorate now requires

accommodating

adlitiona! s=stioas of GovrnmentBoys Higher Secondary School, Lodhi Road and therefore, this

accommodation is to be vacated by the Board. At Matiala, theroomsin possession of the Board are in
a dilapilatel condition and are not suitable to keep the paper. The Board is, therefore, negotia-
ting with the Dzlhi Small Industries Development Corooratxop (Government underlal,mgs; for rent.
ing its basemen measuring 5500 sq. ft. in the Wazirpur Industrial Area. Monthly rent of this
basement will b= Rs. 8259/-approcimately atthe rate ofRs. 1,50 persq.f. The Boafd may soon
vacite the golowns atSl. Nos. 3 and 4 above and shiftits Stafesin this basement. The rent
paid by the Board with thenincrese by Rs.8000/- per month from next month.

Basic Amenities in Pitampura Residen-
tial Scheme Colony, Delhi

4594. SHR] KACHARULAL HEM-
RAJ JAIN: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be plea-
sed to refer to the replv given to Un-
starred Question No. 1826 on the 6th
March, 1978 regarding provision of
basic facilities in Pitampura Residen-
tial Scheme Colony; Delhi and state:

(a) the nature of developments of
the park measuring 3.5 acres which
is said to have been developed;

(b) whether the designg of sump-
well and oxidation ponds ete. for
interim disposal of sewage have since
been finalised and if so, the parficu-
lars thereof; and

(¢) the details of the primary school
facilities which is said to have been
provided?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The park has been de-
veloped by planting saplings, shrubs,
trees and grass,

(b) No, Sir.

(c) The information is being col-
lected and will be laid on the Table
of the Sabha.

Subranarekha Flood control project

4595. PROF, SAMAR GUHA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:
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(a) when the Subarnarekha flood
Control Project, benefitting Orissa
and West Bengal was sanctioned by
the Planning Committee; .

(b) what was the expenditure fixed
for the implementation of the original
project;

(c) whether the implementation of
the original project was started, and
if so, when and why it was given up
thereafter;

(d) whether the Government de-
cided to re-orient the whole project;

(e) if so, salient features of this
re-oriented project;

(f) whether the Government of
Orissa, West Bengal and Bihar have
finally agreed to work it out;

(g) the final position regarding the
plan and schemes of the Subarnarekha
project, including the amount that
will be required for its implementa-
tion; and

(h) when the work of the project
will be started?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(h). Irrigation Ministers of West Ben-
gal, Orissa, on the basis of a joint ins-
pection carried out by engineers of
Orissa, West Bengal and Central Water
Commission, decided in 1969 that a
coordinated scheme for flood control
in the Subarnarekha basin should be
drawn up. The scheme prepared by
the West Bengal Government for Rs.
1.24 croreg for protecting a gross area
of 2.43 lakh hectares in Midnapur dis-
trict was approved by the Planning
Commission in April 1971, subject to
its implementation in a coordinated
manner with the scheme in Orissa.
The scheme prepared by Orissa Gov-
ernment at an estimated cost of Rs.
1048 crores for benefitting 0.81 lakh
hectares in Ballasore district involved
rehabilitation of the population of
52,800 in 178 villages lying within the
embankments. Taking into account,
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the opposition to the construction of
the embankments by the local popu-
lation and also the increagsed depth
of inundation, it was suggested that
the possibility of construction of stor-
age reservoirs in the upper reaches
for moderation of floods lower down
in the river should be investigated.
The Technical Experts Committee ap-
pointed by the Government of India,
reviewed the schemes prepared by
the State Governments for flood con-
trol and alsy the possibility of flood
moderation by storage reservoirs and
inter.alic recommended provision of
flood storage of 0.3¢4 million ac. {t. in
the multipurpose project on the river
at Chandil in Bihar, construction of*
embankments on the left bank n
West Bengal and on both banks in
Orissa for moderated flood discharge,

Based on these recommendations,
West Bengal submitted a scheme for
Rs, 1.27 crores in March, 1975. The
Government of Orissa objected to this
proposal on the grounds that cons-
truction of embankments in West
Bengal without corresponding coordi-
nated construction in Orissa would
adversely affect areas in Orissa. The
Railways have intimated that these
embankments should be constructeds
only after the construction of Chandil
dam, a modified scheme is still await~'
ed from the Orissa Government.

The Government of Bihar have for-
mulated the scheme for construction
of Chandil dam wherein a provision
of 0.34 million ac. ft, for flood stor-
age has been emvisaged. Approval
to thig multipurpose project benefit-
ting the three States of Bihar, West
Bengal and Orissa was kept pending
till a settlement was reached by the
three concerned States on the shar-
ing of the waters of the river for be-
neficial purposes. An agreement has
been reached between the three States,
which was signed at New Delhi on
7.8-1978. This agreement paves the
way for clearance of the Subarna-
rekha multipurpose project by the
Centre and taking up of the profects

]
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by the State Governments for imple-
mentation.

foog & wadt ¥ ¥ wewtT &
wrateorx
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Area under Cashew cultivation and
Central Grantg therefor

4698. SHRI D. B. PATIL: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether in view of the fall in
imports of cashewnuts, the Central
Government have decided to encou-
rage States to bring more land under
cashew plantation;

(b) if so, nature of assistance given
by the Central Government to State
Government (State-wisey by way of
loans and grants for the purpose; and

(¢) what is the estimated additional
area likely to be brought under
cashew-plantation in 1977-78?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRL
SURJIT SINGH BARNALA); (a) Yes,
Sir.



143

(b) A Centrally Sponsored Scheme
aiming at area expansion under
cashewnut had been taken up from
1976-77 in departmental (that is,
State Government) lands and in noa-
departmental (i.e. private) areas. A
subsidy of Rs. 500 per hectare for de-
partmental areas and Rs. 300 per hec-
tare for non-departmental areas is
provided under this scheme. The
scheme envisaged covering an area
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of 60,000 hectares ' of departmental
lands and 85,000 hectares in non-de-
partmental areas with cashew over a
period of 6 years in a phased man-
ner, in different States. The alloca~
tion of subsidy for the difflerent
States, in relation to the physical tar-
get of coverage for the six-year pe-
riod from 1976-77 to 1981-82 is given
below:

Name of State

Departmental Non-departmental

lesu:ll Amount of Physical Amount of
get subndv; target subsidy
(hcc!arcs) (Rs.inlakhs)(hectares)(Rs.in lﬂkhs\

1. Kerala . . . . . .
2. Karnataka . . . . . .
3. Tamil Nadu . . . . .
4. Andhra Pradesh . . . . .
5. Orissa . . . . . .
6. Maharashtra

7. Goa.

ToTAL

10,000 50 25000 75
5,000 25 10000 30
5,000 25 10000 30

10,000 50 5000 15

25,000 125 10000 30
- 20000 6o

5.000 25 5000 15
60,000 300 ﬂﬁ(\f:ﬂ 255

(¢) Under the above scheme. the
estimated additional area likely to be
brought under cashew plantation in
1977-78 is 26250 hectarcs under non-
departmental and 2950 hectares under
deparimental sectors.

Kendriya Madhyamik Vidyalaya
Parishad

4599, SHRI PUUIRNANARAYAN
SINHA: Will the Minister of EDU-
CATION, SOCIAL. WELFARE AND
CULTURE be pleased to state:

(a) whether Government propose
to form a Kendriya Madhyamik Vida-
laya Parishad or Central School Board
in place of Kendriya Vidyalaya San-~
gathan Society and bring it to the po-
sition and status of a Secondary Edu-
cation Board; and

(b) if not, whether Government
proposed to introduce a rational trans-

fer anq promotion policy of the near-
lv 12.000 teachers serving in 258
Kendriya Vidyalayas of the country?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) There is no such pro-
posa! under consideration at present.

(b) Rules have been framed for the
promotion of teachers of all catego-
ries, by the Sangathan and are being
followed strictly. Approved guide-
lines for transfer have been laid down
and followed.
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Amount for Encouraging of Primary
Education

4601. SHRI GANANATH PRA-
DHAN: Will the Minister of EDUCA-

TION, SOCIAL WELFARE AND
CULTURE be pleased to state: -

(a) the amount sanctioned by the
Central Government to each State for
the purpose of encouraging primary
education;

(b) the States which have proposed
to make primary education compul-
sory; and

(¢) by what time that proposal will
be implemented?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The Central Government
do not sanction any amount specifical-
ly for primary education beyond what
is made available to the State Govern-
ments as biock grants for the State
Plan as a whole. However, in the An-
nual Plan discussions, requirements of
the States for primary education are
duly taken into consideration.

(b) and (c¢). Legislation for compul-
sory primary education is available in
all the States except Bihar, Manipur,
Maghalaya., Nagaland, Sikkim and Tri-
pura; among the Union Territories such
legislation is available for A & N Is-
lands, Chandigarh and Delhi. How-
ever, as the probiems of universalisa-
tion of elementary education are mainly
socio-economic, compulsion may not
be desirable. Government would pre-
fer to universalise primary education
on voluntary  basis. The draft Five
Year Plan 1978 --83 provides for enrol-
ment of 90 per cent of age group 6—14
by 198283,

Delay in Completing Irrigation
Schemes

4602. SHRI D. D. DESAIL: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether he has written to the
Chief Minister about delays in coms-
pleting irrigation schemes;

(b) whether the States had built up
infra-structural facilities to complete
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the irrigation target set for them in
the Sixth Plan; and

{c) it not, what the Central Govern-
ment propose to do to improve this
infrastructure?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) and (c). It has been impressed
on the States that creation of a large
potential of 17 m. ha. during the
Medium Term Plan 1978—83, of which
8 m. ha, are to be contributed by
Major and Medium Schemes. calls for
an Herculean effort in the planning
and execution of irrigation projects.
And delays and slippages in the con-
struction schedule could upset the
entire development effort. This neces-
sitates that the details of the projects
are carefully and meticulously plan-
ned, the construction programmes are
prepared in advance and faithfully ex-
ecuted and  bottlenecks if any, are
identified in time and timely corrective
actions taken to remove these bottle-
necks and to make up shortfalls. It
is, therefore, essential to set up suita-.
ble high level machinery at the State
and project levels exclusively for
monitoring purposes to ensure effec-
tive watch on progress and identifica.
tion of the problem areas. This as-
pect has also heen emphasised in the
State Irrigation Ministers’ Confernce
held in November, 1977. The response
from the States has been good.

Agricultural land owned by Central
Government Employees

4603. SHRI A. K. ROY: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the amount agricultural land
owned by the Central Government em.
ployees in general and those Ministry
of Agriculture and Irrigation in parti-
cular till the date, facts in details:

(b) whether the employees owning
agricultural land are essentially ab-
sentee landlords and parasits on the
rural economy;
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(¢c) whether the Government would
follow the principle of ‘one man one
job’ and release either job or land for
its proper use; and

(d) if so, when and if not why not?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b).
There are lakhs of Central Govern-
ment employeeg spread all over India.
The land owned by them will be locat-
ed in villages in practically all corners
of the country. It will. therefore,
take enormous time and will also in-
volve huge expenditure of public funds
besides deployment of extra manpower
to collect the above information. The
time, money and manpower to be
spent in collecting the information
will not be commensurate with the
results to be achieved.

(c) The policy of ‘one man one job"
is already being followed. However.
a person employed by the Govern-
ment can own land like any other in-
dividual and this is not considered a
second job.

(d) In view of the reply to (¢)
abhove, the guestion does not arise.

o it drwn fomat o g
@ wfvwwn @ ¥ wfz
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Construction on D.D.A. Anctiswed
Plots

4605. DR. BAPU KALDATE: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI.
TATION be pleased to state:

(a) whether the Delhi Development
Authority has auctioned allotted plots.
in Delhi to people who have resided
in Delhi for more than five years;

(b) whether these plots are fully
developed; .

(c) whether any restriction has
been placed on the allottees of the
plots to construct the houses within a
specified time;

(d) whether Government have
noticed that many of the areas have
not been fully developed and the al-
lottees are forced to construct the
houses to save the penalties;

(e) what steps the Government have
taken to provide building material to
these plot holders to construct their
houses within their limitations; and

(f) whether the housing loan system
will be further simplified to enable
the plot holders t{o construct the houses
before the time limit?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). Yes, Sir,

(d): Some areas in new colonies are
in the process of development. No
penalty has, however, been demanded
so far from any allottee in such areas
for not constructing houses.

(e) Building material other than
cement and bricks are available in the
open market. The Food &nd Supplies
Depariment, Delhi Administration,
have evolved a distribution system for
cement and bricks for the convenience

of plot holders.

(I): The House Building Advance
Rules in regard to employees of Cen
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iral Government have been simplified
recently.

As regards persons who are not
employees of Central Government, the
Delhi Administration have intimated
that there is no difficulty in granting
loans under L.I.G. Housing Scheme
within 4-—6 weeks of the receipt cf
complete application. Ag regards loan
under Middle Income Group, efforts
are being made by the Administration
to obtain additional funds.

Academic Standard in Colleges and
Universities

4606. PROF. P. G. MAVALANKAR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether U.G.C. have taken any
concrete steps during 1976, 1977 and
1978 to improve and strengthen acade-
mic standards and excellence in col-
leges and Universities all over India;

(b) if so, full facts thereof;

(¢) the financial alioeations and
actual expenses incurred during the
said three-vear period- and

(d) actual results, il any, accrued
as a result of such steps having been
taken”

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CIIANDRA CHUN-
DER); (a) and (b). With a view to
improving the standard of teaching and
research in universities, the Universi-
ty Grants Commission has been imple-
menting a . series of programmes.
These include improvement in under-
graduate  teaching in science and
humanities through experiments with
new educational ideas, teaching me-
thods and evaluation techniques,
strengthening post-graduate teaching
and research through programmes of
Centres of Advanced  Study, Special
Assistance to selected Departments,
development of Pre-Ph. D. programmes,
etc.; restructuring of undergraduate
courses, examination reforms; grant of
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autonomy to selected colleges; Facul-
t‘y Improvement Programmes; support
for research activities, elc. Besides
these specific programmes of quality
improvement, the general develop-
ment support provided by the Com-
mission to strengthen the infrastruc-
ture facilities in universities and col-
leges has also an impact on standards
of teaching and research.

(c) Out of a total development out-
lay ‘of about Rs. 112.00 crores for all
the programmes of University Grants
Commission during these three years,
the actual expenditure on quality im-
provement programmes was approxi-
mately Rs. 2456 crores.

(d) Improvement of standards is a
continuous process 10 which the
various programmes contribute indi-
vidualiy as well as collectively. Vari-
ous commiltee appointed by the Com-
mission review the impact and effec-
tiveness of these programmes from

time to time.

ff w1 g wenT

4607. st FWHRIQILOT F1E :
sy wf wive ferd 5ot 7 w0 A
gar w6 fw ¢

(%) 3097, 1978 *1 WA
g famw % 9w 9@y @wlg A
#g w1fraar e a1 Wiad 1977
a1 ¥ & 97 Aat ¥ gW 3 F fag
fraaT ag adrer W™ ;

(@) ga¥ e F1ewa ¥ @y
go ad 1978 ¥ et v ¥ A @Oy
w5 W)

(7) #F ¥ gTrA WA KT AT WA
gus @i § vwm Haw®
faq T & war Iara feg § ol
a1 ¥1 faare sadf *tAogLiey
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qRft s ackaR w1 § arfw W
- ek Faary gawr IR adw
gra fiear ot a% ?

g ot faart ot (s gofie
fag wvren) : (%) wren s
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wstaat frardi grur fafea fafefedi &
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4T € 1 wa: W, W& fagaT wew
1978-794 TgF *Y AN AT ATAT
& fae w1, weq frgifer =Y faan
AT & 1 19-8-1978 dAF FTHT
55 W& WIZQ T AT AN AQHT
5T g &

(1): # & g wF w7 @A
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s tRE Ise Hafg s
was or IsrC § 1 F0g queTe ¥
&g Fwrdea ¥ g asm ward A
widti sYqofqar qufsmara § |
Fraeardi ¥ g ® 12 ¥ afg w
frak g 1 omy | qEm ¥ swifew
qat # qFa a9Tweg UEd et foag
vy gt wt Ag WY Suwsw farar
Wy ¢ wiafe Qwme ®
wwee  9ur wK & fan wra® fag
v’ wTEER B ST wOET W
iF w1 weard fomr o Wy €@
¥ wwrar, o v dwh, fof WY

feafa w1 gy s o wr 8, W
M ogww feararq@r & | ew
T % wrea AF & WY wrar w1
g & &9 #§ quow faar s @y 80

Research work of LCSSR. on Seche-
duled Tribes of Himacha] Pradesh

4608. SHRI BALAK RAM: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Indian Council of Social
Science Research, New Delhi has done °
any research work on the Scheduled
Tribes of Himachal Pradesh:

(b) if so, salient features of the
research work so done;

(c) whether a research project was
proposed to be started in Himachal
Pradesh; and

(d) if so, the time by which the
said project is likely to be sanctioned
and funds allocated tor implementa-
tion? !

THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTURE
‘DR. PRATAP CHANDRA CHUNDER)
(a) to (d). In 1973-74, a grant of
Rs. 14.000 for a research project entitl-
ed “Social and Connected Aspects of
the Life of Scheduled Tribe o Hima-
chal Pradesh” was sanctioned by the
Indian Council of Social Science Re-
search to Shri Thakur Sen Negi of Par-
vatiya Adamjati Sewak Sangh, Hima-
chal Pradesh. The project report, pub-
lished by Shri Negi himself in 1876
under the title “Scheduled Tribes of
Himachal Pradesh—A Profile”, covers
such aspects as districts of concentra-
tion, their history, kinship, language,.
religious belief and social habits.

Fine and Superfine Rice to Central Pool

4609. SHRI SARAT KAR: Will the
Minister ot AGRICULTURE AND
IRRIGATION be pleased to state:
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(a) the names of the States which
have offered fine and superfine rice
to the Central Pool from the current
year procurement; and

(b) what were the targets for the
Government,  State-wise, in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): ta) Punjab, Haryana, Ultar
Pradesh, Andhra Pradesh, Madhya
Pradesh and Orissa States have offer-
ed fine and superfine rice to the Cen-
tral Pool from the current year's pro-
curement.

i

(b) No target was fixed by the Cen-
tral Government.

Requests from States for Granting
Licences for New Sugar Mills

4610. SHRI AMARSINH V. RATHA-
WA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether it is a fact that certain
State Governments have pleaded for
granting the licences for opening new
Sugar Mills in their States;

(b} it so, the names of such States;
and

(c) the action taken by the Govern.
ment of their request?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH) (a) Yes, Sir.

(b)Y Uttar Pradesh, Maharashtra,
Punjab, Madhya Pradesh and Andhra
Pradesh.

(¢) The Working Group on 3ugar
industry has been reconstituted with
enlarged terms of reference and its
final recommendations are yet to be
made. The final policy decision re-
garding future licensing in the suger
industry would be taken thereaffer by
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the Government, ag part of the exer-
cise of finalising the . Plan for the
period 1976—83. )

N.DM.C. Shopplng Complex in Con-
naught Place, New Delhi

4611. SHRI RAJKESHAR SINGH:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether construction of N.D.M.C.
Shopping Complex in Connaught Place
is complete;

(b) the original estimale and actual
expenditure incurred on this construc-
tion; ’

(¢) yardstick adopted for fixing rent
ranging between Rs. 11 per sq. fit.
and Rs. 18 per sq. ft.;

(d) how many shops in the complex
are proposed {o be allotted on appli-
cations and tenders separately; and

(e) the reasons for alloiment on ten-
ders resulting in higher rent, when
hundred of small shopkeepers in the
Dhabas and outskirts of Connaught
Place have submitted applications for
allotment of shops?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) The original estimate for this
project was Rs. 2,24,80,000. An ex-
penditure of Rs. 2.04 crores has been
incurred on its construction.

(¢) The shops in this Complex are
not identical in respect of facilities.
As such they have been divided into
various categories and the reserved
rate of licence fee to be charged has
been worked out on the basis of the
following factors viz., floor area, loca-
tion, facilities of lift ancillary facili-
ties like water and sewer connection
to individual shops, frontal verandahs
etc.

(d) Out of 306 shops in the Shopping
Complex, 98 Shops have been reserved
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for allotment to Panchkulan Road Stall
holders on application. 177  shops
have bee put to tender. For 31 shops
reserved for Scheduled Castes and
Scheduled Tribes and political victims
of MISA or DIR during emergency
and. handicapped persons, the mode of
allotment is under consideration of
the New Delhi Municipal Committee.

(e) Since the Shopping Complex has
been partly termed as commercial, the
shops other than those reserved as at

{d) above are proposed to be allot.
ted on tender basis.

Avea to be Irrigated in Koraput and
Kalahandi by Indravati Project,
Orissa

4612. SIHRI K. PRADHANIL: wil
the Minister of AGRICULTURE AND
IRRIGATION bhe pleased to state:

(a) whether the Minister is aware of
the fact that on 22nd June. 1971 the
then Deputy Minister of Irrigation and
Poweor in reply to Question No. 2838
stuted that the preliminary proposal of
Orissa Government had proposed to
irrigate 2,83,000 and 2.22,000 acres of
land in Xoraput and Kalahandi Dis-
irict respectively from the proposed
Indravati Project:

(b) if so, what forced the Govern.
ment to change the stand completely
in support of complete diversion of
water to Kalahandi depriving Koraput
District a predominantly  tribal area
having not less than 56 per cent of
tribal population and which had the
privilege of schedule area since the
pre-Independence period;

(c) whether the Government's stand
at present in this respect is in any
manner against provisions of Article
46 of the constitution;

(d) if the State Government is re-
considering’ about this now; and

(e) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI

SURJIT SINGH BARNALA): (a)
Yes, Sir. .

(b) to (e). Irrigation is a State
subject and irrigation projects are
plenned, investigated, formulated and
executed by the State Governments.
The Upper Indravati Project Report
as finally formulated and submitted
by the Government of Orissa to the
Central Water Commission for ap-
proval by the Planning Commission
envisaged irrigation to areag in Kala-
handi District of the State only and
there was no provision to provide
water for irrigation in Koraput Dis-
trict. This Project has been approv-
ed by the Planning Commission on
3rd May, 1978. No proposal for any
revision in the scope of this approved
Project has so far been received by
the Centre from the State Govern-
ment.

Eviction proceedings against Ex-M.Ps.

4G13. SHRI HARI VISHNU KA.
MATH: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
refer to his reply to Unstarred Ques-
tion No. 8961 given on 17th April,
1978 regarding eviction proceedings
apainst ex-M.Ps. and state:

(a) whether further progress has
been made in the eviction proceedings
against the ex-M.Ps,;

(b) if so. the details thereof fogether
with the figures for rent paid by each
of them during their unauthorised
occupation; and

(c) if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) Out of the five Ex-MPs. ac-
commodation from S/Shri Jambu-
want Dhote and Kartik Oraon has
since been got vacated. Shri Shenkar
V. Giri has been granted stay orders
by the Supreme Court. Efforts to get
the 'Government accommodation
vacated from the remaining two Ex-
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M.Ps.,, are continuing. A statement
of rent paid by each of the five Ex~
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MPs. i3 enclosed.
(c) The question does not arise,

Seatomnent
Details of Balances Recoperable fromEx-M.Ps. As on g1-7-78

S. No. Name of Ex-M. P. Amount Amount  Balance
Due 4 Paid
S/Shri
1. Shanker V. Giri . .+ 17,2347 46 5,786-02  11,448-44
2. S. M. Banerjee . « 14,028:-73 7,612:17 6,416° 56%
3. Jambuwant Dhote . . 22,184° 01 Nil. 22,184° 91
4. Kartik Oraon B . . 18,194 17 1,523-09 16,671 08
5. Tul Mohan Ram . i . . . 29,248 32 Nil, 20,248:32 -

g *Shri Banerjce paid Ra. 3,200/ in cash on 16-8-78.

Finance for construction of School
Buildings in States

4614. SHRI S. R. REDDY: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether there is any proposal
under the consideration of Government
to increase the Centirul Government's
contribution for financing the construc-
tion of school buildings in the States;
and

(b) if so, whether any consideration
has been made regarding the construc.
tion of school buildings in rural areas

only?

THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Central Government do
not give separate grants and aid to
States for construction of school
buildings under the plan. The Cen-
tral assistance under the Plan is given
as block grants for the State Plans
as a whole.

(b) The general policy of the Gov-
ernment is to plan for primary school
buildingg in such a way that the rural

areas particularly disadvantaged and
depressed areas get priority. Actual
implementation however, rests with
the State Governmcents since school
educations is primarily a State res-
ponsibility.

Kceping the needs of the rural areag
in view, the Government of India in
the Planning Commission and the
Department of Rural Development,
have approved construction of pri-
mary school huildings as an accepted
item of the Rural Devclopment Works
Programme.

Legal Notice to D.D.A. for Discrimina-
tion

4615. DR. RAMJI SINGH: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether DDA has received legal
notices from certain alloitees of MIG
Flats of Mayapuri for refunding the
amount of subsidy charged from the
allottees of MIG Flats during Decem-
ber, 1976/January 1977 on the ground
of ‘Digcrimination’ and ‘Confiscation
of Property (Under Article 14 and
31)’, and having not been authorised to

.surcharge under any provision of the
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Delhi Development Act, 1957 or under
any rules/regulations made thereun-
der;

(b) whether the same have been re-
plied to and if so, the details there-
of; and

(c) it not, the reasong for not re-
plying the legal notices sent through
the advocates?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) No, Sir.

(¢c) The suit will be contested, as
and when it is filed in the Court.

Construction by HR.U.D.C.O.

4616. CHOWDHRY BALBIR SINGH:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the number of houses construct.-
ed by the Housing and Urban Develop-
ment Corporation in each State and
Unlon Territories and the estimated
expenses incurred on each one during
the last three years, year-wise;

(b) how much amount was disburs-
ed to other Private and Public and
autonomous bodies on each state and
autonomous bodies for the construc-
tion of houses during the above period
(year-wise); :

(e¢) what is the plan and estimate
for comstruction of such houses during
1978, 1979 and 1980; and

BHADRA 6, 1000 (SAKA)
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(d) how many  houses out of the
above have been given or earmarked
for low and middle income group,
poor, Adivasis, Harijans and Sche-
duled Castes, Tribes, minority com-
munities, weaker section of the gocie-
ty during 1975 to 1977 and during
1978 to 198072

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) HUDCO does not nor-
mally undertake actual construction of
houses. It provides funds and techni-
cal guidance to the construction agen-
cies all over the country for under-
taking housing end urban develop-
ment projects. However, the details
of HUDCO's loan sanctions during
1975-76 to 1977-78 to various ayas-
and union territories and also the
money released are given in state-
ment I.

(b) The details of HUDCO loans
released to the public sector and auto-
nomous agencies, ete. during 1975-76
to 1977-78 are also enclosed at State-
ment I. No funds were, however,
released to the private sector agen-
cies during these years.

(c) A tentative estimate of the
houses that will be sanctioned during
1978-79, 1979-80 and 1980-81 is as
follows:

Tentative Plan for 1978-79 to
1980-81

Years

No. of dwelling units that are likely to be
sanctioned in the years )

1978-79 . . . . . .
) 1979-80 . . . . . .
1g80-81. . . . . . .

92,000
. . £,11,000

1,33,000

2586 LS—8.
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(4) Incomecategory-wiscdwellingssanctioned aad their interse proportion is as follows:

Year-wise Category-wise dwellings
Sanctioned
Year
Category

1975-76  1976-77  1977-78

EWS N . . . . . . . . 16797 28050 111502
(46-20) (50-33)  (78:77)
LIG . . . . . . . . . 122095 19804 21008
(33°82)  (35°53) (14-84)
MIs 5875 7186 7676
(16-16)  (12:89) (5" 42)
HIG . . . . . . . . . . 1391 698 1367
(3-82) (1+25) (0:07)
ToraL e e . . . 36358 55738 141553

(100° 00% (100°00%,) (i00-009,)

Nore;—=Figures within bracket represent precentages.

Thus 80 to 93 percent of HUDCO '80) years also, the over-whelming
sanctioned dwellings are reserved for majority of dwellings sanctioned by
families with monthly family income it will be reserveqd for families with
not exceeding Rs. 600. HUDCO con- family income not exceeding Rs. 600
templates that in future (1978, 79, p.m.

Statement—Y

Statswise, Agency wise Loan Disbursed by Hudco during 1995-76 to 1977-78.

(Rs. Crores.)

StatefU.T. Agency 1975-96  1976-77  1977-78
Andhra Pradesh . . . Housing Board . . . 031 071 032
Developm*nt Authority . . . .. 0-53
Improvement Trust. . . o-10 . 009

Municipal Corporation. . ' . 053
Public Sector Undertaking . 0 19 o' 34 1912

ToraL . . . o- 6o 158 2° 06
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Statr/U.T. Agency 1975-76  1976-77  1977-78
Assam . . . . Housing Board. . . . .. .. .
Bihar . . . . Housing Board. . . . 0" 73 0-95 0'24
Gujarat . . . . Housing Board . . . 1-98 0-88 322

Municipal Corporation . . 1- 28 1°25 1° 57
Public Sector Undertaking . 072 0°48 025
Cooperative Socicty . . . ©' 05 0*o02
Torar . . . 3-98 2- 66 5°+06
Haryana . . . . Housing Board. . . . 1+ 73 1-98 2:61
Development Authority . . .. 0° 02 0:0g
Public Sector Undertaking . 013 .. .
ToraL . . . 1- 86 2-00 2: 70
tlimachal Pradesh . . Housing Board. . . . w38 0° 55 o-21
Jammu & Kashmir . . Development Authority . . 0. 08 0- 22 007
Karnataka. . : . Housing Board. . B : 1-61 2-97 1°46
Development Authrity . . 0-30 1°08 o 51
Municipal Corporation ., . 013 0--10 0-32
Public Sector Undertaking . 0-05 . .
Cooperative Societies . . 004 0-08 ..
ToTaL . . . 2°13 4* 23 2.29
\Krmla . . . . Housing Board . . . 0-80 016 053
Public Scctor Underwaking . 007 094 0 g
Torm . . . o8 1 o6
Madbya Pradesh . . Housing Board . . . 3°55 486 352
Development Authority. . . .. . o 32
Improvement Trust. . . ooy o010 .-
State Govt. . . ' . 026 o' 03
Torar . . . 3-90 399 384
Maharashtra, . . . Housing Board. . . . 1°28 2+ 00 1° 45
Public Sector Undertaking . 158 2°22 267
Cooperative Societies. . . . .. 1'ch

ForaL . . . 286 422 518
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State/U.T. Agency 1975-76  1976-77 197778
Orissa Housing Board. 027 037 0°42
Improvement Trust. o'oY 013 0'36
Municipa! Corporation 006
ToTaL _Ml::.;; o' 50 o 8_;
Punjab Housing Board. ) 2+ 06 138
Improvement Trust 0 44 010 021
TorAL 134 216 159
Rajasthan . Housing Board. 4°08 305 412
University FIR Y 009
TorAL 4714 3:05 4 21 =
Tamil Na lu Housing Board. TT3er | w2a 756 .
Development  Authority 0* 32
Public Sector Undertaking 013 020
Cooperative Societies. 0'07 010 0° 07
TorAL 414 4° 34 815
Uttar Pradesh Housing Board. 1-50 402 438
Development Authority. . 3 69 2'19 175
University o-ob 0° o2 0' 05
Torar 525 6-23 618
West Bengal Housing Board. 1'ot 1°28 2 6o -
Union Trrvitories.
Chandigarh Housing Board, 013 078
Delhi. Development Autlority . 1°99 o0-60
Cooperative Societies. 0°'29 2° 04
Torar 1°'99 089 2° o;
Goa, Daman & Diu Housing Board a o 08
Pondicherry Houwsing Board. ‘ o o2
Art Inpia ToTaL 35° 6o 4008 4878

Notr : 1. Housing Boards include Slum Clearance Boards also.

2. Municipal Qorporations include Municipalities, Municipal Ceuncils alwo.
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Housing for self occupation

4617. PROF. R. K. AMIN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that despite
call from the Works and Housing and
Supply Minister, salaried employees in
the country are not encouraged to
build their own houses for self-occupa-
tion in view of no reliet under I.T.
Rules 2-A;

(b) whether Government is taking
any steps in this direction to encour-
age employees to solve the ever rising
housing problems in the country; and

(c) it so, details of proposals?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). The Minister
for Works & Housing & Supply and
Rehabilitation has off and on called
upon the general public to revive
and stimulate building activity in
India with the object of reducing the
housing shortage. Sizeable amount
of allocations made out of LIC funds
for housing are used by salaried em-
ployees of low income and middle in-
come groups.

Rule 2-A of the Income Tax Rules,
1962 mentions the limits for the pur-
poses of exemption under Section 10
(13A) of the Income Tax Act. Sec-
tion 10(18A) exempts an assessee
from payment of Income Tax on
amount actually incurred on payment
of rent subject to limits laid down
in Rule 2-A. However, those owning
houses but occupying it themselves
get relief under Section 23(2) equal
to 50 per cent of the letting value of
the house or Rs. 1,800]- whichever
is less.

Inspection of Universities and Colleges
for raising standard of Education

4618. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
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EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether Government are con-
templating to inspect universities and
colleges through the University Grants
Commission for raising the educational
standard in the country; and

(b) if so, the detailg in this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) and (b). Under the Uni-
versity Grants Commission Act, 1956,
the Commission is empowered to
cause an inspection of a University
(including Colleges) for the purpose
of ascertaining its financial needs or
its standards of teaching, examina-
tion and research. In exercise of
these powers, the Commission has
been assessing the development of
various Universities and selected Col-
leges in the country during each plan
period, and suggesting measures for
improvement of standards. The basis
for assessment of the development of
Universities during 1878—83 has not
yet been finalised.

Prices of Food Items

4619. SHRI D. AMAT: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) What is the
prices of food items
three years, and

extent of rise in
during the last

(b) the steps taken
rise?

to check the

THE - MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). A statement giving index
numbers of wholesale prices in res-
pect of important food items for July,
1978 and July, 1975 and the extent
of rise or fall over the period is
placed on the table of the House.

1t will be noted that wheréas there
has been a decline in the prices of
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rice, wheat, cereals and foodgraing in
general as well as vanaspati, some
rise has been registered in the prices
of pulses, fruits and vegetables, fish,
eggs, meat and edible oils. Govern-
ment has been taking vigorous steps
to increase the production of these
commodities. Particular emphasig has
been laid on augmenting the produc-
tion of pulses and oilseeds which are
in short supply in the country. Steps
are also being taken to increase the
production of livestock products and
fish through introduction of improved
practices supported by improved mar.
keting facilities. Besides, the follow-
ing steps have been taken to arrest
undue rise in the prices of some of
the important food items:—

(i) Large scale imports of edible
oils are being continued to
supplement domestic produc-
tion. The supply of import-
ed oil to the vanaspati indus-
try has been raised from 75
per cent of the requirement.

(ii) Ban/restrictions have been
imposed on the export of
certain agricultural items like
HPg groundnut pulses, fresh
vegetables, potatoes, turmeric
and living cattle.

(iii) Efforts are being made to
import larger quantities of
pulses from abroad. Import
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of pulses has been placed on
OGL.

Nationa] Agricultural Co-
operative Marketing Federa~
tion Limited and National
Consumerg Cooperative Fede.-
ration have enlarged their
operations in regard to pur-
chase and sale of pulses at
reasonable prices. They have
together procured about 42
thousand tonnes of pulses,
Steps are being taken to in-
crease the production of Poul-
try and eggs. The marketing
of eggs and poultry at natio-
na] and regional levels has
been entrusted to the Natio-
nal Agricultural Cooperative
Marketing Federation of India
Limited (NAFED) and State
Level Federations.

Slaughter House Corporationg
are being set up with Cen-
tral assistance by various
States to undertake procure-
ment and slaughter of animalg
and marketing of meat to
ensure remunerative price to
livestock farmers and rea-
sonable price to consumers.

Ceiling has been placed on
the export of mutton and
live-sheep and goats.

Index numbers of wholesale prices in India
{Base : 1970-71m= 100)

Commodity/Group July, 1998 Julv,1975 Pereentage
{Provisic. variation

nalt in July,

1978

aver

Julv,

1975
Rice. . 165°0 197°6 —16-5
Wheat . 149" 3 thn-g4 — 68
Clereals 150°5 1881 —15 2
Pulses . . 2387 1837 +o0q
Fodgrains 1720 8y ¢ —ry




173 Written Answers

BHADRA 6, 100 (SAKA)

Written Answers 174

Commodity/Group July, 1978 July, 1995 Percent:
(Provisonal)” vasiation in
July, 1978
over July,
1975
Fruits and Vegetables 1753 1483 +18:2
Milk and Milk Products 17106 168 5 + 18
Fish, Eggs and Meat . 217°4 181 + 200
Condiments and Spices 1844 1809 4 10
Edible Oils 1601 145'5 + 1000
Vanaspati 162: 0 1732 -~ 65
Sugar, Khandsari and Gur . 1521 2162 -29-6

fron farafearemr & fadwit oot
L

4620 WY A AT WA T
Ferent, wramer wenTor wite desfr oot ag
s Fr gm Fa fr

(%) 7 agaw g f& fava-
fagrerdi 3 forr orF & fo8 weg ®
ara are fagelt ol 57 g9y ¥ favg
afg gf ¥

(@) #mag Wit Aadfs ITHE
afasin e faedt frvafagrem & waw
qrar =gy § fow & sfvormy wasg
WA & 9% vw I & frarfudt
Y grzar FOTEST vy §
iz

\7) w7 weEIT AT fawie qw ¥
farfwer farvaforerrerat % fordeit wralf &
firarr & fordl st R g FrOT
w1 § ;ele ufX g, @
ayorwn 37

fawr , emw wamer awy @i
Ht (wro smowEr wr ): (%)

o, F@F

(=) feeit faeafaarerr fasi
BIET 7 sy AT FAY IITCT F T 0 ATeF-
frr 2 autfy, agi flar et
& giw ¥ wv gwey @€ 7@ Y
Fifs T FFET [T AAFT &
o sfama & Wraw &

() wexre qw & fafam faee-
faegrreiai # 3 fade widi ® xaw
%7 egacar (g A FCE Y fwww
wiagH o faawfeqa wikdrm foei
aar wrg  fraa fader frwal &
aregw HNX IR €

Class I Posts in DDA

4621. SHRI RAMJILAL SUMAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the number of class I posts
alongwith their designation and scales
of pay created in D.D.A. from 1968
till today and the name of Authority
which created these posts, giving se-
parately details of the posts created or
up-graded during Emergency; and

(b) the names of persons, appointed
to the posts as under para 1 by direct
recruitment/absorption/promotion or
deputation and the name of the Autho-
rity which made these appointments?
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THE MINISTER OF- WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The informa-
tion is being collected and will be
laid on the Table of the Sabha.

feeht & vqelit A wrept W
# wfewm

4622, Wt gWwR wWRi: T
fir, ww wear s depfs wat
o AT TY P 0T 0

(%) sarag g3 % f= ol
¥ wegul gwi § 50 gfFw@ AT 33
wfawas & 7 sedara (FyE 38
gt fasdi, ax fasg wgw wfus
faaai # waseer dw xav foeft
ewsi § Tyvedt war W ¥4 16 &)
ot #1 mfaar e owar g

(@) 71 7zt wvd frIw
ol #1 faad ad €1 avg TH AT W
aw arss  wifga 3 frar a7 §
ae afz g, At 3% Wrigh ven #
qIN 7 RAGAMATWME ;W

() am 50 wfama 7 #¥n ww
A FX AT G SR wAA 5 H-
FHT W& T HT TGN FATH IF0
qr3 & a1 77 wifgs  fear A 8,
ad 1977 W aE ¥F ad €Y
fesstt gmaagrr w7 faarwe 30
sfamas si® grg T AH AgA ¥
o @i fadg gz 4 faF wd ¥
v wreor § 7

foar, warw wramr war  depfa
sarea ¥ wow WAy (st Ropwr
W wewew ) (%) feeelt swaw
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grerdrd guAr Hwmae wslgene
B #1 us uawr gfgs  fawaT §
famwr  suwf wrgz qwe XI ot
Fer ¥ arfay & wpnfa v ad 4
o % wg) der fafew egei &
ot e &R &

(a) ¥ meafas foar  a1d
gror wreafas s oder i wq AW
Fraifs %@ af @g | d« a0
1€ qoreT  HE@Y woAry Wy or
fawelt wemra gyer e % fag faw
feqg wir wrAgee & WA wA
am 750 HAFHAFA 250 A%
T wov-wew feqqi H 150 F &
50 9% Nr@ wX AV org fafaw
faragt d =fad *fagoa ¥ oy
#, svemisr, frgfs g # 250
#F wra  frv @, uw wqw wfow
faagi & famrer 5 =i Agr o
L i

() foed ad ww # fafuw fawal
& wfemaw  (vRitwewr ) § feg
wra-srer sfawaang fafrea 3 w oy
frq 8 mia Meqadvadgnfs
7% 104 2 YUrdAT ¥ seana XAF
war ) qOw ¥ wew ad §,
oz # aforon wite mafed & fag
uxi wy sfoweer # fegrag T afy
1 x® 3 Fyw owE wrRe
wafy gmawm  W-waa-gan faag
aft ¥ 33 wlawe fratfer faar mar
gqr s ow qqar wfas freqi # faear-
T3 5 AEIFT gz ¥ wqafa & woraw
%t oiegz W1 gteAly AT gAwT
™ oar |
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D.D.A. Fiats

4628. SHRI V. TULSI RAM: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether it ig a fact that people
registered with the D.D.A. as early
as 1969 to 1971 have not yet been al-
lotted flats;

(b) if so, what are the month-wise
year-wise figures of the registrants
with dates of deposit payment for
these years who are yet on the active
register of D.D.A.;

(c) how does D.D.A. justify the re-
tention of arbitrary number of flats,
%in colonies meant for the general pub-
lic, for staff accommodation on subsi+
dised rental basis as has been done in

BHADRA 6, 1900 (SAKA)
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the recent allotments in Munirka in
addition to the preferential allotment
of 5 per cent of flats for ownership
to DDA staff; and

(d) what is the total number of
flats category-wise and locality-wise
that DDA has thus retained to-date for
its staff accommodationin colonies
meant for general public, despite DDA
having staff quarters in the.colonies
earmarked for the purpose?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR! SIKANDAR
BAKHT): (a) Yes, Sir.

(b) 1t is presumed that the Hon’ble
Member desires to know the details
relating to 1869—71. The year-wise
details are as under:—

tst Regn. (1969-70) .
and Regn. (1970—72)

MIG LIG Janta/CSP  Tou)
. 348 220 172 820
1431 752 228 2418
1859 972 400 3233

(c) Diversion for staff quarters is
.resorted to when it is necessary to
meet the staff requirements of DDA,
However so far the DDA has divert-
ed only 498 flats out of 33115 allofted

by them so far. In Munirka 20 MIG

flats and 10 LIG flats were converted

as staff quarters out of 252 MIG fiats

and 143 LIG flats allotted in that lot.
(d) The details are as under:—

Name of Scheme MIG LIG Janta Toial
Safdarjung . . 156 .. .. 156
Lawrence Road 108 .. 198
Pankha Road . 48 .. 48
Munirka . 20 10 40
Ber Sarai . . . . 64 64
Usha Niketan . . . 2 2

ToTaL . 178 320 . 4_'_93
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fufern swemawt & forg wk ¥ w2

4624. WY TR wrE Tt : wmp
frvaar, qwTw weaw Wi WEEfw oAt
ag Iq™ W g F347 f o

(%) war favafagarsg nqza smam
F fafrear weqrewi & fed ow were
# xrd & fad 18 92 faaifva fad &
wafx 3§ w60 OF a4r I9A7 w14l H
€ 4 wfgs w2 wury v § o
Tt ufafera war o =4 famr wmar
Tk

(=) afzzr, Argaksar oo’

firerr, T Fwew aqy w@eEfa
A (Ao TATT K H9X) : (F) AT (&)
FATIAT T AT FT 1w ¥ R¥FE
ax o ¥ sy et wr oA
agr g sy fx favafagarea ayr-
sravr g fauifear fear @ ) gw
we & wAEe #, W i favafagay,
w1 oy g7d wov fraifea w95 w1 gEra
faay § fowrdr ag gfafraa § o% fxux
forers o1 & 7w wfa w7 20 o€ a%
gufeqar 72 W7 w7 BAT ®1 Iowew
gt ;e ag Fr Oreft ot fowrss &, faely
Wt faw 392 & wfas daav @ A sy
7 &) YA | qerfer Ferwrerl ¥ A
# gqrorar & weada wfewsr we
faret+: =) wrdr, o fo g favafugarend
& ot s v A FAAT #1 d=rforr
%7 7g &, wfeww foawt & fax ofr oo
qraar F1 wawr forur ¥ ) S oW g,
Frave =i wradi |, mafray faee-
Brgaraai gror 70 fonifoq Faam wman

S
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Selection grade to Laboratory Assis-
tants of Governments Higher Ssoon-
dary Schools of Delhl

4625. SHRI M., SATYANARAYAN
RAO:

SHRI K. MALLANNA.

SHRI RAJSHEKHAR
KOLUR:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) how many Laboratory Assis-
tants working in Government Higher
Secondary Schools of Delhi Adminis-
tration have been granted slection
grade from 1st September, 1971 to
3ist December, 1973;

(b) whether the Laboratory Assis-
tants belonging to Scheduled Castes
and Scheduled Tribes were given
selection grade in accordance with the
roaster of Government of India during
this period;

(¢) whether the Laboratory Assis-
tfants belonging to higher castes were
given the selection grade with effect
from 5th September, 1971 while those
belonging 1o SC/ST were deprived of
it; and

(d) if reply to part (b) and (c)isin
negative, the reasons thereof and by
what time Government propose to
complete the quota of the SC/ST in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVIBARA-
KATAKI: (a) According to the infer-
mation furnished by Delhi Adminis-
tration 59 Laboratory Assistants had
been granted selection grade from 1st
September, 1971 to 31st December,
1973,
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(b) Yes, Sir.

(c) Selection Grade was given to
Laboratory Assistants including those
belonging to SC/ST from the same
date.

(d) Does not arise.

Suru Irrigation and power project
Ladakh

4626. SHRIMATI PARVATI DEVI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Government of
India engineers have approved Suru
irrigation and power project in
Ladakh;

(b) if so, when the construction of
the said project woulq be taken in
hand: and

(¢} the reasons for the delay in im-
plementing the scheme?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). No, Sir. The Government of
Jammu and Kashmir is investigating
a number of projects on the Suru
River in Ladakh, but schemes have
not vet been formulated.

Cotton improvement

Bijapur

scheme in

4627. SHRI K. B. CHAUDHARI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether five talukas in Bijapur
namely Bagalkot, Badami, Bilagi,
Mudho! and Jamkhandi have been
taken under Cotton Improvement
Scheme;

(b) whether the Government pro-
pose to take whole of Bijapur Dis-
trict under Cotton, Improvement
Scheme: and

{c) if so, when the job is likely to
be completed?

BHADRA 6, 1000 (SAKA)
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Gov.
ernment of India has sanctioneq a
Centrally Sponsored Intensive Cotton
District Programme to cover 20,000
ha. of unirrigated cotton in Bijapur
district of Karnataka. According to
the proposal from the State Govt.
the programme is being taken up in
Bagalkot, Hungund, Badami and
Bilagi talukas of Bijapur district.

(by and (c). Coverage of some ad-
ditional area in district Bijapur is be-
ing proposed under the next Five
Year Plan.

e fagrva /et ® sAgfes
wife, wqgfem wrofe & o

4628. WY W THo FOW : HIr
foer, s wewm e depfa
w71 ag TAFT FT gar w46

(%) faeit & &ty faraem o g
Trg g foan faamt §;

(a) v % wygfaa nfa/wq-
gfea seronfa ¥ o st eaen feady

¢

(7) aft gx ag=rdt & ot 3
dgen #RF gymeadl @ AIEw
T FTer § W W FY vy F ey
o wrdndr W & W

(%) =n =rfa® & ewg o wy-
TEi Fewl A wim W ¥ 3@
foaras &t Wt & s afy A,
a Tud am s § 7

fowr, e wer aqr wepfe
dxrma F oow Wl (sitwat Roper
T wwewt) @ (7) foeslt AW
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wmfaa &a % feqq 12 =0y faar-
wqt & 10-8-1978 %1 BT Feur
16,990 ¥ | € & wfafem, sreydr
feqa  faiw 3o faama ¥ 104
o wifaw € 1 gg faawm
wete WX fgwan & o dhradt
/4t % o@i # wamwa] g
wear ¥

(=) wagfsa srfa ot wgfae
wrarfa & el & swar v
670 W 778

(7) gusa & wrA NE 73z

faig frar f& d@fas ad  1976-
77 A, gygfag sifadi # emi &
Ay ¥ 15% o F@v wqglea s
wrfed & ot § mwA ¥ 749
as ofast ¥ o wfgs @
AET | TRY UL F1E AT qrifma
W &Y gaeqr Afl A, graiw
wygfaa wifa/wygfas saafr &
g1t $Y wrafasar  ard gl@w Sy
¥ waay qirgar & naY o | AR
uferrrereq, dfas 77 1976-77 &
9z%, wagfaa wfa/wiafea swafe
¥ geafema %949 58 ol wrarfay
foar o1 @er ) dfaw Ta 1976
77 a%%, wyqfws aife & gafay
¥ET wIHTC ¥ FarArEily W
wifdt w1 arfaay T 74 frgr may
& w faeelt & Bty oAt # 159, wr
g sy 4of w7 & wor war g
fay wygfaa sfagi & o=t & 7349,
R udfaa aon aw aff wa @
et ; Wit wqgfaa waofa ¥ ewafae
agice ayar ¥ Sra feesty oAl § xrfadr
& fag gowsm aff ¥

(=) o, a1 3% o Avogan
§Growf oAt wv qrer fagy
T g
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Employment on forged certificates
in work Deptt. of L1 T., Delli

4629. SHRI D. G. GAWAIL Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state:

(a) whether it is g fact that per-
sons got employment in works Depart-
ment of I. 1. T. Delhi during 1968-64
by producing certain certificates which
have been proved forged; and

(b) if so, what action has been
taken or are being taken against such
persons?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) and (b). One person secu-
red employment in the Indian Insti-
tute of Technology. Delhi in 1963 by
producing a forged ‘No Objection’
and ‘No Demand’ certificate purport-
ing to be from his previous employer.
The Central Bureau of Investigation,
inter-alia, investigated the charge of
producing forged certificates against
this person and recommended depart-
mental action against him.

A departmental inquiry was held
against the official by the I. I. T.
Delhi and on the basis of the findings
of the inquiry, a minor penalty was
imposed upon him. On 3 representa-
tion made by the official against the
penalty imposed upon him, the
Board of Governors of the Institute
decided that the penalty imposed may
be waived.

Tender for appointment of Agent
for Handling and Transport for
P. C. 1. Godown, Partapgarh.

4630. SHRI ROOP NATH SINGH
YADAYV: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether anv tender was invited
in February, March 1978 for appoint-
ment of agent for handling and trana-
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port for the Food Corporation Go-
down at Rai Pratapgarh (U.P.);

(b) if so, in place of lowest, the
highest tender wag accepted and what
is the reason thereof;

(¢) whether a complaint regarding
malpractice was made; and

(d) what is the result of that en-
quiry?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(d). The Food Corporation of India
have reported that tenders were in-
vited on 4-3-1978. In response, five
tenders were received. The lowest
valid offer was at the rate of 248 per
cent above schedule of rates (ASOR)
but it was not accepted gs the finan-
cial soundness and business compe-
tence of the lowest tenderer were re-
ported to be doubtful

A complaint wag received from the
lowest tenderer. The matter was en-
quired into and no malafide inten-
tions have been established in the
award of the contract.

@iy ww wram § srrafe
L

4631. st A WO : Wy
wfr wrx fewrk 5t ag @y g
w3 fro:

(%) w1 wywaw sl guar
aR A & fory 9°% garsm F oy
&t o wratr & w1€ worafas
wrear §

(&) =g ad Hqmtas fass
% feqg  ww wAw & syafaat #
W, Mrawre, wEE, wgaIuarf
N fraft wzarggd ; Wiz

(%) ®ar wewre w1 frwrc ww
ey ®F sty FR adr ey wfw-
wifeat wrgoe ¥Wwr 7
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wi vtz frwrf W (st geiio
fag worem ) : (%) o, &
¥l oo sy & afewr Y wraw
& wrateal ¥ mymas, goET /Y
gawar 7 w14 A7 gWr ¥ o
wex  wfasifvai ara oF aeat ¥
I F A FrwAr )

(=) s (7). &1 ergaased,
g gfi MT ux agfEm &1 A
F odta wrmAi w7 9@ WWr & )
T wf wtaai & ofew § fad s dr
7€ § | WEATT ¥ UF AR W
o ow maw ¥ wFEAfal @
wrvdlE & oF ArAer #y gt fasft
qrdz W waaT % q & gafaa
waarfedi #1 e § frafras (¥¥7)
Fv fagr @1 § Wiv IaF faarw
gagar gadf Fr<aE Ay o1 WrE

g® &1 & Fatag ¥ foiwew &
fraq  FEm e mEw & 149
Faw  arwn ®1 s qgedr o o«
f& wu waw ¥ agie ¥ oA W%
T 411 @E OA1 IgAC § O A
##r & aordfr & femw & w1ow w7
wiw @@ g 9vg Iar i, afe
Fr¢ @, fAutfq v & fag md
wte & ar Wy ¥

Hindi knowing staff in Govemn-
ment of India Presses

4632. SHRI MOHAN LAL PIPIL:
Will the Minister of WORKS AND:

"HOUSING AND SUPPLY AND RE-

HABILITATION be pleased to state:

(a) the total strength of the staff in
different printing presses of the Gov-
ernment of India and the number of
those employees who are required to
possess working knowledge of Hindl
according to Official Language policy
of the Government;
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(b) the number of employees who
possess working knowledge of Hindi
and those who possess proficiency in
‘Hindi separately;

(¢) whether the names of the print-
ing presses, the staff, whereof have
acquired the working knowledge of
Hindi have been notified in the offi-
cial Gazette in compliance with the
Rule, if so. the names thereof; and

(d) the steps taken or proposed to
be taken for providing training in
Hindi to the emplovees not possess-
ing the working knowledge of Hindi?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR! SIKANDAR
BAKHT): (a) and (b). The total
strength of the staff in the Govern-
ment of India Presses under the cont-
rol of Ministry of Works and Hous-
ing is 15,453 (13,218 as industrial em-
ployees and 2235 as non-industrial
employees of Group ‘C’ and above.)
Under the provisions of the Presiden-
tial Order of 27th April, 1960, in
gervice training in Hindi is not obli-
.gatory for the emplovees of industrial
establishments. However, employe-
es of industrial establishments,
including Government of India Press-
es, can be admitted to the wvari-
ous Hindi Classes of the Hindi Teach-
ing Scheme on voluntary basis, sub-
ject to availability of seats, but they
are not eligible for any of the incenti-
ves granted under the Hindi Teach-
ing Scheme on successful completion
of the training. According to the in-
formation available, 1449 and 619
non-industrial employees of Group
‘C' and above possess ‘working know-
ledge of Hindi’ anq ‘proficiengy in
Hindi’ respectively.

(¢) No, Sir, Data regarding num-
-ber of employees having working
knowledge of Hindi in the Govern-
ment of India Printing Presses is be-
. ing coliected and action to notify
- Gavernment Presses under the Offi-
cial Language Rules will be taken,
wherever necessary.
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(d) No steps are required to be
taken for providing training in Hindi
to the employees of Government of
India Presses not possessing the work.
ing knowledge of Hindi as in service
training in Hindi is at present not
obligatory for the Government of
India Presses, which are industrial es-
tablishments.

feit ®t gae qamr

4633. it gww N AICTAN ATYN ;
7 fewiw it ymam  war gfe s
oA el g aarw A 3w w
fe

(%) ad 1975 & 1977 % Smyw
feseft A #T v AmA ot qmy
av sfa ad  fwawr sradt saq fan
;W

(@) a2 19758 1977 % St
qauErdt AT ® FMH g7 wfy
ad feqar  ufegr way ?

frtor sitx werw vt qfer v
gt wiwt (ot fewec aw) @ (%)
T (w). g owa & 97 ofr §
AqT  AWT TTH 9T T &Y WYY |

ATETY! VIR &1 QWA

4634, «ft (o wdm pwTE oWy
fastor st s war gfer wit gadw
qat  ag FAA A g oA f

(v) <& wm  adma arie-11
(wraveq qa) wefrar gy F fardr 24
e 3% § g 21 adf &) ¥ar
& st @ § Wi e mfes
afcwfenat 1 gaTd, 1978 %Y 500
o & wfas 4, aix
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(&) = wdnfat & gt
e & forg wqy wTdArdy # or vy
st 30 fgasa, 1978 a% eyda-Il
wraza A i § firsg gt afcafenat
# afg & Frer € 1 wREY, 1978
F arg arde-III #rd3E & gware g
widt fxe¥ ofcrm ew gawr
i1 & #1EXi & mrdea ¥ qAw
A3 77 TET a7 5 IF fawz wiger &
T9-I1 & 7ardz wrafeq 6 wrd
T 9 M ¥ A wwwfai s
myt-II & ¥mén wmafes
A faad fag § 2130 & gavar
FLRE?

frnfe o wram e qf wite
gt st (st faewe ww) @ (%)
I wfgsrfadi & oz q@ W
orda-I1 are & ara § otz fomrd ary
v water gt § wrfam §, 1-1-1975
#1 ga%) afvafsadi 't gafd § | ga:
3% sfawrfedi &1 awar & a1 # gy
famet wmias afvafowar 1 q@né,
1978 %Y 500 %73 Sfemrw ¥ wiww §,
At farr®s arar avie-I1 ) seter gt
# mfas § Sumsw Al &

(w) 23 wfamfal faaw Ty
erée-], II stv III &% sefrey
49§ wrfaw & #fwr 9% wwrw or-
wfea HfY 5 72 wFifr g4 arwas
Nad g wt 9 o Ay areen
9 F W YT 9T ISAAT AT *
e ¥y A ¥, F it qaRei R
W & fordy farar e, 99 Prem e &
folr gaaY woar & ardat & W
v fear s § fawk falr & wrazy
T XM '4" qady
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Criterion laid down for the promo-
tion of Draughtsmen

4635. SHRI T. S, NEGI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) what criterion is laid dowp for
the promotion of the Draughtsmen
Grade III and II to the posts of Gr.
Il and Gr. I respectively;

({b) whether there is any recommen-
dation of the Pay Commission to this
effect that these are 100 per cent pro-
motional posts; and

(c) if the answer to part (b) is in
the affirmative how many vacancies
have been fiileq up from amongst the
Gr, IIl and Gr. 1l posts to the senior
posts?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT). (a) The posts of Draftsmen
Grade I and II in the subordinate offi-
ces of the C. P. W. D. are filled 100
percent by promotion. Promotion to
the posts of Draftsmen Grade I is
made from among permanent and
quasi-permanent Draftsmen Grade II
who have completeq 8 vears gervice in
that grade on the basis of seniority-
cum fitness and promotion to the post
of Draftsmen Grade 1l is made from
among Draftsmen Grade III with 3
years service in that grade subject
to their qualifying in a Departmental
test, on the basis o{ seniority-cume
fitness.

(b) Does not arise in view of the
above.

(c) The number of vacancies filled
during last 3 years is 30 and 89 in
the grade of Draftsmen Grade I and
II respectively.

Pakistani refugees in Kutch

4636. SHR1 ANANT DAVE: Will the
Minister of WORKS AND HOUSING
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AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether there are more than
5,000/- Pakistani refugees staying in
Government camp in Kutch district
since last 6 years;

(b) whether Government have de-
cideg to give the citizenship to them,
who are all refugees of 1971 Pakistan
War;

(¢) whether Kutch district is on
Border area and there are lakhs of
acres of vast land; and

(d) if so, whether there is any pro-
posal to give this land to these refu-
gees?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) About 4,600 persons
are residing in the camps in Kutch
District,

(b) Yes, Sir. After a case by case
examination,

(c) and (d). Yes. Sir. Gujarat State
Government has submitteq a scheme
for the settlement of 1574 families
in 28 villages in Kutch Distriet.

atragdt agrn & amfos ghaad

4637. =Y wigT ww: ¥ famfer
W grre awr g W gl Ao
ag AN A O FG

(%) ®r =af ¥ Fror wgET-
fareft-53 # feqm o @iz
Ay, Mawgd ¥ frafedt o
aeive  wfsargat w1 amar s OE
@ ¥

(@) aq1 gz ¥r o & %
i ¥ Quxr  wwrAt  wre-are wew-
fior oA ot @ orer & faw ¥
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s 3 ¥ fady w7 AT @Ay
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(w) aMawgdt wafags e
X &y feeel wrefm wow
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It yawr go  gheewt §
ST F W &
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—2711 [78]
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Lien of Farakka Barrage project

4639, SHRI R, P. DAS: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleaseg to state:

(a) whether the lien of Farakka
Barage project staff transfer to Ganga
Basin Water Resources Organisation
is properly maintained;

(b) it so, whether permanency of
the said employees on the strength
of their length of services is being
considered;

(c) if not, the reasons thereof;

{(dy whether any of the said em-
ployees has been reverted to the
Farakka Barrage project;

(e) if so, on what basis; and

() whether similar caseg of will-
ing candidates will be considered?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Lien of quasi-permanent staff of
Farakka Barrage project tranferred
to Ganga Basin Water Resources Or-
ganisation was maintained for two
yearg as per Government rules,

(b) Such staff will be considered
for confirmation in the Ganga Basin
Water Resources Organisation in ac-
cordance with their seniority there.

(c) Does not arise.

(d) and (e). Yes, Sir. One em-
ployee was reverted back to Farakka
Barrage project as he had applied
within the period his lien wag kept.

(f) Only those employees who had
applied within the period their lines
were kept were allowed to revert.
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wrarfed ano fasfas o o
Wt ¢3 wwfaat

79—urgwfE wraTH
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qHTR |
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(w) «€ fesaly acarfas
grer fasy wig Wi fasqw
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Irrigation Projects peanding Clearance

4642, SHRI S. G. MURUGAIYAN?
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the major and minor jrrigation
projects pending with the Union Gov-
ernment for its clearance for a long
time because of inter-State water
disputes;

(b) whether Government has cal-
led propose to call a meeting of the
concerned Chief Ministers to resolve
the various outstanding inter-State
water disputes; and

(e) if so, the details and with what
results?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a),
The main pending disputes relate to
Narmada, Godavari, Cauvery and
Yamuna basins. The details of the
major and medium irrigation pro-
jects in these basins pending clear-
ance with the Central Goyernment
due to inter-State aspects involved
are given in the attached Statement.
The minor irrigation projects are
sanctioned by the State Govern-
ments themselves.

(b) and (c). The disputes relating
to Narmada and Godavari waters are
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being adjudicated upon by the Tri-
bunals set up under the inter-State
Water Disputes Act, 1956,

With regard to the use and deve-
lopment of Cauvery waters, an Un-
‘derstanding amongst the concerned
States namely, Karnataka, Kerala
and Tamil Nadu was reached at’ an”
s inter-State  meeting held by
Union Minister of Agrieculture and
Irrigation in August, 1976. In pursu-’

4 ance of this Understanding two com-
mittees, namely, a Committee of Sec-
retaries and a Committee of Techni-
cal Officers were set up. A number
of meetings have been held by these

. the.

BHADRA 6, 1900 (SAXA)

‘Written Answers 202
Committees but they could not fin-
alise their  deliberations, An inter-
State meeting was convened by the
Union Minister of Agriculture and
Irrigation on 5th August, 1978 to
confirm the Understanding reached
earlier and to take further steps for
its implementation. The discussions
were inconclusive and will be resum-

ed in September, 1978.

Detailed studies about the Yamuna
basin have been carried out in con-
sultation with the concerned States
and the matter is under discussions
with them at Officers’ level,

Statement
-Ff"em'uu Projscts panding due to inter-State, Aspectsin Narmada, Godavari, Cauvery and Yamura Basins
{ 4 — c—
Basin Name olf Proj;ct State L)}Arx:‘);{‘
T 2 3 4
GODAVARI . 1. Manjra Lift . . . . . Karnataka . « Major
NARMADA . 1. Navagam . . . . Gujarat Major
2. Narmadasagar . - + Madhya Pradesh Major
3. Barmgi . . . . Deo. Major
4. Onkareshwar . . . Do. Major
. 5. Gurda Nala Tank . . . Do. Medium
C€AUVERY . 1. Kabini (Revised) . . + Karnataka Major
2. Yagachi. . . . . . Do. Major
. s. KRS RightBank Canal Stage.l Do, Maijor
4. Hemavathi . . . . . Do, Major
5. Harangi O Do. Major
6. Hospatna Lift . . . Do, Major
Changavadi . . . Do. Medium
8. Ghicklihole . . . . Do. Medium
9. Suvarnavathy e Do. Medium
10. Iggalure . . . . . Do. Medium
11,  Kudergrundihalla Reservoir . . Do Medium




-,
203 Written Answers AUGUST 28, 1078 Written Answers 204
1 2 3 4
12. Uduthorehalla. . . Karnataka Medium
13. Arkavathi . . B Do. Medium
14. Modernisation of Cauvery Delia Tamil Nadu Major
15. Kollimelai . . . . . Do. Medivm
16. Kodaganor Reservoir . . Do, Medium
17. Varadhamanadi . . o . Do, Medium
YAMUNA 1. Paisuni Canal Scheme (Banda) Uttar Pradesh Major
2. Construction of Okhla Barrage . . Do, Major
3. Paralle] Eastern Yamuna Canal Do, Major
4 A neation ofW J.C. S)mm of
Tubewells . . . Haryana Majoe
5. SewaniLift II&IIT . . . Do. Major
6. Loharuliftll ., . ., Do. Major
7. Remodel and meg Sundcr Sub-
Branch . Do. Major
8. Construction of Munek Cang]an Link
Channels . . . Do. Major
9. Remodelling & Lining of Branch RD-
68000 of Hansi Branch ., . . Do, Major
10, Sewani Stage I . . . . Do. Medium
tt. Remodelling Butana Bramh and
Sundar Sut-Branch . . Do. Medium
te. Construction of  additional Head
Regulator  complex at Dadu- -
pur . . . . . Do.

Mediune

Sale of Vikas Minar, Delhi

4643. SHRI P. K. KODIYAN: will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether Government have a
proposal under consideration to sell
the 21-storeyed Delhi Development
Authority building in the Indrapras-
tha Estate; and

(b) if so, the
therefor?

details and reasons

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HARBILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir,

(b) Does not arise,
Seed storage facllity

4644. SHRI K. RAMAMURTHY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government have any
proposal to set up a large scale seed
storage facility in the country;

(b) if so, details thereof; and

(c) whether Government was offer-”
ed any financial help from  outside
for setting up a seed storage facility
within the country?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
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SURJIT SINGH BARNALA): (a)
to (c). The National Seeds Program-
me envisages substantial additional
production of foundation and certifi-
ed seeds and this would involve aug-
mentation of storage facilities, In ad-
dition, the National Seed Corporation
would also operate a reserve stock
scheme. According to this scheme, a
portion of the estimated requirement
of foundation and certified seeds
would be held in reserve to meet
shortfalls in supply and also to meet
the demand of areas affected by na-
tural calamities, Under the National
Seeds Programme, a provision of
Rs. 258.30 lakhs has been made for
the Reserve Stock Scheme. The
National Seeds Programme js being
financed by a loan from the World
Bank.

Non-disposal of sugarcane by farmers

4645. SHRI SHYAM SUNDER
GUPTA: Will the Minister of AG-
RICULTURE AND IRRIGATION be
pleased to state:

(a) whether it is a fact that far-
mers have been facing great difficul-
ties in Northern States of India due
to the fall in the price of sugarcane;

(b) whether it is also a fact that
farmers could mot dispose of their
sugarcane even after the end of June,
1978; and

(c) whether Government propose
to make good the loss suffered by
such sugarcane growers; and if not,
the reasons thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) So far as
sugar factories in the organized sec-
tor are concerned, the prices for su-
garcane paid by them to the growers
this year are at about the same level
ag last year. However, due to the
large production of sugarcane this
year, the khandsari and gur sector

have not been able to absorb the
cane in the same proportion and
hence the prices paid to growers by
them are reported to be lower.

(b) The sugar factories have ab-
sorbed nearly 40 per cent of the cane
grown as against the usual 33 per

. cent. However, the gur and khand-

sari units, being in the unorganized
sector, are not under the control of
the Government and they have not
been able to rise upto the increased
supply of sugarcane. Hence some
cane growers have been affected in
regard to supply of their cane to the
sectors,

(c) There is no scheme either with
the Central Government or the State
Governments to pay compensation to
those sugarcame growers whose S8u-
garcane crop remains undisposed of.
The Government cannot take direct
responsibility of disposal of any com-
modity which is perishable and also
consumed in high proportion by un-
organised sectors, as Gur and Khand-
sari in the case of sugarcane,

N.OLD.A. Housing Schemes

4646. SHRI V. G, HANDE: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) the amount earmarked by the
Housing and Urban Development Cor-
poration for financing the LIG/MIG
Housing Scheme of New Okhla Indus-
trial Development Agency, Delhi;

(b) whether it is a fact that the
rules governing the N.O.LD.A, Hous-
ing Scheme have not been approved
by the Central Government;

(c) if so, the reasons therefor;

(d) the number of applications re-
ceived under each category and the
estimated number of houses proposed
to be constructed under this scheme;
and
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(e) whether it is fact that the
earnest money, registration and pos-
session amount of Rs, 4100 has not
been included in the cost of each
house; and if 50, the reasons therefor
and the remedial action Government
propose to take to check this mal-prac-
tice?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) A loan application for
Rs. 81.60 lakhs for construction of @79
EWS and 250 LIG dwelling units Tre-
ceived from the New Okhla Industrial
Development Authority, is under con-
sideration of HUDCO.

(b) The rules governing the New
Okhla Industrial Development Autho-
rity Housing Scheme are not to be
approved by the Central Government
because NOIDA is U.P. Government
Undertaking and housing is a  State
subject.

(¢) Does not arise.

(d) The number of applications re-
gistered under each category is as
under:

(i) EWS: 7092 (Provisional)
(i) LIG: 81038 (Provisional)

72 units of EWS and 50 of LIG are
under completion. The first loan ap-
plication for an amount of Rs. 81.60
lskbs has been submitted to HUDCO
for construction of 679 EWS and 250
LIG Houses, Construction of these
units will be taken up as soon as
HUDCO loan is sanctioned. NOIDA
proposes to submit more scheme to
HUDCO as soon as the schemes pend-
ing with them are cleared.

(e) No, Sir.

Delay in the publication of Govern-
meut of India  Notifications

4647. SHRI HALIMUDIN AHMAD:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:
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(a) whether Government are aware
of the fact that the Publication Divi-
sion of the Government delays the
publication of the notifications of
public jmportance to benefit the pri-
vate publishers and some Govern-
ment officials are directly involved
and any request made of the Kitab
Mahal or the Government Press for
early arrangement of such notifica-
tions are not taken into considera-
tion. |

(b) whether Government are aware
of the fact that only such notifications
are delayed which are important for
the public and the public are not
given cooperation by the Govern-
ment Press and the people fail to get
notifications in time and the rules
are uhknowingly violated;

(c) if so, the steps to be taken by
Government to see that the imper-
tant notifications are brought to the
public at the earliest; and

(d) if not, the time taken in pub-
lication of notificationg during last
two months and the date when these
were made available to the public in
the Kitab Mahal thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) No, Sir.

(c) and (d). Instructions have al-
ready been issued to ensure that
notifications in the Gazette of India
are brought to public at the earliest.
The Government of India Presses will
be asked again to follow those ins-
tructions,

Crasy Programme for bullding of
Government Quarters in Delhi

4648. SHRI BHANU KUMAR
SHASTRI: Will the Minister of
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION
be pleased to state:
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. (a) whether a crash programme for

" building 15,000 residential . quarters
for Central Government employees in
Delhi has been launched or is pro-
posed to be launched soon;

“ (b) if so, what are the various
phases and areas earmarked in order
of priority for accomplishment of this
crash programme, particularly in lo-
calities e.g4 DIZ area in Gole Market,
et¢. where existing structures have
1o be demolished for reconstruction
purposes; and

(c) the likely dates by which re-
construction works at those phases/
areas/sites would commence, phase-
wise?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir. Government
have recently sanctioned construction
of 15,300 quarters for general pool
in Delhi. Construction work is yet
to be taken up.

(b) and (c). The quarters are pro-
pesed to be constructed in the under
mentioned areas;

(1) Lodhi Road.

(2) Badarpur-Mehrsuli Complex
—Sectors III, IV, V and VIL

* (3) R.X. Puram (near Moham-
madpur village)

(4) Timarpur.

{(3) DIZ. Area, Sectors I, II, III

« and IV.

(6) Hanuman Road.

(7) Aram Bagh

(8) Dev Nagar

The intention is to commence cons-
truction ot all the 15,300 quarters im-
mediately and therefore no area-wise
priority or programme for phasing
the construction has been drawn up.
Vacant lapd is available in the first
four Tocalities mentioned above; in
the remaining four localities vacation
of old quarters ig involved. Action for
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getting the quarters vacated has been
initiated. It is expected that cons-
truction work will be commenced in
all or most of the localities by the
end of this year or early next year.

. Ban on Establishment of New Colleges

4649. SHRI CHITTA BASU: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the Government pro-
Pose to ban the establishment of new
colleges for some few years to come;
and

(b) if so, the reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-

DER): (a) and (b). The rate of
growth in enrolment in University
level courses has been declining

during the last few years. As many
ag 50 per cent of the total number
of colleges in Arts, Science and Com-
merce continue to be aeon-viable
with an enrolment of less than 400.

Notwithstandings these facts, the
number of oolleges has continued to
increase. A Working Group appointed
by the University Grants Commission
recently had, therefore, recommended
that ne new colieges should be estab-
lished during the next five ysears.
Two regional Conferences of Viee-
Chancellors held in May and July,
1978 generally endorsed this view.
The U.G.C. considered the matter in
August, 1978 and agreed that nor-
mally no new college should be estab-
lished during the next five years.
However, in backward areas where
there was a felt need, proposals for
opening new colleges could be con-
sidered after a proper survey of the
facilities available in the district.

Effect of price of milk of D.M.S.

4850. SHRI S. R. DAMANI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:
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(a) the present price of milk per
litre charged by the DMS and what
it used to be before the price was
enhanced; a

({b) whether the supply of toned
milk which used to be available at
lesser price is stopped; and if so,
the reasons thereof;

(c) to what extent this has affect-
ed the common man who is not in a
position to meet the higher cost of
milk supplied these days; and

' AUGUST 128; 1978
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(d) steps Government are taking
to reduce the price of milk to en.
able the common man to buy his
normal quantity as before?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
the selling prices of milk being mar-
keted by Delhj Milk Scheme prior to
price increase and the present prices
are indicated as below:

+ i)

Type of Milk

Toned milk

Dsuble Toaed milk

Sclling prices’of milk (in Rs.)litre '
Uptd 1-5-73 W.e.f. 2-5-78 W.e.f.14-5-2° =

(b) No, Sir;

(¢) and (d). On an average the
sale of Toned Milk since the price
rise has decreased by about 54,000
litres daily. The price of double ton-
ed milk has already been restored
to the previous Government, Since
the present selling price of Toned
Milk jg lower than its actual oost of
production the question of reduction
in the selling prices of milk marketed
by the Delhi Milk Scheme, does not
arige.

Price of milk of D.M.S,

4651. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased {o state:

(a) whether it is a fact that un ac-
count of the rise in the price of milk
of Delhi Milk Scheme, the sale of
milk han been reduced to 50 pef
cent;

r.30 t.80 —_
0.70 0.9 0. 70
(b) the details of pre-price rise

and post-price rise sale of milk; and

(c) would the Government decide
to restore the previous price?

THE MINISTER OF AGRIC[L.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): ., (a)
No, Sir. |

(b) The average daily sale of milk
prior to price rise wag 3,48,013 litres
(during April, 1978). It has been
2,93,574 litres per day on the average
during August, 1978.

(c) The selling price of Toned
Milk is lower than its actual cost of
production, Therefore, the questiun of
reducing it to the earlier level does
not arise. However, it may be mensg,
tioned that the price of Double Ton-
ed Milk has already been reduced to
the earlier .level ct 0.70 paise per
litre with effect from 14-5-78,
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Recommendations of working Group

on employment of children

4853. SHRI G. M. BANATWALLA:
SINGH

SHRI MUKHTIAR
MALIK:
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SHRI SHYAM
GUPTA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have
since considered the recommendations
of the working group on Employment
of Children; and

SUNDER

{b) if so, the action taken or pro-
posed to be taken by Government in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FEDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) and (b). The recom-
mendations of the Working Group on
Employment of Children pertain to
a number of Ministries of Govern-
ment of India and call for continuous
action to implement them. The main
recommendations of the . Working
Group on Employment of Children
and the action taken on them are as
follows:—

Recommendations Action taken

t This recor dation
is primarily the
concern of the State
gard to child Governments. The
workers, State Govern-
ments are theimp-
lementing authori.
tics, The Ministry
of Lahour is, how-
ever, pursuing action
on this recommen-
dation which has
bren discussed at the
Conference  of the
Chief Inspectors of
Factories convened
by that Ministry.
The Ministry  of
Labour has  alio

1. Better enfor
of existing provi-
sions in law in re-
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2. An in-depth stud
of .“ep legisla}:
tions relntin§ to

d be

addressed the
State Govern-
ment s in the
matter,

The National Institu-
te of Public
gntilon and Chi c

children sh
taken up and ch-

anges  proposed

wherevernecessary .

3. The suggestion to
have a National
Children’s Code,
which would lay
down ini

SEVEOR u
initisting a pilot
study of one Act in
the course of the
current year,

The National Institu-
te of Public Coo
eration and Child
Development is

standard regula-
tions, also giving

g the ques-
tion of the feasibili-
ty of formulating a

scope to the adminis National Children’s

trasive machinery
to suit Jocal con-
ditions, may be
exmmined.

In view of the fast

Cade. ¥or this pur-
pose the Institute
oty &

ice of the ts
in  the fields of
Taw and cbild wel-

ware.

In regard to Pactories

chamgingtochnolo. Act, 1948, the
gy, itisessentialto achz:t‘lnlcg‘a relating
::::ht:‘n:;( review o hazan o l;_&u-
occupa-  pationsin acts

tions hazardousto  ories Rules are
cfnenudull:;n Mndzy \nutiher
ce onemploy-  review e
ment of diil%nn State Pactories. In-
ineuch h d ates and the
pations. Dire General,
Factorics  Advice

Service and Labour
Institute amd ifany
oper: ation or process
isfound to be hazar-
dous, it is added to
thelist. DGFASLI
also brings out re-

rts, papers and
gzoklm toindicate
various steps to be
taken by the mana-
gements and work-
ers in this regard.
The susceptility of

oun Yeﬂons to
Zuch gea th hazards
is taken into consi~
deration whilemak.
ing the suggestions
or recommenda-
tions.

The Employment of

Children Act, 1938,
has recently
hee: . amcnd?}
and employment

children in the

AUGUST 25, 1078

. The minimum age
5 for cmph .tqm

Written Andwers 216

- folle occupa-

tions ibited :—

(a)deC‘in_der, picki:i.

ring of
pits, construction
and  building op-

eration, etc, in the
railway premises,

(6) Work in catering

establishments  at
railway stations in~
volving the move-
ment of vendors
and other mﬁoyu
es of the establish.
ment from one plat
form to another or
into or out of the
moving trains ; and

(c) Work in conncc-
tion with the
construction of rail-
way stations or

ia
g::ximity to or
ween  the rail-

way lines.

It has already been
decided to d

s sgrtd

pe el

b4

not possiblefor In-
dia at the present
stage of dawl:hp-
mentto ratify the
1LO Convention
no. 138, it sheuld
be taken as r.otr‘r;’
to be progressive!
achieved.

the plantation, lab-
our Act, 1951 to
enhance  the age
limit for children.
The present age
limit under the Act
s 12 years, In
regard to the Shops
and Fstablichments
Acts, the State Gov-
vernments had
been addressed car-
lier by the Ministry
of Labour on a sug-
gostion rade by the
Committee on Con-
ventions, toenhance
the exiui’nﬂwm of
12 years, Tri-
partite Committee
on Conventions
with the Labour
Secretary as  the
Chairman had at
its meeting held in
September, 1976
come to the conclu~-
sion that while it
would not be possi.
ble to ratify the
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6, Concerted  cfforts
should be taken to
retain children in
m { . | e

Convention at this
stage, cfforts should
‘be made to increase
the minimum agein
sectors in the

requirements of the

Gonvl;:emion Ct;lll:g
not compli

with. The Commit-
tee felt thatonly by
waking gradual steps

possibility of even-
tually ratifying the
Ministry of Labour
iskeeping this sog-
gestion in view to
take necessary act-
tion as and when
found feasible,

The Department  of
Rural Development
has forwarded the

Aat:, w

by educating and
motivating parents
to keep the child-
ren in .

the State Govern-
ments/Union Terri-
tory Administra-
tions. The Ministr:

of Information ani
Broadcasting  has
also publicised the
fact of widespread
entry of children
from low income
group into employ-
ment market to
motivate parents to
ut their children
into schools.

The tment of
Education has deci-
ded to accord top-
most  priority to
the programme of
universalisation of
clementary educa-
tion for children of
the age group 6-14
(Classes I to VIII)
under the new plan
1978—83. The pro-
gramme and strate-
tegy for achicving
the goal of universa-
lisation suggested
by the orking
Group on Univer-
salisation of Elemen-
tary Education are
in line with the
recommendations of
the Working Group
on Employment of
Children,”  Special

"BHADRA ¢, 1900 (SAKA)
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emphasis . ispropos.
ed to he givén on
attendance andre-
tention of enrolled

ctbriel:ren pltill .
t complete
clss  VIVHIL.

Such nom-enrolled
and dropout child-
ren as are notin a
position to avail
themselves of the
formml scheols due
to socio-economic
reasons, ane propos-
ed to be covered
by a large program-

me of nen al
part time cducs-
tion suiting the

needs and conven-
ienece of children
of various target
groups ect
of place nndmmg:
thout, however
towering the stand.
ards of education
offered under the
part-time  progra=
mme. Large incen-
tive  programmes
arc also proposed
for weaker sections
of the community,
Besides programmes
for improving the
quality of education
relating curriculum
to the environment
and making the
school  attractive
and interesting have
been  proposed.

7. Servicesforchildren The Dcpartment  of

inneed of care
and  protection
may be expanded.

Welfare has taken
steps to continuously
expand the scheme
of welfare of child-
ren inneed of care
and protection.

Vacancies in the Government of India
Press, Koratty

4654. SHRI K, P.

L4
UNNIKRISH-

NAN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased ™ to

state:

(a) whether the Government

re~

ceived complaint against decision of
the ‘Government Press, Koratty, Ma-
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nagement to fill up the vacancies by
transferring  employees from other
Presses and delay the chances of pro-
motions and local recruitment;

(b) it so, what steps were taken on
the complaints; and

(c) the steps taken to resist the
local management to resort to  such
anti-labour practice?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) and (c). Each Government of
India Press has got its separate cadre
and maintaing its seniority roster se-
parately. Recruitment Rules for vari-
ous Presses were amended in Novem-
ber, 1977 to provide for inter-Press
transfers in public interest or on
compassionate grounds subject to
certain conditions., The general policy
about inter-Press transfers is applica-
ble to all Government of India Pres-
ses, including Government of India
Press. Koratty.

One direct recruitment post of Bin-
der Grade II was filled by transfer
of an individual from Government of
India Press, Coimbatore, on compas-
sionate grounds. The person trans-
ferred to Koratty is not to get the
benefit of service rendered by him
in the Press from where he was
transferred, for purposes of seniority
in the Government of India Press,
Koratty.

Vacancies ia Government of India
Presy

46855. SHRI K. P. UNNIKRISH-
NAN: Will the Minister of WOKKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether many posts in the
Government of India Press, Koratty

AUQUST 85, 1978
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is proposed to be filied by transfer
from other Presses;

(b) it so, the reasons for such pro-
posal; and

(e) whether any such decision will
create resentment among the worker
as they are being denied the chance
of promotions?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir,

(b) and (c¢). Do not arise.

Appointment of Junior Malis among
the SC/ST in CPWD

4657. SHR1 M, RAM GOPAL RED-
DY: Wwill the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the number of junior Malls
employed in the Horticulture Depart-
ment as on 31st March, 1978;

(b) the number of Scheduled Cas-
tes and Scheduled Tribes;

(c) the number of junior Malis
confirmed during 1877-78 and how
many were Scheduled Castes and
Scheduled Tribes;

(d) whether some of the junior
Malis have superceded at the time of
confirmation; and

(e) if s0, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 1445,

(b) 596.

(c) 129, Out of them 48 were Sche-
duled Castes and Scheduled Tribes.

(d) No, Sir.

(e) Does not arise.

Area under Cultivation

4658. SHRI AHMED M. PATEL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: j

.
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(a) the total ares of . dand -under
cultivation in the country, State-wise;

(b) whether there is any acope to
increase cultivable land; and

(¢) if so, the details thereof and
tﬂe measures taken by the Govern-
ment in this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
A statement is enclosed giving total
dultivated area in diﬂ’el'ent States
during 1975-76.

(b) Yes. It may be possible to re-
claim about 50 lakh ha. comprising
Joughly 25 per cent ‘of the cultivable
wastes and fallow other than current

allows (including ravine and alka-
ling lands).

(¢) Two schemes, namely, Central
Scheme of Piiot Projects for Amend-
ment of Alkali/Acid Soils and Pilot
Project for protection of Table Lands
and Stabilisation of Ravinous Areas
are in operation. An area of 28,000
hectares of alkaline soils and 11,000
hectares of ravine lands have been
reclaimed or improved for cultiva-
tion, N

Statement

CULTIVATED AREA IN INDIA
1975-76 (PROVISIONAL)

(Thousand Hectares)

State Cultivated
arcat
: N
Andhra Pradesh . . 13,420
Assam . . . . . 2,712
Bihar . . . . . 10,071
Gujarat . 10,077*
Haryana . . . . . 3,749
'ﬂimachal Pradesh . . . 613
Jammu & Kashmir . . . 799
ﬂarnuxh . . . . 11,310
Kerala . . . . . 2,225
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State . " Cultivated
area
Madhya Pradesh . . 19,466
Maharashtra 19,107
Manipur@ . . . . 140
Meghalaya N . . . 229
Nagaland . . . . 113
Orissa . . . . . 6,692
Punjab . » . . . 4,924
Rajasthan. 17,038
Sikkim . - . . . N.A.
Tamil Nadu . . . . 7408
Tripura . . : . . 24%
Uttar Pradesh 18,185
West Bengal 6,185*
All India 154,726
*Estimated

i@.Ad-hoc estimate.,
N.A. Not Available

tComprises of net area sown and cur-
rent fallows,

Regularisalion of temporary teachers
of Delhi University

4659, SHRI MOHINDER  SINGH
SAYIAN WALA: Will the Minister
of EDUCAITON, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether it is a fact that the
temporary teachers of Delhi Univer-
sity are agitating for extension and
regularisation of their services; and

(b) it so, the steps being taken in
this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). According to the
information furnished by the Univer-
sity of Delhi, its Executive Council
considered this matter in its meetings
held on 14th  April, 1978 and 28th
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April, 1878 and decided that certain
categories of temporary teachers be
regularised and that in other cases,
pending final settlement, one year's
extension be given. The University
Grants Commission has informed that
it proposes to discusg the question of
the number of teachers admissible
according to the prescribed teacher-
pupil ratio with University and others
concerned,

wwirer, Safwer  site apava
quifgdt ¥ feedtenr Wit wo
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R e, e oy ey
Wt (¥to o wx wx ) : (%)
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anfedi 4 qae & W g I
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(&) fafw, wyg Wi st w4
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g

Flats to an Official of the Janata
Barliawmentary: Office, New Delhi

4661. SHRI K. A. RAJAN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether Government has pro
vided accommodation from the Central
Government pool to a Research Offi
in Janata Party Pzrliamentary OfficeN

(b) if so, what are the details there~
of; )
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(c). whether Government have any
such provision to provide accommoda-
tion to a person who does some re-
search work privately;

(d) whether Government have pro-
videq accommodation to0 any such per-
s0n airlier under this proviswon,

(e; what are the details therecf; and

(f) if the avswer to part (d) be in
negative in what capacity Mr. C. B.
Gautam has been allotted accommoda-
tion by the Government?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA.-
BILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). Some accommo-
datien from the general pool is placed
at the disposal of the Political Parties
in Parliament for allotment {0 their
statf. No accommodation is allotted
by the Government direct {0 the staff
of the Political Parties in Parliament.

(d) Government has not provided
any accommodation directly to anv
person, in consideration that he does
research work privately.

(e). Does not arise.

(t; Shri C. B. Cautam way allotted
Government  accommodation in his
capacity as P.A. (o the then Deputy
Minister of Indusirial Development.
On terminaton of his service, the allot.
ment stands cancelled with effect from
24th March, 1977. Action to get the
premises vacaled under the Public
Premise:  (Eviction of Unauthorised
Occupants) Act, 1971 is in progress.

Prices of Proteln Food

4662. SHRI RAMACHANDRAN
KADANNAPPALLID: Will the Minis-
ter of AGRICULTURE AND IRRIGA-
TION be pleased to state:

ra) whether it is a fact while prices
of rice and other essential commodi-
ties. continue to be within reasonable

2586 LS—8.
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limits, the prices of protein foods (fish,
Eggs and Mutton) gradually rising;

ang
(b) if so, the gteps taken to check
up the price rise?

THE MINISTER OF AGRICUL~
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). Yes, Sir. While the prices of
muny essential commoditieg such as
rice, wheat and other cereals have been
within reasonable limits, there has
been some rise in prices of fish, eggs
and meat ot the order of 24.2 per cent,
3.4 per cent and 7.9 per cen{ respec-
tively over the last vear.

The main thrust of policy to check
a rise in prices is to increase their
production through r:umerous develop-
ment programmes under the Plan. In
addition, steps are also being taken to
protect the interesis of the consumers.
These measures include:

(i) The marketing of eggs ond
poultry at national and regional
levely has been entrusted to the

National Agricultural Cooperative
Marketing Federation of India Limit.
ed (NAFED) and State-level Federa-
tions.

(ii) Slaughter House Corporations
are being set up with Central assist-
ance by various States to undertake
procurement and slaughter of ani-
mals, and markeling of meat to en-
sure remuneralive price to livestock
farmers and reasonable price o con.
sumers,

(iii) Ceilings have been placed on
the export of mufton and live sheep
and goats.

of Apprentices Act

4663. SHRI RAMACHANDRAN
KADANNAPTALLL: Will the Minister
of EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

Implementatioy
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(a) whether Government are aware
that under the Apprentices Act, 1861,
the scheme was implemented in -the
year 1965 to promote training and em-
ployment opportunities among the
youngsters of the poorer anJ weaker
section, but recently the Ministry of
Raﬂways issued directions to the
Indian Rallways to suspend functions
of the schemes; and

(b) if 8o, the reasony thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The Ministry of Railways
had stopped the recruitment of app-
rentices in all categories under the
Apprentices Act 1961, However, tais
decision was reviewed in case of gra-
duates and diploma holders and app-
renticeship facilitie; have been renew-
ed for the year 1978-79.

(b) During the pre-Emergency days
the Railways trained 4 to ¢ thousand
apprentices annually under the App-
renticeg Act, 1961 and a reasonable
number of the trained apprentices used
to be absorbed in the Railways. During
Emergency the recruitment was step-
ped up considerably, far beyond the
absorption capacity of the Rallways
posing several problems. The Minis-
try of Railways, therefore, suggested to
the Ministry of Labour who administer
the Apprentices Act, to permit the
Railways to recruit only that number
of apprentices which had reasonable
chance of being absorbed on comple-
tion of training,

Abolition of Liquor Shops In Tribal

Areag

4664. SHRI GIRIDHAR 'GOMAN-
GO: Will the Minister of EDUCATION,
SOCIAL WELFARE ANDP G’U’LTUR!
be pleased to state: -
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(a) whether the States having tribal
areas agréed in principle to abolish
liquor shops in tribal areas;

(b) if so, the steps taken Ly tbhe
States {o abolish the shops so far;

(c) total number of shops opened in
these areas and abolished and propo-
sals to abolish so far, State-wise; and

(d) excise revenue by the States
Ifrom these areas and agreement in this
regard by the States with the Centre?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). Information is
being collected and will be laid on the
Table of the House.

Triba] Songs and Dances

4665, SHR1 GIRIDHAR GOMAN-
GO: Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the schemes approved and funds
provided for the collection and preser-
vation of folk and tribal songs and
dances of India by Sangeet Natak Aka-
demies at Centre and in the State:

(b) names of the tribal songs and
dances so far collected, State-wise; and

(c) the steps taken by the Ministry
to encourage the tribal songs and
dances of India?

]

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Information in respect of
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the schemes of the Sangeet Natak Akademi is given below:—

Name of the Scheme

Amount spent in the Fifth Plan period
upto 31-3-1978 - '

(1) Schreme of documentation of mnusie, dance and
d

rama.

(i) Preservation and promotion of rare forms of art

(itij Grants for preservation and Promotion of folk

and tribal dances, music and theatre

Rs. 10-34 lakhs

Rs. 1005 lakhs.
Rs. 2-87 lakhs. .

The State Akamemies are the con-
cern of the respective State Govern-
ments, but the State Akademies of
Orissa, Madhya Pradesh and Uttar
Pradesh have been approached by the
Sangeet Natak Akademi to undertake
surveys of various forms of music pre-
valent in the tribal belts, for which

the Sangeet Natak Akademic proposes
to give a small subsidy,

(b) The names of the tribes whose
songs and dances have been recorded
by the Sangeet Natak Akademi sre
gives below. State-wise : —

Andhra Pradesh
Arunachal Pradesh
Assam

Bihar

Goa

Gujarat

Himachal Pradesh
Karnataka

Kcrala

Madhya Pradesh

Maharashtra
Manipur
Mizonm
Naghlan;i
6rilula

Tamil Nadu
Tripura
Uttar Pradesh
West Bengal

. {c) As at (a) above.

Lambadi, Earja, Mathuri, Rajgond, Siddis,
Khasi, Jayantia, Adi, Longchang, Bangri.
Khasi, Kachari, Mising, Bodo.

Oraon, Gond, Munda, Ho.

Perni, Deccani, Dhalo.

Bhil, Siddi, Garasia.

Gaddi, Kinnauri.

Pnnnu,“ Nalke, Holeya,

Pulayan, Mapla.

Abhuj Mﬁl. Bison-horn, Maria, Pradhan,
s Oraon, Baiga, Korku.

Warli, Kokna, Koli.

Kabui Naa.

Mizo.

Angami, Naga, Ao Naga, Cheksang Naga.
Santhal, Ordon, Parja.

Irula, Toda.

Riang.

Tharﬁ, Jaunsari, Ghasia.

Saxthal.
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Adult Education ip Tribal Sub-Flan
Areas

4666. SHRI CGIRIDHAR GOMAN-
GO: Will the Minister of XDUCATION,
SOUIAL WELFARE AND CULTURE
be pleased to state:

(a) schemes prepared and submitted
to his Ministry by States for considera-
tion for adult education in tribal sub-
plan areas;

(b) funds earmarked hv the Centre
and States for the year 1978-79 for
these areas;

(¢: the languages to be adopted to
teach to the tribals; and

() the agencies and the persons
proposed to be employed in these areag

to implemeni the schemes?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The Central Gov-
ernment had appointed a  Working
Group on Adult Education for the
Medium Term Plan 1978—83, which
has in ifs Report recommended that
adult education for the tribal areas
should be given the highest prority.
After consideration of this recommen.
dation in the Conference of Education
Minislers, this recommendation has
been accepted. The State Govern-
ments and Union Territory Adminis-
trations have been advised to prepare
their respective State Adult Fducation
Plans, indicating separately the pro-
gramme they propose to take up in
tribal sreas. Preliminary drafts have
been recelved from a few States, but
thev are yet to be finalised. Besides,
a riumber of voluntary agencies have
shown interest in taking up adult
education programme in tte tribal
areas. Farmarking of funds in the
Medium Term Plan Period wrould be
considered  affer State Adult Educa-
tion Plans have been prepared. Since
the National Adult FEducation Pro-
gramme aim: at extension of educa-
Honal facilities to all illiterate adults
in the 15-35 age-group, it is hopeq that
the entire population In this age-group,
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including the tribal people, would be
covered by it

(c) The learners will ke taught in
the spoken languuge of the tribal po-
pulation, as far as possible; otherwise
it would be the regional language of
the area.

(d) The instructional agencies to be
employed to implement the programme
would include village youth or work-
ers, school teachers, studenis of Higher
Secondary level, developmental func-
tionaries, retired personnel etc. The
orgunisational responsibility of the
Programme will rest with Govern-
ment, voluntary agencies, educational
institutions etc.

Language Script of Savar Tribes of
Orissa
4667, SHRI GIRIDHAR GOMAN-

GO: Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased fo statle:

(a) whether his Ministry are aware
of the fact that in Koraput district of
Orissa the Savar tribes invented the
seript of their own language;

(by if so, whether they applied for
financial help to Government of India
for the development of script and lite-
rature of the Savar tribe; end

(¢) financia] assistance provided by -
the Centre to different tribal langu-
ages including the f{ribal Savar script
so far?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MAT] RENUKA DFEVI BARAKAT-
AKT: (a) to (¢). Some individuals
have promoted a new script for the
Savar language of the Savar tribe. No
requesf has heen received hy this
Ministrv for the development of this
script. No  assistance has keen pro-
vided so far. Further. no assistance is
earmarked for tribal languazes. Cent.
ral Institute of Indian Languages,
Mvsore ic. however, engaged in the
task ~f promotinsn and devslopment of
trihal languages.
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faedt w= grit ¥ gody oo S
it wfaw o agaar § ardy 2

29-3-1978 &% gFETHR! T
fawr mmrm%ﬁmﬁfwmm
guaferr 4 —

(i) fomr afedqromrst & wwra
#1 g7 faar T amw wfx
TFT 5000 TWA ¥ migw
aff o g I afkdrommst
% fq 100 wfmr =W
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FIAT OE 1976-79 ¥ OX T
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Request from Former Maharaja of
Rewa for Return of White Tiger
4671. SHRI K. MALLANNA:
SHRI SUKHENDRA SINGH:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: ‘

(a) whether the former Maharaja
of Rewa (Madhya Pradesh) has re-
quested the Government of India to
give him his share of white tigers from
the Delhi Zoological park;

(b) whether a deal was struck bet-
ween Maharaja and the Government
in 1862 that the progeny of the white
tigers would be shared equally the first
female cub going to the former Maha-
raja who was at liberty to sell his
stock to foreign zoological parks:

(c) whether it 1s also 3 fact that
Maharaja had written to the Delhi
Zoological park & couple of years ago
asking for his ghare; and

(d) if so, the reaction of Government
thereon?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No.

(b) Yes, there was an &greement
between the former Maharaja of Rewa
and the Government of India in 1963
by which he gifted four ol his white
tigers to-the Government of India
while four were retained as his perso-
nal property for disposal ubroad. The
litter of the two pairs of white tigers
which were the property of the Gov-
ernment of India were to be equally
shared betwecn the former Maharaja
of Rewa and the Government of India.

(¢) Yés, the Delhi Zoological Park
did receive a letter from the Comptrol-
ler of the Household of Maharaja of
Rewa regarding share of white tigers
and he was informed that no share
was pending.

(d) As per agreement no further
tiger cubs were due to the Maharaja
as the original pairg had long since
died or had become too old to litter.

Revision of Pay-Scales of Employees
in Andaman and Nicobar Islands

4672. SHR] MANORANJAN BHA-
KTA: Wil] the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL.
TURE be pleased to state:

(a) whether Government are aware
of certain left out categories of Gov-
ernment employees whose pay-scales
were not revised after revision of last
pay scales such ag Laboratory Assist-
ants Master Serving etc. in the Union
Terrttory of Andaman and Nicobar Is.
lands and representations, recommenda-
tians of the Union Territorv Adminis-
tration; and

(by if so, what are the details and
what action Government contemplate
to take?

THP MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURP (SHRI-

MATI RENUKA DEVI BARAKAT-
AKI): (a) and (b). The information is
being collected from Andaman and
Nicobar Administration and will be
placed on the Table of the House as
soon ag possible,

Insanitaiion in ND.M.C. Area

4673. SHRI RAMVILAS PASWAN:.
Wil} the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION be pleased o refer to
the ariticles appearing in the ‘Hindus-
tan Times' dated the 10th and 15th
July, 1978 regarding deplorable heaith
and sanitation Conditions in the
NDMC area and state:

(a) whether it is a fact ihat rosts of
Medical Officer of Health and Assist-
ant Medical Officer of Health have
been lying vacant for a long time;

(b) if so, the reasons therefor;

(¢) by when the posts are hikely to
be Alled; and .

(d) the steps being taken to improve

Sanitary conditions in the NDMC
area?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHR1 SIKANDAR
BAKHT): (a) Yes, Sir, apart from one
Post of Assistant Medica) Officer of
Health which was only created in
August, 1978. ' ’

(b) For the pos{ of Medical Officer
of Health, a few names were consider-
ed, but none was found suitable. The
posts of Assistant Medical Gfficer of
Health, according to the previous Re-
ciuitment Rules, were fo be filled up
hy officers on deputation. In spite of
best efforts no suitable names with CR
Dossiers were available for selection.

(€) As regards the post of Medical
Officer of Health, further efforts are
being made to get a suitable person.
Two posts of Assistant Medical Gfficer
of Health have gince been filled up.
and for the 3rd post an offer hag heen
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sent. For the fourth post, cﬁatod in
August, 1878 Recruitment Rules are

+ yet to be framed,

{(d) The NDMC has partially me-
chanised its sanitation for which it has
placed orders for buying tracfor
trailerg; with bins, which are to be
delivered shortly. More vang for col-
lection of garbage are being added to
the present fleet.
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vy § 1 w7 afediomrel ¥ wo
fiopie  wrawn, o T aaT g
w1 faqory w1a WY Al

(2) vt g wxw

qINT 550 Q¥ myw § foaH
w5000 zfaw g goRe
¥ Wit =% aga wAww 60 Wrw
SWRT AT Arrd 9% a1y § )
(3) ¥afm oY Tow ayy wwrr End

fafwsr wrsai # swwa 170 o
gwwe wra § W1 e freafafas #ra
FIH E

(%) *aEm €&F ®1ING FH

& foqg on frerw ofc-
gramrdl # faavr & foo
At Ari & Wpm wiei
N wafa )

(w) it madi & dv7 R
% sreg qfvdioaref Ay
g & fau  fadeft
I & feew & o
a1si & qreAT |

(4) w=% wfafor, ¥w, dom,
wuEly,  wvdr, wever, gfamor e
wew o awTw Wt feqa § gw
wrawn ¥ fefan T @ & cqroaw
W g T NN AR F A &
@@ g Wi wRds S g

t

(5) Svdwa & wfafom “wriww
owg” dYOWT ¥ RN T QENET

TR BT WTPRT w1 i, afee Ay,
fagre , ofew S, 9wy Wiy, -
A, AW, REE, THUA, gl
¥ g7 10 TSI ¥ 57 faat Wi Gw
oy g faeett ¥ wroew femy my & o
W 1w § 99T 7000 34 agwrdy
Ty afeq faw v § fomd dete
% TWTWT AT & 6.8 W@ oW
JOATEE T A1 E

(8) favxdw Y srricha fawrer
g~ ¥ agraar K1 £, wET AW
aqT Trorear ¥ 3 qsa ¥, o gw
22 fa® wfaw ¥ sfea 30 fewre
gfvdremmat & fag Sedr & sram
war &1 10 ¥ gt s oqifed w1
a1 w1d g% & feuy quy § st wwAw
1300 T7¥ JATIRT 7T AT §¥4TE
ufss # of 1 3w S@Ew a@y
& fog woraw gfaam, @y @ur =y,
i fafewer seraay, s wimog
qar faearr S gfawedi & fog &=
wrETafeat €1 qeAE WmErT S1ATH
& weEnid wTaT TE e

(7) FIT B oysior owE 2 &
a7 & ux affg (1978-1985)
TN fawrw wrEAww ¥ FratAan A
witgfa 2 3 § fawsr wew gve seavae
aour fawors % afy wor & wrdew
T 2 ¥ go qur faBrd) g7 ST
wREr ¥ 25 2 g dig wfew ¥
Tw qfatom # 25 e FEWH WL
4 Hrere foreit &1 fara 38 & ey
& i 100 sT® AfioT g SeATE
qfearT WIT 150 W@ FUTE 9 W
¥ ag W wewra g fe 4 o &
WA 1 " & wfgew w7 e i
1 44 7l ¥ oy @t drr W
L)
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TE-vaea ¥ gfa & fag qe
o gH§af ¥ fgfen i awdwr
FT VW FvF faiv, &9 oAl F
INT OWET ¥ gE7 Tuaw qv fzar
e | 39F g & fayre
FTAH F AT AT AT w0

wm ‘77"t fem

4676. st AEAY Wil
wr g ww fead 5 a7 gar
# war w67 fr

(%) =1 7z a7 ¥ fr v
od  wigmfrdi &1 amend qar
wNTAFT & Frvwr oA ag 77"
AN feewr feaafafas frogt 2 ogiw
g ¥ wfux § wfar awfes £
® & Wi '

(=) afz zr, a1 o1 Frre 39
feafa & owma 27

wfy witx frvard saee § s
ot (Wt W s g ) (%)

(=) wew dr Adf 3zam

Amount on Vocational Education out
of Amount Meant for Adul; Edueation

4677. SHRI .BALASAHEB VIKHE
PATIL: Will the Minister of LDUCA.-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether there is any iroposal
before the ‘Government that out of
huge amount of Rs. 200 crores sanec-
tioneq for Adult Education, some
a_mount should be spent for the voca-
tional education io improve the educa-

AUGUST 28, 1478 -
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tion systern and with a view to mini-
mige the unemployment; and

B RTs sa, the facts ‘hereof?

THE MINISTER OF EDUCAZPION,
SOCIAL WELFARE AND CULTURE
¢DR. PRATAP CHANDRA CHUN.
DRR): (a) and (b). The Plan alloca-
tion of Rs. 200 crores is meant for
being utilised exclusively for crganis-
ing large scale intensive and nation-
wide adult education programmes for
the benefit of nearly 10 crore illiterate
adults mainly in the age-group 15—35
as envisaged under the National Adult
Fducation Programme. Functional up-
gradation is an essential corponent
of this programme.

Water Supply during Summer in Delhl

4578. SHRI C. K. JAFFER SHA.-
RIEF: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be npleased to
ttate:

(a) whether the water supjply posi-
tion in Delhi deteriorates during the
summer every year,

(b) if so, whether Government have
formulated any scheme for continued
supply of water during summer and to
increase the water supply for longer
hours to the consumers: and

(¢) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA.
BILITATION (SHRI SIKANDAR
BAKHT): (a) Residents in some parts
of South Delhi experience shortage of
water during summer season.

(b) Schemeg have been framed for
augmentation of water supply and
work on some of them is in progress.

(c) Details of the Schemes under-
taken or to be undertaken .re indicat-
ed helow:—

1. The capacity of the Water
Treatment Plant at Haiderpur is
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1. The capacity of the Water
Treatment Plant at Haiderpur is
being increased from 50 Mgd to 100
Megd.

2. A new water treatment plant
at Shahdara of 100 Mgd. capacity is
to be constructed.

3. A Scheme to  augment, as an
interim measure, the supply of water
by 15 Mgd. from Ranney Wells is
under consideration.

4. Additional tubewells have been
sunk and booster pumpg installed to
improve pressure in affected areas.

5. Under-ground tanks are propos-
ed to he construcied in affected colo-
nies to receive and distribute water
equitahly.

Demands of country-boat fishermen

4670. SHRI C. R. MAHATA: Will the
Minister of AGRICULTURE  AND
IRRIGATION e pleased to state

(a) whether Government have con-
sidered t(he demands of the all coun-
try-bont fishermen of India submitted
in the past; and

(b) if so. what ure the demands and
the reaction of the Government
there{n?

THF. MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(by The demands of Catamarn and
country boat fishermen include estab-
lishment of protected area of 20 Kms.
patrolling the protected area by Naval
Coast Guard. prohibition of anchorage
of trawlers in non-harboured area, net
regulation. registration of mechanised
boats, penalty for violalion of protect-
ed area. cancellation of licences for
mechanised net-weaving industry and
control of pollution. The Government
has constituted a Commitice to re-
commend measures for demarcation
of fishing zones. The Report of the
Committee is awaited. In the mean-
while, the Government have issued
guldelines for the consideralion of the
State Governments to protect the inter-
ests of coastal fishermen and to avoid
conflicts.

Uniformity in land ceiling

4680. SHR! C, K. JAFFER SHARIEF :
Wiil the Minister of AGRICULTURE
AND IRRIGATION we pleased to
state:

(a) whether different Slate Govern.
ments have placed different limits on
land ceiling:

(b) if so, the reason therefor: and

(c) the steps contemplated by
Government to bring uniformity im
the matter?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (c). The National Guidelines on
Land Reforms provide that the ceiling
for the best category of land with
assured irrigation and cupable of
yielding at least two crops a year
should be within the range of 10 to 18
acres. A®higher ceiling for  inferior
land was suggested. All State legisla-
tions have fixed the ceiling within the
range suggested by the National
Guidelines.

Drinking Water in Villages

4681. SHR! G. NARASIMHA REDDY
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) what is the Government's plan
regarding drinkin; water supply to
villages: and

(b) within how many years Govern-
ment propose {o pive drinking water
to all the villages in vur country?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI S'KANDAR
BAKHT): (a)y to (h). Provision of
safe drinking water is the responsi-
bility of the State/Union Territory
Governments. Supply of safe drink-
ing waler in rural areas, particularly
to problein villages is being arranged.
by the State Governments/Union
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‘Territory Administrations under the
Minimum Needs Programme which is
in the State Sector of the Plan.

In order to accelerate the pace of
provision of safe drinking water w
problem villages (whose estimated
number as on lIst April, 1977 was
1,13,000) in the country, the Govern-
ment of India also launched a Central-
ly Sponsored Accelerated Rural Water
Supply Programme during 1977-78
under which Rs. $8.20 crores were re-
jeased to States/Union Territories as
cent per cent grant-in-aid assistance.

During the current vear. Rs. 60
crores have been  provided in the
Central budget for giving grant-in-
aid for rural water supply :~hemes

taken up by the States/Union Terri-
tories under the (entrally Sponsored
Accelerated Rural Water Supply Pro-
gramme. Together with the provision
made in the Minimum Needs Pro-
gramme of the State Plan for rural
water supply, the total c8verage of
problem villages with safe drinking
water would go up.

It is proposed that all the identified
problem villages will be provided with
safe drinking water by 1983-84.

Basic facilities in Ghonda development
Scheme, Delhl

4682. SHRI K. A. RAJAN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to slate:

(a) whether it is a fact that many
houses have come up in Ghonda
Pevelopment Scheme when plots were
gold/allotted by D.D.A.;

(b) whether it is a fact that in spite
.of the fact that many people have
started living there, there ig delay 1
-supplying drinking water, road lghts
and sewerage, and

(c) it so, sleps heing taken to pro-
vide thege facilities in different
blocks?

AUGUST 28, 1978
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Yes, Sir,

(c) (i) Water Supply: The Delhi
Development Authority have reported
that internal distribution lines have
been laid ‘Partly, and six tube wells
have heen sunk for interim waler
supply. As regardgs permanent ar.
rangement, necessary design for water
supply lines is being  prepared by
them

(ii) Road Light: Action to deposit
the amount with Delhi Electric Supply
Undertaking for execuling the work
of electrification is being tiken by the
Delht Development Authority.

(iii) Sewerage: Shallow sewer lines
have already been laid partiy in the
arei and the award of work for some
por' on is under process. The design
for sewerage scheme has been sent Ly
the Delhi Development Authority to
the Municipal Corporztion of Dethi
for approval.

Alleged Copying in Delhi
University Examinations

4685 SHRI MOHINDER SINGH
SAYIANWALA : Will the Minister of
EDUCATION, SOCIAL WELFARE AND
CULTURE be pleased to state: )

(a) whether the Academic Council
of Delhi University has levelled serious
charges regarding the conduct of
examinations  alleging that heavy
copying was done by the students and
it was allowed by the invigilators; =

(b) if so, whether similar reports
have been received from other Uti.
versities also; :

(c) if so, his reaction in the matter;
and

(d) the steps that are being taken
to check this evil growing year after
year?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN.
DER): (a) and (b). At a meeting of
‘the Academic Council, while an item
pertaining to recommendations made
by the Examinations Reforms Com-
mittee of the University was under
consideration, some members mention-
ed that the standard of conduct of the
University examinations had ‘teen
deteriorating and that there had heen
cases of lack of proper supervision
and invigilation at the University
examinations leading to mass copy-
ing. These members have heen asked
to send specific cases in writing. Diffi-
culties in invigilation and mass-copy-
ing have been faced by a number of
universities.

(b) and (d). The Academic Council
of the University has asked the Re-
gistrar and the Controller of Exami-
nations to prepare a comprehensive
note indicating the defects and diffi-
culties being faced in  the existing
system of conduct of examinations and
suggest remedial measures which
could be adopted in the conduct of
future examinations. The University
Grants Commission, State Govern-
ments and the Universities themselves
have been considering ways and means
of conducting examinations in a satis-
factory manner.

Demand for whife paper on National
Education Policy

4684. SHRI K. MALLANNA: Wil
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether it is a fact that the
Institute of Human Resources Develop-
ment has called upon the Government
{0 issue a white paper on the National
Tducation policy to help clear the con-
fusion in the country’s education sys-
tem; and

(b) if so, the detaiis regarding the
clarification made by Government in
this regard?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b). According to the avail-
able information no request from the
Institute of Human Resources Develop-
ment szems in have been received.
However, the Government of India has
already prepared a craft national
policy on education which had been
placed before the Conference of State
Education Ministers held on 13 and
14th July, 1978. Detfailed comments
of most of the State Governments are
awaited.

Allotment of wheat under ‘Food for
Work’' Programme to AP.

4685. SHRI M. RAM GOPAL REDDY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Andhra Pradesh Gov-
ernment hag requesied the Centire to
allot 50,000 tonnes of wheat under the
‘Food For Work' Programme; and

(b) if so. the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.

(b) There is an allocation of 55.000
M.T. of wheat for Andhra Pradesh for
the current flnancial year 1978-79.
Against this allocation, 11.000 M.Ts.
has been releassd to the State (includ-
ing 1000 M.T. as balance from last
year allocation). Further allocations
will be made depending on utilisation.

Request from Haryana for speedy
despatch of wheat

4686. SHRI M. RAM GOPAL
REDDY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Haryana Government
has requested the Centre for speedy
despatch of wheat procured in = the
State; and .
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(b) if so, the decision ot the Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OP AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.

(b) On the lst April, 1978, the
Haryana State Government had no
stock of Wheat for the Centiral Pool.
As on 1-4-1978 the Fouod Corporation
of India in Haryana had 7.3% iakh
tonnes of foodgraing in  the depots
(6.97 lakh tonnes Wheat. 1.32 lakh
tonnes rice and 0.04 lakh tonnes coarse
grains). The total procurement of
foodgraing in Haryana has been about
16.7 lakh toneng (7.4 Rice from 1977.78
crop and 9.3 Wheat from [978-79 crop).
After providing for Local issues against
monthly  allocations of  fomdgroing,
given by the Department of Food
(Government of India) only about 15
lakh tonnes of foodgrains would re-
quire inter-State movement during the
year at a monthly average rate of 1.23
lakh tonnes, per month. Duriny the
period April to July 1978. 493 lakh
tonnes of foodgrains (Wheat 3.61 rice
1.32) was moved by rail averaging 1.23
lakh tonnes, per month. The Inter-
State movement of sponsored food-
grains from the Punjab, Haryana and
U.P. has to be coordinated, keeping in
view the available rail transport capa
city and its eguitalle distribution to
the other two States and the handling
capacity at the despatching and re-
ceiving ends. Inter-State movement
of sponsored foodgrains from MHaryana
during the remaining 8 months (August
78 to March 79) will %o ensured at
about 1.25 lakh tonnes, on an average
per month, for the stocks as on 1-4-179
not to exceed the stocks as on 1-4.1978
as far as possible. The stocks in
Haryana, on '1-8-1078 were about 1255
lakh fonnes (7.70 lakh tonnes Wheat,
4,69 lakh tonnes rice and 0.16 lakh
tonnes coarse grains) as compared to
12.02 lakh tonnes on 1-8-1977. Move.
ment of about 7 lakh tonnes of food-
grains is ‘being planned during the
period August to December, 1978. Thus
it will be seen that every effort has

- AUGUST 28, 1978

been, and is being made to Imcreas:
the tempo of despatches of foodgraine
from Haryana,

Government accommodation to
accredited Press Correspondents

4687. PROF. DILIP CHAKRAVARTY:-
Wil; the Miister of WORKS AND
HOUSING AND SUVPPLY AND RE-
HABILITATION bLe pleased to state:

(a) who are the accredited Press
Correspondents so far allotted Govern-
ment {tats/Houses from the Press
Pool anrt  the Generei Povl,

(o) who are the Accradited Press
Correspondents  sill on the waiting
list and for how many years;

(c) how many Accredited Press
Correspondents own houses/flats  and
how many of them have vacated their
Government Quarters after they have
built their own houses:

(d) whether the Government will
ask the Accredited Correspondents
vwho own houses ¢'ther to vac~le their
Government Quarters or to pay
market rent, and

(e) whether the Government con-
templates tc enlarge the Press Pool to
accommodate the Accredited Corres-

.poudents or the waiting list?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (:) Stuwment I showing
the accredited Press Correspondents
and Phetogrephors, who are ‘n
occupation of accommodation  allott-
ed from the Press Pool and Generai
Pool is attached,

(b) Stotement I is attached. The
earliest date from which a  corres-
pondent is waiting in the waiting list
is 22-12-1977.

(e) and (d). There were 14 house-
owning Press Correspondents. 12 of
them vacated the Governmemt accom-
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oy Mt_m um; LPeitten Apiske
modation, lntlleumdnhgzelnl. ' -
flie’ correspondents have been asked 8. No., Name
to vacate the accommodstion. _— ; -
- (e) No, Sir. . 8/8hri
Statement I 34. V. N. Nair
PRESS POOL . 35. Kumar Dev
36. 8. K. Das
8. No. Name - 37. A. N. Satwik
38. K. D. Sarkar
S/Shri . 39. B, Sarkar
1. A. N, Das . 40. S. Jogarao
2. 5. Shankar Pillai 41. M. Cholapati Rao
3. R. B. Bedi 42. Sailen Chaterjee
4. V. V. Esvaran 43. G. S. Chawla
5. R. Ramagwamy . 44. S. Sethuraman
6. G. K. Reddy 45. S. Dutta '
7. V. K. M. Kutty . : 46. Kewal Verma
8. D. Nandi . 47. Kishore Chand
9. N. C. Shah 48. N. Thyagrajan
10. A. Goswamy . 49. K. P. Srivastava Lo
il. L. P. S. Srivastava . 50. P. Dayal
12. A. G. George 51. V. Prabhakar
13. B. Thakur 52. Ashim Chaudhuri
14, O. P. Sabharwal . 53. T. S. Satyan
15. R. Sundram 54. P. K. Naresh
16. Y. K. Bhatnagar 55. J. N. Shukla
17. R. P. Chadha . 56. G. Shukla:
18. S. Neelakantan : 57. B. B. Saxena
19. K. Srinivasan s 58. Satinder Singh
20. K. Natarajan - 59. K. V. S. Rama Sarma
2l. D. G. Kulkarni 60. M. Mulukal
22. J. P. Chaturvedi 61. T. V. Venkatachalam -
23. E. P. Radhakrishnan . 62. Raghubansh Sahai.
24. A. Raghavan 63. C. L. Chandrakar
25. D. K. Joshi 64. Krishna Kumar
26: B, K Joshi - . ;- 65. N. B. Lale
27. P. N. Vajpai 66. Pran Sabharwal
28. R’ ‘Radgarajan 67. K. C. Nigam
29. N.:Chakrgvarti - 68. S. K. Bome - .- ..
30. G. Mafiur -, - 69. Chandrakant F. Shah
31. M. Shubhan 70. V. P. Ramachandran’
3% P, K: s'x'uity"' 71. N. K. Trikha
33 Afiwiy. Stinied. . e \ 72. K. N. Menoft

e 2 SR e aesesomnsnet i LSS S I
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8. No. Name _ Cu o 5o, Nex . i
e
73. R. C. Pande 8/Str1
" n;je:;dnmxa ur Madanlal' Sett® -
P Mhan Rame

75. Dipak B. R. Chaudhuri
76. 8. G. Roy

77. B. S. Padmanabhan

78. Hari Pratap Singh

79. Raj Gill

80. B. R. Biswas

81. B. P. Aggarwal

82. B. B. Mathur

83. M. L. Kotru

84. Pouly Parackal

83. A. C. Baxena

86. V. S, Sanghavi

87. J. M, Deb

88. H. K, Dua

89 V. M. Saluja

90. O. V. Vijayan

81. Chetan Chadha

92. M. G. Tapasvi

93. Sadhan Mukherjee

94. Smt. Manu Harl Puthak 11, Cameramen

e 1. R. K. Sharma
ENERAL POGL,
G . 2. Kulwant Roy

M. C. Ramaswamy

P. K. Varadarajam

R. V. R. Shenoy

Dipta Sen

H. Ranganathan®*

10. C. N. Reddy

11. 8. L. Das

12. K. L. Vyas

13. N. Gopinathan Naire
14. G. K. Pande®

15. P. Neelakantiah

16 P. K. Kumaran

17. Samir Paul

18. O. P. Pandit

19. B. K. Mathur

20. George K. Madukkhathedowm
21. Cecil Victor

22. M. G. Srinath

® o NS P w

S. No. Name 3. R. M. Sharma
8/8hri - III, Out of turn ‘
1. Virendra Kumar {Actredited) 1. T. R. Chopra (Correspordent)
2. Raghu Red —de— 2. S. K. Chadha {Cwimeraman)
3. Upendra Bajpsd O «Applications/particniars awaited,
4. Sitanshu Das e a
5. V. D. Chopra —do—
6. N. Ramachandran  «de— e, fesa ipi“"; wt farter
7. 8. L. Dhingra o] e <688 Wt wreH N “!" .
Statement & wrr  fuway, sy swwer Wit desfe
- — gt og AR Wy yor w06
S. No. Name . . ’
8/8hrl _ (%) v ug wv g £ feed
1. 1. Gopalakrishnan® : e fx ¥ ardfios feerw & fag

2. Nareyan Swamy® - dmpget A @ty
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Faulty designing of roofs in Indis

4691. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether according to Prof. V. Z.
Zielnski, ' international expert on
Low-Cost! hod!ing toofs of  almost
all the buildings in India are wrongly
designed causing accumulation of
water and frequent leakage; and
DR 4 5 SO S A N T

(b) it so, what are the facts thereof
and Government’s reaction thereto?

‘THE " MINISTER OF : 'WOBKB AND
HQUSING . AN SUPPLY . RE-
HABILITATION (SHRI s AR
BAKHT): (a) The Mlmstry of Works
and Housing is not aware of any such
opinion expressed by Prof. V. Z.
Zielnski.

(b) Does not arise.

Bullding of D.M.C. schools

4692. SHRI JYOTIRMOY . BOSU:
SHRI G. Y. KRISHNAN:
SHRI SARAT KAR:

SHRI K. PRADHANI:
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE
be plensed to ltate

o) whether it has been aﬁeud that
most of the 1500 and odd” primary
schools run by .the Delhi - Municipal
Corporat}ion are in bad sghape;

: AUGPBT 33. lﬂ’l&

v

(b) whether about 300 o£ tholr
sichools do not hsve ‘thety . bulldings
and hold classes in hired tents:

(c) it so, what are the det;:ils there-
of; and

(d) what action if any is being
taken to get the situation improved?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCAION, SOCIAL

WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA.
TAKI): (a) Yes, Sir.

(b) No, Sir. Schools at 150 sites are
running wholly in hired tents. Schools
at 30 sites are running partly in hired
tents and partly in buildings.

(¢) List laid on the Table of the
House. . [Placed in Litrary. See No.
LT—2712/78}

(d) At such places where the owner-
ship of sites has been obtained by the
Municipal Corporation of Delhi,
class-rooms are under constructior,
and it is expected that.tented accom-
meodation will be replaced by class-
rooms in the near future

Bogus Land Corporatiens

4693. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND

HOUSING AND SUPPLY AND RE-

HABILITATION be pleased to state:

(a) whether it has been alleged that
bogus land and finance corporations

have sprung up In almost every big
colony in Delhi;
(b) whether advertising in the

news.papers these bogus Land Cor-
poratxou offer plots q( indus-
trial and  Trésidential blexes at

nttractive ,prieel,

(e) whethgr ln thil proceu gumble
buyers are cheatad' and o

(d) il 50, what are the details fhere-
of and action taken thereto?

THE MINISTER OF WORKS AND

HOUSING AND. SUPPLY -AND..RE-
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BAKHT): (2) No, #tr. -

(b) to (d). Three cases have come
to fotive, the detalli of whmh are ‘as
under:—

(i) Delthi Administration have
stated that a Land and Trading
Corporation sold, through wide
publicity in 193, plots to about 300
persong by false representation that
the. colony had been - approved by
the authorities. Four partners of
the Corporationn have been arrested
and the case is under investization.

(ii) A firm, as reported by the
Delhi Administration, -collected
money in foreign exchange on false
representation from some persons re-
siding in Germany for sale of one
acre Farm-House plots, The ecase is
under investigation by police.

(ili) A firm offered by advertise.
ment in newspapers, plots of land in
Loni (U.P.). Necessary action is
to be taken by the -State Govern.
ment. .

Supply of batier of Delhi Milk Scheme

4694. SHRI YAGYA DATT SHARMA:
Will the Minister of AGRICULTURE
AND IRRIGATION Dbe pleased to
state: ) i ' :

(a) whether white butter of Delhi
‘Milk Bcheme is not available for a
very long time;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to
‘be ‘taken for regular supply of milk
produets by the D.M.S.?

THE ~MINISTER 'OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). Manufacture and sale of
white bufter have been susperded due
‘4o overall fat shortage. during the last
‘summer .months. Butteroil and white
butter have been uged to maintain
milic “supplies for fluid: consmpt:on.

(¢) Milk production ia seasonnl ‘in
mature and the question of manufac-

mmmuﬂ 1936 (sm)
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tute anhd“sale of ~products by thé
D.M.S. can be' corigidered only when
surplus milk . is available,

Discontentment among u:lentm- of
LCAR.

4695. SHRI SAUGATA ROY: WwWill
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether there has- been large
scale diseontentment among scientists
of ICAR against bossism in the orga- -
nisation; and

(b) if so, steps taken by the Gov-
ernment to remove this discontent-
ment?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). No, Sir. However, complaints
were made by some scientists against
the lack of research facilities and pro-
per working conditiong in their res-
pective Institutes besides representa-
tions on various service matters. Each
such complaint/representation is ex-
amined on merit and remedial action
taken in accordance with the procedure
laid down by the Council in this re-
gard.

Sale of quarters to Industrial Workers
. on hire purchase baxis

4696. SHRI BBAGAT RAM: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the Government has
taken a decision to sell the Industrial
workers Quarters to the Industrial
workers occupying them on hire-pur-
chase basis;

(b) it so, what are the details of
the scheme and whether instructions
have been issued to the State Govern-
ments and Union Territories im this
regard and whether the scheme has
been implemented by the State Gov-
ernments and Union 'I;erribories )

(c) whether Gpvem,m,nt have
ceived any representation  from t‘he
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Chandigark - requesting for stay

against forcillie éwiction of quarters.

by Chanduarh ndminittrntion and

d) lf so, w!-t wﬁon has been
taken by the Government?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY . AND RE-
HABILITATION (SHR1 SIKANDAR
BAKHT): (a) and (b). The Govern-
ment of India have taken a decision
to permit the sale of houses built for
the industrial workers under the
Integrated Subsidised Housing Scheme
for Industrial workers and Economi-
cully Weaker Sections of Community,
to the existing occupants, and this
decision has already been communi-
cated te all the State Governments
and Union Territories Administra-
tion. The decision envisages that the
price payable will be 80 per cent of
the original cost and hire purchase
facilities will be avallable, Before a
tenement is sold under this conces-
sion, the occupsnt will have ta clear
all arrears of remt ‘amd other dues. He
will not be allowed to resell the
tenement within 10 years from the
date of purchase. -

‘According to information received
from various State Governments, no
houses have been sold under this
scheme. The matter is however, under
consideration at various siages of the
State Governments.

(¢c) Yes, Sir.

(4) The eviction proceedings against

the occupants have been stayed by the
‘Chandigarh Admnistintion.

, AUGURT 0, 1078 We

wo:kers welfare soclety sector 380,
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4697. Y ur wex fag : wr

fwine Wit o W g eic

qrate RAT 9F XATY €Y gOr W&

fw : ’

(%) war TeerTd e ¥ feeely
fewrs wifvwor & izt o wafes
wrra ¥ wfirw  wiwa o § wte fowfr
# srafint ® fafwwr dwelf & xw
wrufe et aros weTSN R fag aga
fear %

(w) =fagi, ® g9 dwovi oF
oatfeTwAt & aor i & AT 30,
1978 7% ¥¥ wdow & fag wow
far; Wit

() war sTeTe ¥ odt ey aren-
faw wre w1 var Wy & fag faeelt
faxg sifascor & s srooft ot ober
w7 w18 gty § wlc W weRte sr
e faedfy femrer srrfraon & ool
¥ e wfas ager 3 of for & oo
s w7 § W wfz af, o 3% e
T R 7

fiator ot wrarer wear gfer oite
qorwie shft (ot frwowe wew ) @ fawft
fewre wifdsr ¥ 4 wegw win af
urers et ¥ sreafas wow X
wits qea faar § Wi or wrefgt o
dodae. gifesl ¥ v afy v Ao

wfag wg ¥

(w) dwkac qfed! & ww
W wFre §o—

(i) mrew O Wiice dw-
dre g@fager (werw wry o €2
e )

(i) vitdes fwdet gofvges
-3 ardz wrew W

(iil) weive fugre vhdre -
Rz gofeges, s-sifad wlze(wire-
<, weve fage )1



369 wmm BW %mW)
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(%) v wrefg we o,
qazars (Jeuc wtm) Fudy, 1978
¥ wege s gt ¥ fag Segwafvr
fex @ ; o

{w) cwir fog fomrir dore wour
go W wwif ¥ feak dw gaon
g/, ot e ¥ wcai dwe
WX ¥ sferdi S 8o

() . Ay # l\trﬁ%
at ¥ wreflw W fr, |
¥ fomr W WY arier oy W
4 ol oft &, @ v avew § wr
wrdaly Wk ?

- gfn e Pl svwem ¥ v
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Wlll the Minister of AGRICULTILRE

AND IRRIGATION be plensed Jn
stie;” .

(a) wheiber any Snancial aseiatance
has been sought for law -8 COm
prehensive prograimme for exténtion
of cultivation of Coco in Herals from
the Centre;

(b) what are the details. of tho pro-
jects; and

(¢) TUnion Govemmqnt'
thexetn?.

reaction

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SUMJIT SINGH namu) (a)
Yes, Sir.

(b) The scheme for development of
Cocoa envisages cultivation of cocoa
in 25000 ha. as an imter evep In coco-
nut and grecpnut gardens during a
period .of 7 years from 1878-79 with
an estimated cost of Rs. 71.832 lakhe.
During 1978-79 the expenditure i
estimated at Rs. 7,838 lakhs. The
Gtetn Goyernment hewe asked for
Central assistance and have requested
to sanction the seheme &5 2 (kntrahy
Sponsored’ one. :

" (¢) The Government of India is
already assisting the @tsite Govein-
ment for  establishing - an 8 ha, Cocpa
seed garden under the Centrally
Sponsored Scheme and ‘has sanctioned
a sum of Ra. S.138 ‘lakhs for three
yaers from 197677, .

‘With regard to the request now ve-
celved from the State Gavernment, it
wag. told that further assistance for
Cocoa development programmes dur-
fng 6th Flan s yet to be Bnalised and
8 'soop -as the Planning Cemmission
appraves the 6th Plan Programme and
the pattm of assistance for various
crops, the State Govesament will rbe
informed of the extemt fo which
Government of India can yender
assistance for the stheme. The: ‘Sldte



year programme of mplementation of

the scheme during 1978-76, as a State

- Sector scheme at a cost of Rs. 7.838
; " B
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(7) fedt it ot & ol wr
wrerd  drex & fag i Wt
Rat ARaR ¥ fag war gfead ok
g7

forwrr, waTw weaer wer  wepfi
waxrww § v ot (et et
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o ar¥ fgnly wnly gt & o 6
w1t fuefrr azraar it dar &) e,
¥l W wer geqm, g3 &
wrsqy ¥ forwralt wy wfinfian fiwar amar
2 aar ol & Iuawr & fag IepRr
armit fare et wrf & fret WY
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asafan wgwt % I7 it gt ot
* P T T firie o srafors
fisg o § o figelt & womwr W
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ot & wr faar ¥ .

" KUGUNT 28, 1978
Govemibett' Wumm the fiest’

. Written Answers
mmmm '

-4701. WY wow gure Wt 2 w=
!ﬁvﬂtl!mfsraﬂ wmiﬂ Y
w4t fr . :

» ('5) - w. o w7 FES
wraaw gl ; '

(W) war T Y gw oaw WY
oy ' fx gere siw % duy frelt
gt A9 wfoqme D3 ¥ w0
gt & W

(‘t) trﬁzi[r.tﬂ W AETTET
ﬁmtqgfwﬁﬂﬂw%fmmmﬂ
w7 #7 § fis wiweq ¥ gada & 100w
WIR 7 Guw gwrfea 7 g W gan
garer Hafa 17

v e fewrk st () goofie
fag woren) : (w) tw wd
fagre, qoray, wgraeg, wates, Ider
dury, IUC wRw WY Wwr qEt &
e W w wEe Gt g dT

(%) Fo x¥wm & g5 wnil ¥
G Fugd g0 Fum wtgsmnr
T ¥ .

(vr) I srhr AR WA &
wevaEt & frwe {21 & quR g
wgi & fqor aat o g & eqroAy
*A & fagy Fqw fastow o Sver

e fawrewz e {0

. fom wfeae St won
4702, -ﬂvhfm;'m: wr

g vk ¥ Oy WO fv



' 273 Welktow Answefs  BHADRAW 1900 ‘G8AKAT  Wrikter'Anewess = 27

(%) wtelt dwufln dror &

wn A% vl fead  wafea

sefr gga wic fead werfioa 7
nTq

(=) war xw Y rdfeadd srod

geexdftq ayaar # ayfarer we fr Ty

& o afx g, & % O dwdin
ayar ¥ gt forer s feadd Sy stprfra

&7 fear wrdmr ; Wit

() famr wEfea oty & fag
B dwadla  groAr § feadr aa-
wfm wdr g ?

fawew

fowt, ww weae watr Sepfie
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faar mar 81
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4 TN 18 18 14 4
5 g ) 2 2 e 7
¢ fgmrwe wqw 12 7 5 2 5
7 o Wi .3 3 . 3
8 wafew 19 14 - 14, 5
9 ¥y 10 9 9 .. 1
10 W wRW 43 36 13 23 7
11 "YU 26 25 . . 23 2 1
12 #frge 1 1 1 g .
13 ¥wmad 2 .. 2
14 ACTRE .8 2 1 | S 4
15w 13 7EE T g e e Beeing
18 Surw "2 5 3 B 3 s |
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